BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 392/

IN THE MATTER OF:

Prasoon Pant & Ors.

Vs.

Union of India & Ors.
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Reply to the Original Application by and on
behalf of the Respondent No. 36 Solitary
Infrahomes VVIP Homes.

ANNEXURE A-1

Copy of the Letter dated 06/01/2016 by State
level Environment Impact Assessment Authority,
Directorate  of  Environment U.P.  for
environment clearance for Group Housing
Project of the Applicant.

ANNEXURE A-2

Copy of the Letter dated 22/5/2018 by Ministry
of Water Resources , RD & GR to the Applicant
regarding NOC of extraction of Ground Water.
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ANNEXURE A-3

— AL AD

Copy of the Application No. 21-4 / 2172 / yp /
INF/2017 for ground water clearance permission
by the Applicant for Residential Apartment.

1027-1032

ANNEXURE A-4

Copy of the letter dated 15/7/2019 granting [1033-1036
consent to establish New Unit / expansion /

diversification under the Provisions of Water
(Prevention and Control of Pollution) Act, 1974.

ANNEXURE A-5
SSEAURE A-S

Copy of the permission/consent dated
31/12/2019 under Section 25/26 of the

(Prevention and Control of Pollution)
along with Annexures,
Pollution Contro| Board to

Water

Act, 1974
granted by the u.p,

the Applicant.

1037-1039

ANNEXURE A-6
= EAURE A-6

Copy of the point wise Compliance by the [1040-1042
Applicant addressed to the Chief Environmental
Officer C-1, U.p. Pollution Contro| Board.

ANNEXURE A-7
Copy of the point wise Compliance by the

Applicant addressed to the Chief Environmental
Officer C-1, u.p. Pollution Contro| Board.

1043-1045
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10.

1.

12,

13.

ANNEXURE A-8

Copy of the permission/consent dated
31/12/2019 under Section 21/22 of the Air
(Prevention and Control of Pollution) Act, 1981
(as Amended) granted by the U.P. Pollution
Control Board to the Applicant.

ANNEXURE A-9

Copy of the Consent Order dated 31/12/2019 by
the U.P: Pollution Control Board under Section
25/26 of the water (Prevention and Control of
Pollution) Act, 1974 having validity period from
6/6/2019 to 6/6/2023 under Section 25/26 of
the Water (Prevention and Control of Pollution)
Act, 1974 granted by the U.P. Pollution Control
Board to the Applicant.

ANNEXURE A-10

Copy of the point wise Compliance by the
Applicant addressed to the Chief Environmental
Officer C-1, U.P. Pollution Control Board.

ANNEXURE A-11

Copy of the point wise Compliance Report of
queries by the Applicant with certificate.

ANNEXURE A-12

Copy of-the letter dated 22/3/2021 issued by
the Competent Authority State Ground Water
Management Authority, Uttar Pradesh with
regard to non action on the Applications for
NOCs.
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1049

1050-1052

1053-1063

1064-1072
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14.

15.

16.

17%

18.

ANNEXURE A-13

Copy of the point wise Compliance Report dated
June 2022 along with Test Reports submitted by
the Applicant addressed to the Chief
Environmental Officer C-1, U.P. Pollulion Control
Board.

ANNEXURE A-14

Copy of the letter dated 8/4/2022 by the
Applicant to the Greater Noida Industrial
Development Authority.

ANNEXURE A-15

Copy of the Test Certificate by Noida Testing
Laboratories issued on 20/5/2022 regarding
sampling and analysis data of the Applicant Unit.

ANNEXURE A-16

Copy of the Test Certificate by Noida Testing
Laboratories issued on 18/06/2022 regarding
sampling and analysis data of the Applicant Unit.

ANNEXURE A-17

Copy of the letter dated 19/7/2022 regarding
environmental compliance report by the
Applicant to the Directorate of Environment UP.

1073-1093

1094

1095-1098

1099-1104

1105-1106

g = |



snsle
Typewriter
1073-1093

snsle
Typewriter
1094

snsle
Typewriter
1095-1098

snsle
Typewriter
1099-1104

snsle
Typewriter
1105-1106


19.

20.

ANNEXURE A-18

Copy of the letter dated 19/7/2022 regarding
environmental compliance report and
Certificate by the Applicant to the Directorate of
Environment UP.

ANNEXURE A-19

Copy of the point wise Compliance Report dated
17/09/2022 of queries by the Applicant with
certificate to the U.P. Pollution Control Board.

ANNEXURE A-20

21.

22,

23,

Copy of the letter dated 1/10/2022 by the U.P.
Pollution Control Board to the Applicant.

ANNEXURE A-21

Copy of the letter dated 15/10/2022 by the
Applicant to the U.P. Pollutioh Control Board for
adjustment of Application Fee of Rs. Two Lac
only against Air and Water Consent and for
grant of consent validity.

ANNEXURE A-22

Copy of the Office Order dated 30/11/2022
bearing No. 1073/NGT-54/2022 by District
Magistrate, Gautam Budh Nagar with regard to
constitution of the Joint Committee in
accordance with Order dated 15.11.2022 passed
by National Green Tribunal in O.A. No. 392/2022
titled as Prasoon Pant & Anr.Vs. Union of India
& Ors.
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1112-1113

1114-1119

1120-1121
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25.

26.

ANNEXURE A-23

Copy of the Office Order dated 5/12/2022
bearing No. 1098/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of India & Ors.

ANNEXURE A-24

Copy of the Office Order dated 5/12/2022
bearing No. 1099/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of India & Ors.

ANNEXURE A-25

Copy of the Office Order dated 5/12/2022
bearing  No. 1100/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magis.trates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of India & Ors.
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27

28.

29.

ANNEXURE A-26

Copy of the Office Order dated 5/12/2022
bearing No. 1101/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of India & Ors.

ANNEXURE A-27

Copy of the Office Order dated 5/12/2022
bearing No. 1102/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of India & Ors.

ANNEXURE A-28

Copy of the Office Order dated 5/12/2022
bearing No. 1103/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of India & Ors.
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30.

31.

32.
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ANNEXURE A-29

Copy of the Office Order dated 5/12/2022
bearing No. 1104/NGT-54/2022 by U.p.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of India & Ors,

ANNEXURE A-30

Copy of the Office Order dated 5/12/2022
bearing No. 1105/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No: 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of India & Ors.

ANNEXURE A-31

Copy of the Office Order dated 5/12/2022
bearing No. 1106/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
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33.

34.

35.

| Prasoon Pant & Anr.Vs. Union of India & Ors.

ANNEXURE A-32

Copy of the Office Order dated 5/12/2022
bearing No. 1107/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of India & Ors.

ANNEXURE A-33

Copy of the Office Order dated 5/12/2022
bearing No. 1108/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of India & Ors.

ANNEXURE A-34

Copy of the Office Order dated 5/12/2022
bearing No. 1109/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.
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36.

37.

38.

ANNEXURE A-35

Copy of the Office Order dated 5/12/2022
bearing No. 1110/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for

depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in 0.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of India & Ors.

ANNEXURE A-36

Copy of the Office Order dated 5/12/2022
bearing  No. 1111/NGT-54/2022 by U.p,
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in 0.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of India & Ors.

ANNEXURE A-37

Copy of the Office Order dated 5/12/2022
bearing No. 1112/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as

————— e

—
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1137

Prasoon Pant & Anr.Vs. Union of India & Ors. l
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40.

41.

ANNEXURE A-38

Copy of the Office Order dated 5/12/2022
bearing No. 1113/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of India & Ors.

ANNEXURE A-39

Copy of the Office Order dated 5/12/2022
bearing No. 1114/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of India & Ors.

ANNEXURE A-40

Copy of the Office Order dated 5/12/2022
bearing No. 1115/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of India & Ors.
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42,

43,

44,

ANNEXURE A-41

Copy of the Office Order dated 5/12/2022
bearing  No. 1116/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in 0.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.

ANNEXURE A-42

Copy of the Office Order dated 5/12/2022
bearing  No. 1117/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in 0.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.

ANNEXURE A-43

Copy of the Office Order dated 5/12/2022
bearing No. 1118/NGT-54/2022 by U.P.
Poliution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in 0.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.
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45.

46.

47.

ANNEXURE A-44

Copy of the Office Order dated 5/12/2022
bearing No. 1119/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.

ANNEXURE A-45

Copy of the Office Order dated 5/12/2022
bearing No.- 1120/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.

ANNEXURE A-46

Copy of the Office Order dated 5/12/2022
bearing No. 1121/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.
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48.

49.

50.

ANNEXURE A-47

Copy of the Office Order dated 5/12/2022
bearing No. 1122/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in 0.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors,

ANNEXURE A-48

Copy of the Office Order dated 20/12/2022
bearing No. 1200/NGT-54/2022/12 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in 0.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors,

ANNEXURE A-49

Copy of the Office Order dated 20/12/2022
bearing No. 1200/NGT-54/2022/13 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of Indja & Ors.
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51.

52.

53.

ANNEXURE A-50

Copy of the Office Order dated 20/12/2022
bearing No. 1200/NGT-54/2022/14 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.

ANNEXURE A-51

Copy of the Office Order dated 20/12/2022
bearing No. 1200/NGT-54/2022/15- by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.

ANNEXURE A-52

Copy of the Office Order dated 20/12/2022
bearing No. 1200/NGT-54/2022/16 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.
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54.

55.

56.

57.

ANNEXURE A-53

Copy of the Office Order dated 20/12/2022
bearing No. 1200/NGT-54/2022/17 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.

ANNEXURE A-54

Copy of the Office Order dated 20/12/2022
bearing No. 1200/NGT-54/2022/1 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of india & Ors.

ANNEXURE 54A

Copy of the letter dated 22/12/2022 by the
Applicant to the UPPCB

ANNEXURE A-55

Copy of the Office Order dated 23/12/2022
bearing No. 1215/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
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1155



snsle
Typewriter
1153

snsle
Typewriter
1154

snsle
Typewriter
1155


57A.

58.

59.

60.

| Order dated 15.11.2022 passed by National

Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.

ANNEXURE A-55A

Copy of the Office Order dated 23/12/2022
bearing No. 1214/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.

ANNEXURE A-55B

Copy of the letter dated 28/12/2022 by the
Applicant requesting not to seal bore well.

ANNEXURE A-56

Copy of the Office Order dated 09/01/2023
bearing No. 1276/NGT-54/2022/1 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.

ANNEXURE A-57

Copy of the Office Order dated 19/01/2023
bearing No. 1415/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %

1156-1157

1158-1167
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61.

63.

64.

65.

66.

of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.

ANNEXURE A-58

Copy of the Letter dated 30/01/2023 by the
Applicant to the U.P. Pollution Control
intimating compliance of conditions.

ANNEXURE A-59

Copy of the Lab Report dated 31/01/2023
issued to the Applicant regarding inlet water by
Apex testing and Research Laboratory.

ANNEXURE A-60

Copy of the Lab Report dated 31/01/2023
issued to the Applicant regarding inlet water by
Apex testing and Research Laboratory.

ANNEXURE A-61

Copy of the Lab Report dated 31/01/2023
issued to the Applicant regarding outlet water
by Apex testing and Research Laboratory.

ANNEXURE A-62

Copy of the water bill / water charges cum
payment intimation dated 07/02/2023 issued
against the water connection of the Applicant.

ANNEXURE A-63

Copy of the Letter dated 07/02/2023 by Greater
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1171

1172

1173
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67.

68.

69.

70.

Noida Industrial Development Authority with
regard to Notice for water bill payment to the
Applicant.

ANNEXURE A-64

Copy of the Letter dated 07/02/2023 by U.P.
Pollution Control Board to the Applicant.

ANNEXURE A-65

Copy of the Office Order dated 09/02/2023
bearing No. 1553/NGT-54/2023 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.

ANNEXURE A-66

Copy of the Office Order dated 09/02/2023
bearing No. 1554/NGT-54/2023 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.

ANNEXURE A-67

Copy of the Office Order dated 09/02/2023
bearing No. 1555/NGT-54/2023 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
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1177

1178
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71.

72.

73.

T3A.

Copy of the six monthly  Environmental
_|*OPy of the six monthly En it

of the Project Cost and for coea/:measures by

respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.

ANNEXURE A-68

Copy of the Office Order dated 09/02/2023
bearing No. 1556/NGT-54/2023 by U.P.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in 0.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.

ANNEXURE A-69

Copy of the Office Order dated 09/02/2023
bearing  No. 1556/NGT-54/2023 by U.p.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.11.2022 passed by National
Green Tribunal in 0.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of India & Ors.

ANNEXURE A-70

Copy of the six monthly  Environmental
Compliance Report dated 13/2/2023 submitted
by the Applicant.

ANNEXURE A-71

1179

1180-1181

1182
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74.

75.

76.

77.

78.

79

80.

Compliance Report dated 13/2/2023 submitted
by the Applicant.

ANNEXURE A-72

Copy of the letter dated 21/02/2023 issued by
Greater Noida Industrial Development Authority
(GNIDA) for payment of water bill.

ANNEXURE A-73

Copy of the Lab Report dated 22/02/2023
issued to the Applicant regarding inlet water by
Apex testing and Research Laboratory.

ANNEXURE A-74

Copy of the Lab Report dated 22/02/2023
issued to the Applicant regarding outlet water
by Apex testing and Research Laboratory.

ANNEXURE A-75

Copy of the Lab Report dated 21/03/2023
issued to the Applicant regarding outlet water
by Apex testing and Research Laboratory.

ANNEXURE A-76

Copy of the letter dated 17/3/2023 issued by
U.P. Pollution Control Board regarding illegally
operating bore wells.

ANNEXURE A-77

Copy of the letter dated 24/3/2023 issued by
U.P. Pollution Control Board regarding illegally
operating bore wells.

ANNEXURE A-78

Copy of Gazette Notification issued by the U.P.
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Pollution Control B;:;rd vide its letter dated
3/4/2023 regarding punishment.

81 ANNEXURE A-79

Copy of the letter dated 14/4/2023 written by
the Applicant to the U.P. Pollution Control Board | 1187
regarding imposition of cost of Rs. 15 Lac
imposed on bore wells published in News

Papers.
ANNEXURE A-80

82.
Copy of the letter dated 18/4/2023 issued by
U.P. Pollution Control Board to Hydrologistic/ [1190-1191
Nodal Officer regarding action against erring
Projects.

83 ANNEXURE A-81
Copy of the E-mail dated 18/4/2023 issued by 1192
RO Greater Noida to U.P. Pollution Control
Board regarding Order dated 15.11.2022.
ANNEXURE A-81A

84.
Copy of the Lab Report dated 09/05/2023
issued to the Applicant regarding inlet water by
Apex testing and Research Laboratory.

85, ANNEXURE A-82

Copy of the letter dated 12/5/2023 Ref. No. [1196-1199
H93473/C-1/NGT-158/Parya Shati/2023 issued
by U.P. Pollution Control Board imposing
interim/ floor level compensation of Rs. 1.85

e e
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86.

87.

88.

89.

90.

91.

Crore upon the Applicant as detailed at srl. 38.

ANNEXURE A-83

Copy of the letter dated 12/5/2023 Ref. No.
H93473/C-1/NGT-158/Parya Shati/2023 issued
by U.P. Pollution Control Board regarding
deposit of interim/ floor level compensation of
Rs. 1.85 Crore upon the Applicant.

ANNEXURE A-83A

Copy of the letter dated 12/5/2023 Ref. No.
H93473/C-1/NGT-158/Parya Shati/2023 issued
by U.P. Pollution Control Board regarding
deposit of interim/ floor level compensation of
Rs. 1.85 Crore upon the Applicant.

ANNEXURE A-84

Copy of the letter dated 13/5/2023 Ref. No.
H93487/C-1/JAL /S 1318 /2023 issued by U.P.
Pollution Control Board regarding Judgment
dated 15.11.2022.

ANNEXURE A-85

Copy of the letter dated 15/5/2023 Ref. No.
H93573/C-1/NGT-158/ 2023 issued by U.P.
Pollution Control Board regarding Judgment
dated 15.11.2022.

ANNEXURE A-86

Copy of the Compliance Report by the Applicant.

ANNEXURE A-87

Copy of the Application dated 19/05/2023 by
the Applicant to the Ministry of Jal Shakti, Govt.

1200-1201

1202-1203

1204-1205

1206-1211

1212-1239
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93.

94.

o8t

96.

of Uttar Pradesh.

ANNEXURE A-88

Copy of the letter dated 06/06/2023 Ref. No.
H95/47/C-1/NGT-158/ 2023 issued by U.P.
Pollution Control Board regarding Judgment
dated 15.11.2022 along with list of Projects
including Applicant at Serial No. 38.

ANNEXURE A-89

Copy of the letter dated 09/06/2023 Ref. No.
H95/47/C-1/NGT-158/ 2023 issued by U.P.
Pollution Control Board regarding Judgment
dated 15.11.2022 along with list of Projects
including Applicant at Serial No. 38.

ANNEXURE A-90

Copy of the Application dated 24/07/2023 by
the Applicant to the Chief Environmental Officer
for consent validity after adjusting the fee of Rs.
Two Lacs.

ANNEXURE A-91

Copy of the letter dated 28/08/2023 Ref. No.
189656 / UPCCB / Greater Noida (UPPCBRO) /
CTO / both 2023 issued by U.P. Pollution Control
Board to the Applicant with regard to the
Application Id 22179192.

.| ANNEXURE A-92

Copy of the NO- OBJECTION CERTIFICATE No.
REGO032243 issued by Ground Water
Department (Namami Gange & Rural Water
Supply Department) Ministry of Jal Shakti,
Government of Uttar Pradesh) valid from

1248
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1245-1247

1249-1265

1266-1273
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97.

15/06/2023 to 14/06/2028.

VAKALATNAMA

1274-1275

New Delhi
Dated: 18/3/2024

SNS LEGAL
111-112, NEW DELHI HOUSE,
27, BARAKHAMBA ROAD,
CONNAUGHT PLACE,
NEW DELHI-110001.
E-Mail: sunitabhardwajadv@gmail.com
Mobile No. 9868535388
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 392/2022

IN THE MATTER OF:

Prasoon Pant & Ors. ...Applicants

Vs.

Union of India & Ors. ...Respondents

REPLY BY AND ON BEHALF OF THE RESPONDENT NO. 36 1. E. M/s
SOLITARE INFRAHOME PVT. LTD. VVIP_HOMES TO THE
ABOVECAPTIONED ORIGINAL APPLICATION.

MOST RESPECTFULLY SHOWETH:-

PRELIMINARY OBJECTIONS:-

I. The Applicant has misused and abused the process of law for his vested
interests and has filed the above captioned Original Application in order to
extort money from the answering Respondent No. 36 M/s Solitaire Infrahome
Pvt. Ltd VVIP Homes & its innocent residents,

Il. The contents of the Grounds from para 22 to 32 are based on facts instead of
raising legal rights of the Applicant hence, are not maintainable and in fact -are
unsustainable and untenable in the eyes of law. However, the inaction on the part of
the cohcerned Authorities in providing sanctioned water connection cannot be
attributed to the answering Respondent. The answering Respondent has installed
advance technology based rain water harvesting system for the preservation of the
Ground Water Level. Hence, the answering Respondent has not contributed to the

depletion of the Ground Water Level.
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[ll. Therefore, the Grounds are engineered instead of emphasising the real issues in
hand with regard to taking the measures for preservation of the Ground Water level
taking into consideration the augmentation of the requirement of water by the human

beings.

IV. The Prayers made from para i) to para v) by the Applicant are liable to be
rejected in view of the fact that the concerned authorities have already given
permission to the answering respondents to extract the ground water to augments
the requirement of the inhabitants due to failure of the concerned Government

Authorities to sanction supply water to the said inhabitants.

V. That the water was used for drinking purpose for the residents of the
Society and not for construction as the construction was completed way back
in the year 2017.

VI.That the imposition of the penalty arbitrarily without affording opportunity
of hearing to the answering Respondent is against the principle of justice and
fair play. Hence, the imposition of exorbitant penalty is liable to be set aside at
its thresh hold.

VI11.The Grounds raised by the Applicant in the Original Application are superfluous
engineered, untenable, unsustainable, baseless, motivated and the same facts are
amply evident by perusal of the facts and law that there was no fault on the part of
the answering Respondent rather the concerned Government was in total inaction in
providing drinking water connection to the Residents of the VVIP homes i.e. the
answering Respondent despite the bare fact that water connection was applied way
back by the Respondent to which no attention was paid by the concerned
Government Authority. Hence, default on the part of the concerned Government
Authorities cannot be attributed to the answering Respondent and its

inhabitants/Residents.

The said issues of facts and law are elaborated herein below:-
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Appraisal report may be duly verified by the State PCB by an appropriate
mechanism. Such Project proponents may also undertake measures to
compensate environment, particularly augmenting water quantity and improve
water quality by afforestation, education and other measures which may be
mentioned in the consent conditions and NOCs for extraction of ground water.
Further, in respect of establishments having water supply from the local bodies
and also extracting ground, there should be separate digital measures in
respect of both sources.

13.We also direct the concerned statutory regulators to look into and regulate
use of potable water can be used to augment availability of potable water for
drinking. If consents/NOCs are not applied for within one month, the
establishments may be closed by the State PCBs. If filed such applications may
be examined within next one month.

14.The States other than Uttar Pradesh may also take necessary action on the
subject by issuing necessary SOP through their water resources Departments
and State PCBs within one month from today. The activities which need to
replace use of potable water may be listed and mentioned in consents.

15.Report of status of compliance as on 30.04.2023 may be filed by the UP
State PCB, after compiling the relevant data from the concerned District
Magistrates by 15.05.2023 by e-mail at judicial —ngt@gov.in preferably in the
form of searchable PDF/OCR support PDF and not in the form of Image PDF.

16.0ther directions in the order dated 17.10.2022 in O.A No. 438/2018 to the
extent applicable to present context may also be filed. The Joint Committee
may continue the work of inspection of the remaining projects and adopt the
same cause of action as in the present matter and cover the actions taken in
the next report.
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Any person aggrieved by this order will be free to move this Tribunal, if not
satisfied with the approach of the Committee in the matter.”

3.That certain steps were taken by the Uttar Pradesh Pollution Contro| Board
in compliance of the directions issued by the Hon’ble Green Tribunal New Delhi
in OA No. 392/2022 titled as Prasoon Pant & Anr. Vs, Union of India & Ors. and
the report of the status of compliance was placed before the Hon’ble Tribunal
vide its communication dated 15/5/2023 to the Registrar National Green
Tribunal. The copy of the said letter is annexed herewith as ANNEXURE A-

4.That the concerned Government in compliance of Hon’ble NGT Order dated
15.11.2022 issued notices regarding deposition of Floor Level Compensation

being used for drinking and other miscellaneous purposes by the Residents of
the vvip Homes, the answering Respondent herein. It is also important to
mention that the impugned demand was illegally and arbitrarily imposed
under the guise of the Order dated 15/11/2022 in a$ much the answering
Respondent vide ijts several communications including the communication
dated 8/4/2022 it was duly informed to the Greater Noida Industrial
Development Authority that daily fresh water requirement is 385 KLD as per
environmental clearance granted by the State Leve| Environmental Impact
Assessment Authority from GNIDA.

5.That the answériné ReSpondent had already applied for NOC for bore well on
account of insufficient water supply/no water supply By the Concerned
Authority. Hence, the Applicant could not have been penalised for no fault on
the part of the Applicant.
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6.That it is a matter of record that the Applicant applied for NOC for the use of
ground water from Central Ground Water Authority (CGWA) which was
pending till the year 2020 when the CGWA team inspected the site. The said
team was duly informed that the answering Respondent had already filed
Application for use of ground water due to insufficient/no water provided by
the Authority.

7.That the impugned Notice dated 12/5/2023 and all other notices issued prior
to the Order dated 12/5/2023 and subsequent notices issued thereafter are
illegal per se and in fact have been issued without application of mind in as
much as it is a matter of fact that the concerned authority failed to do the
needful and rather under the guise of the Order dated 15.11.2022 wrongly
issued the said impugned notice/order imposing huge penalty without having
any basis for the same whatsoever.

8.That the Ground water Department (Namami Gange & Rural Water Supply
Department), Ministry of Jal Shakti, Government of Uttar Pradesh vide its
electronically generated letter dated 19/6/2023 has granted bulk user of
ground water NOC to the Applicant bearing NO-OBJECTION CERTIFICATE:
REG0032243 valid from 15/6/2023 to 14/6/2028.

9.That despite the required NOC in favour of the answering Respondent with
regard to the extraction of Ground Water, the Uttar Pradesh Pollution Control
Board vide its Notices is threatening the Applicant for initiating coercive
measures under the guise of the Order dated 15/11/2022 passed by the
Hon’ble National Green Tribunal in OA No. 329/2022 titled as Prasoon Pant &
Anr. Vs. Union of.India & Others.

10.Hence, the Order dated 12/5/2023 imposing penalty for extraction of
ground water without NOC is totally illegal per se as such the onus was on the
concerned Authority to grant NOC upon the Application of the Applicant which
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was made much prior to the Order dated 15.11.2022 passed by this Hon’ble
Principal Bench in O.A. No. 392/2022 in case titled as Prasoon Pant & Anr. Vs.
Union of India & Ors.

11.That the Hon’ble National Green Tribunal vide the said Order dated
15/11/2022 specifically observed and granted permission to the aggrieved to
approach the Hon’ble National Green Tribunal against the vindictive approach
of the Committee in the matter.

“Any person aggrieved by this order will be free to move this Tribunal, if not
satisfied with the approach of the Committee in the matter.”

12.That the CGWA team wrongly informed the Uttar Pradesh Pollution Control
Board (UPPCB.) with regard to extraction of Ground Water when in fact the
NOC was already granted for bore well pump by the concerned Authority.

That the UPPCB has further initiated action under Water (Prevention and
Control of Pollutio) Act, 1974 against the answering Respondent issued by the
state Board erroneously.

13.That the Competent Authority has erred in issuing notice despite the fact
that the answering Respondent was not covered under the definition of
project as mentioned in the Order dated 15/11/2022.

14.That the answering Respondent duly informed about thé -Application for
NOC renewal to the Uttar Pradesh Pollution Control Board (UPPCB ) vide letter
dated 22.12.2022.

15.That the answering Respondent vide its letter dated 28.12.2022 also
requested District Magistrate for nat sealing the bore wells as such the NOC/
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renewal of NOC was pending before the UPGWD for both the bore wells. That
the answering Respondent vide the said letter dated 28/12/2022 specifically
wrote to the District Magistrate, Gautam Budh Nagar as under:

“This is to request your good self that we have around 900 families residing in
the high rise society. Currently, we don’t have Ganga water supply from greater
Noida authority and we are continuously pursuing for Ganga water supply.
Currently, Greater Noida Industrial Development Authority has not provided
Ganga water supply to our society and borewell is the only source of water.
Currently we are having 02 borewells of 10 HP each. We have applied online
application at Nivesh Mitra Portal for Ground water extraction in UP Ground
Water Department, which is presently pending with UPGWD side.

Therefore, we request you kindly do not seal the borewells till we get Ganga
Water Supply from the Authority , as humanitarian ground of basic needs of
above families.”

16.That the answering Respondent has obtained NOC for ground water
abstraction. The copy of the said NOC is being annexed herewith as ANNEXURE
A-92 '

17.That it is a matter of record that the water was used for drinking purpose
for the residents of the Society and not for construction as the construction
was completed way back in the year 2017.

18.That the machines of STP were on maintenance and hence, STP report was
wrong in as much as the answering Respondents got attested the STP water
from private laboratories finding the water within permissible limits/standards.
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19.That in view of the above the imposition of the fine to the tune of Rs. 1.85
Crore plus 15 lakhs is arbitrary, illegal and unsustainable even in the eyes of
law.

20.That in view of the above submissions of facts and law it is crystal clear that
the answering Respondents is adversely affected and is aggrieved hence, the
Applicant is entitled to be impleaded as necessary and proper party in the
above captioned OA No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of
India & Others

21.That the answering Respondents filed application for appropriate directions
and for stay of the interim demand in the principles of natural justice, equity
and fair play.

MOST RESPECTFULLY SHOWETH:

1.That the above captioned petition is pending adjudication before the Hon’ble
Tribunal and certain directions were passed by the Hon’ble Tribunal in the said
matter.

2.That the Hon’ble NGT , Principal Bench, New Delhi passed certain directions
vide its Order dated 15.11.2022 in the matter of OA No. 392/2022 in the case
titled as Prasoon Pant & Anr. Vs. Union of India & Ors. The relevant paras of
the said Order are being produced herewith for the ready perusal of the
Hon’ble Tribunal as hereunder:-

“... 11. Following the above order, we issue directions for sealing of all illegally
operating bore wells and recovery of compensation for illegal extraction of
ground water in the past considering the cost of such water with different
element and cost of such water with deterrent element and the cost of
replenishing ground water level. In absence of clear data on these aspects.
Interim/floor level compensation can be equal to at least 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit
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compensation with the respective District Magistrates and the State PCB within
one month from today, failing which the District Magistrate will be free to take
coercive measures including filing of theft cases against the projects extracting
ground waters without permission and stopping the ongoing projects. Final
Compensation may be assessed by the Joint Committee comprising of Regional
Director, CGWB, Northern Region/or his representative of Uttar Pradesh
Pollution Control Board and the District Magistrate.

12. The joint Committee may also consider the data view point of the PPs, if
any, filed. We also direct that while granting consents, requirement of installing
digital water meters connected to central servers may be laid down. Concerned
establishment may be required to furnish an ‘Appraisal Report’ with regard to
the quantity of ground water available for extraction in the area and
replenishment measures proposed by the concerned establishment such as rain
water harvesting, sewage treatment, use of sewage treated sewage. Such
Appraisal report may be duly verified by the State PCB by an appropriate
mechanism. Such Project proponents may also undertake measures to
compensate environment, particularly augmenting water quantity and improve
water quality by afforestation, education and other measures which may be
mentioned in the consent conditions and NOCs for extraction of ground water.
Further, in respect of establishments having water supply from the local bodies
and also extracting ground, there should be separate digital measures in
respect of both sources.

13.We also direct the concerned statutory requlators to look into and regulate
use of potable water can be used to augment availability of potable water for
drinking. If consents/NOCs are not applied for within one month, the
establishments may be closed by the State PCBs.. If filed such applications may
be examined within next one month.

14.The States other than Uttar Pradesh may also take necessary action on the
subject by issuing necessary SOP through their water resources Departments
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and State PCBs within one month from today. The activities which need to
replace use of potable water may be listed and mentioned in consents.

15.Report of status of compliance as on 30.04.2023 may be filed by the UP
State PCB, after compiling the relevant data from the concerned District
Magistrates by 15.05.2023 by e-mail at judicial —ngt@gov.in preferably in the
form of searchable PDF/OCR Support PDF and not in the form of Image PDF,

16.0ther directions in the order dated 17.10.2022 in 0.A No. 438/2018 to the
extent applicable to present context may also be filed. The Joint Committee
may continue the work of inspection of the remaining projects and adopt the
same cause of action as in the present matter and cover the actions taken in
the next report,

Any person aggrieved by this order will be free to move this Tribunal, if not
satisfied with the approach of the Committee in the matter.”

3.That certain steps were taken by the Uttar Pradesh Pollution Control Board
in compliance of the directions issued by the Hon’ble Green Tribunal New Delhi
in OA No. 392/2022 titled as Prasoon Pant & Anr. Vs, Union of India & Ors. and
the report of the status of compliance was placed before the Hon’ble Tribunal
vide its communication dated 15/5/2023 to the Registrar National Green
Tribunal. The copy of the said letter is annexed herewith as ANNEXURE A-

4.That the Respondent in compliance of Hon’ble NGT Order dated 15.11.2022
issued notices regarding deposition of Floor Level Compensation 0.5 % of
project cost to the Applicant project against illegal extraction of ground water.
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5.That the said impugned Notice issued regarding deposition of Floor Level
Compensation 0.5 % of project cost to the Applicant project against illegal
extraction of ground water despite the fact that the project of the
development of the infrastructure was completed way back and the water was
being used for drinking and other miscellaneous purposes by the Residents of
the VVIP Homes, the Applicant herein. It is also important to mention that the
impugned demand was illegally and arbitrarily imposed under the guise of the
Order dated 15/11/2022 in as much the Applicant vide its several
communications including the communication dated 8/4/2022 it was duly
informed to the Greater Noida Industrial Development Authority that daily
fresh water requirement is 385 KLD as per environmental clearance granted by
the State Level Environmental Impact Assessment Authority-from GNIDA.

6.That the Applicant had already applied for NOC for bore well on account of
insufficient-water supply/no water supply by the Concerned Authority. Hence,
the Applicant could not have been penalised for no fault on the part of the
Applicant.

7.That it is a matter of record that the Applicant applied for NOC for the use of
ground water from Central Ground Water Authority (CGWA) which was
pending till the year 2020 when the CGWA team inspected the site. The said
team was duly informed that the Applicant had already filed Application for
use of ground water due to insufficient/no water provided by the Authority.

8.That the impugned Notice dated 12/5/2023 and all other notices issued prior
to the Order dated 12/5/2023 and subsequent notices issued thereafter are
illegal per se and in fact have been issued without applicé-tion of mind in as
much as it is a matter of fact that the concerned authority failed to do the
needful and rather under the guise of the Order dated 15.11.2022 wrongly
issued the said impugned notice/order imposing huge penalty to the tune of
Rs. 1.85 Crore and 15 Lakhs totalling 2 Crore of Rupees without having any
basis for the same whatsoever.
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9.Hence, the Order dated 12/5/2023 imposing penalty for extraction of ground
water without NOC is totally illegal per se as such the onus was on the
concerned Authority to grant NOC upon the Application of the Applicant which
was made much prior to the Order dated 15.11.2022 passed by this Hon’ble
Principal Bench in O.A. No. 392/2022 in case titled as Prasoon Pant & Anr. Vs.
Union of India & Ors.

10.That the Ground water Department (Namami Gange & Rural Water Supply
Department), Ministry of Jal Shakti, Government of Uttar Pradesh vide its
electronically generated letter dated 19/6/2023 has granted bulk user of
ground water NOC to the Applicant bearing NO-OBJECTION CERTIFICATE:
REGO032243 valid from 15/6/2023 to 14/6/2028.

11.That despite the required NOC in favour of the Applicant with regard to the
extraction of Ground Water, the Uttar Pradesh Pollution Control Board vide its
Notices is threatening the Applicant for initiating coercive measures under the
guise of the Order dated 15/11/2022 passed by the Hon’ble National Green
Tribunal in OA No. 329/2022 titled as Prasoon Pant & Anr. Vs. Union of India &
Others.

12.That the Hon’ble National Green Tribunal vide the said Order dated
15/11/2022 specifically observed and granted permission to the aggrieved to
approach the Hon’ble National Green Tribunal against the vindictive approach
of the Committee in the matter.

“Any person aggrieved by this order will be free to move this Tribunal, if not
satisfied with the approach of the Committee in the matter.”
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13.Hence, the Order dated 12/5/2023 imposing penalty for extraction of
ground water without NOC is totally illegal per se as such the onus was on the
concerned Authority to grant NOC upon the Application of the Applicant which
was made much prior to the Order dated 15.11.2022 passed by this Hon’ble
Principal Bench in O.A. No. 392/2022 in case titled as Prasoon Pant & Anr. Vs.
Union of India & Ors.

14.That the CGWA team wrongly informed the Uttar Pradesh Pollution Control
Board (UPPCB ) with regard to extraction of Ground Water when in fact the
NOC was already granted for bore well pump by the concerned Authority.

15. That the UPPCB has further initiated action under Water (Prevention and
Control of Pollutio) Act, 1974 against the Applicant issued by the state Board
erroneously.That the Competent Authority has erred in issuing notice despite
the fact that the Applicant was not covered under the definition of project as
mentioned in the Order dated 15/11/2022.

16.That the Applicant duly informed about the Application for NOC renewal to
the Uttar Pradesh Pollution Control Board (UPPCB ) vide letter dated
22.12.2022.

17.That the Applicant vide its letter dated 28.12.2022 also requested District
Magistrate for not sealing the bore wells as such the NOC/ renewal of NOC was
pending before the UPGWD for both the bore wells. That the Applicant vide
the said letter dated 28/12/2022 specifically wrote to the District Magistrate,
Gautam Budh Nagar as under:

“This is to request your good self that we have around 900 families residing in
the high rise society. Currently, we don’t have Ganga water supply from greater
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Noida authority and we are continuously pursuing for Ganga water supply.
Currently, Greater Noida Industrigl Development Authority has not provided
Ganga water supply to our society and borewell is the only source of water.
Currently we are having 02 borewells of 10 HP each. We have applied online
application at Nivesh Mitra Portal for Ground water extraction in UP Ground
Water Department, which is presently pending with UPGWD side.

Therefore, we request you kindly do not seal the bore wells till we get Ganga
Water Supply from the Authority , as humanitarian ground of basic needs of
above families.”

18.That the CGWA team wrongly informed the Uttar Pradesh Pollution Control
Board (UPPCB ) with regard to extraction of Ground Water when in fact the
NOC was granted for bore well pump by the concerned Authority.

19.That the Applicant duly informed about the Application for NOC renewal to
the Uttar Pradesh Pollution Control Board (UPPCB ) vide letter dated
22.12.2022.

20.That the Applicant vide its letter dated 28.12.2022 also requested District
Magistrate for not sealing the bore wells as such the NOC/ renewal of NOC was
pending before the UPGWD for both the bore wells.

21.That the Applicant has obtained NOC for ground water abstraction. The
copy of the said NOC is being annexed herewith as ANNEXURE A- 92.

22.That it is a matter of record that the water was used for drinking purpose
for the residents of the Society and not for construction as the construction
was completed way back in the year 2017.
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23.That the machines of STP were on maintenance and hence, STP report was
wrong in as much as the Applicant got attested the STP water from private
laboratories finding the water within permissible limits/standards.

24.That in view of the above the imposition of the fine to the tune of Rs. 1.85
Crore plus 15 lakhs totalling Rs. 2 Crore, is arbitrary, illegal and unsustainable
even in the eyes of law.

25.In view of the NOC granted by the concerned Authority no action and
penalty could have been imposed upon the Applicant by the UPPCB which has
further initiated action under Water (Prevention and Control of Pollution) Act,
1974 against the Applicant issued by the state Board.

BRIEF FACTUAL MATRIX

Brief factual matrix is detailed hereunder for the ready perusal of the Hon’ble
Bench:

1.The State level Environment Impact Assessment Authority, Directorate of
Environment U.P. its letter dated 06/01/2016 issued environment clearance
for Group Housing Project of the Applicant. The copy of the Letter dated
06/01/2016 by State level Environment Impact Assessment Authority,
Directorate of Environment U.P. for environment clearance for Group Housing
Project of the Applicant is being annexed herewith as ANNEXURE A-1.

2.The Ministry of Water Resources, RD & GR vide its Letter dated 22/5/2018 to
the Applicant regarding NOC of extraction of Ground Water. The copy of the
Letter dated 22/5/2018 by Ministry of Water Resources , RD & GR to the
Applicant regarding NOC of extraction of Ground Water is being annexed
herewith as ANNEXURE A-2.




985

3.The Applicant made application for ground water clearance permission The
copy of the Application No. 21-4 / 2172 / UP / INF/2017 for ground water
clearance permission by the Applicant for Residential Apartment is being
annexed herewith as ANNEXURE A-3.

4. The Respondent vide its letter dated 15/7/2019 granted consent to the
answering Respondent to establish New Unit / expansion / diversification
under the provisions of Water (Prevention and Control of Pollution) Act,
1974.The copy of the letter dated 15/7/2019 granting consent to establish
New Unit / expansion / diversification under the provisions of Water
(Prevention and Control of Pollution) Act, 1974 is being annexed herewith as
ANNEXURE A-4.

5.The the U.P. Pollution Control Board vide its letter dated 31/12/2019 the
permission/consent under Section 25/26 of the Water (Prevention and Control
of Pollution) Act, 1974 granted by the U.P. Pollution Control Board to the
answering Respondent. The copy of the permission/consent dated 31/12/2019
under Section 25/26 of the Water (Prevention and Control of Pollution) Act,
1974 granted by the U.P. Pollution Control Board to the Applicant is being
annexed herewith as ANNEXURE A-5.

6. The Applicant submitted point wise Compliance to the Chief Environmental
Officer C-1, U.P. Pollution Control Board. Copy of the point wise Compliance by
the answering Respondent addressed to the Chief Environmental Officer C-1,
U.P. Pollution Control Board is being annexed herewith as ANNEXURE A-6.

7.The Applicant addressed point wise Compliance to the Chief Environmental
Officer C-1, U.P. Pollution Control Board Copy of the point wise Compliance by
the answering Respondent addressed to the Chief Environmental Officer C-1,
U.P. Pollution Control Board is being annexed herewith as ANNEXURE A-7.
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8.The U.P. Pollution Control Board granted permission to the answering
Respondent under Section 21/22 of the Air (Prevention and Control of
Pollution) Act, 1981 (as Amended). Copy of the permission/consent dated
31/12/2019 under Section 21/22 of the Air (Prevention and Control of
Pollution) Act, 1981 (as Amended) granted by the U.P. Pollution Control Board
to the Applicant is being annexed herewith as ANNEXURE A-8.

9. the U.P. Pollution Control Board granted the permission/consent to the
Applicant under water (Prevention and control of pollution) having validity
period from 6/6/2019 to 6/6/2023 under Section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974 granted by the U.P. Pollution
Control Board to the answering Respondent. Copy of the permission/consent
under water prevention and control of pollution) having validity period from
6/6/2019 to 6/6/2023 under Section 25/26 of the Water (Prevention and
Contro! of Pollution) Act, 1974 granted by the U.P. Pollution Control Board to
the answering Respondent is being annexed herewith as ANNEXURE A-9.

10.The U.P. Pollution Control Board communicated Conditions of Consent to
the answering Respondent. Copy of the Conditions of Consent dated
31/12/2019 by the U.P. Pollution Control Board is being annexed herewith as
ANNEXURE A-10.

11.That the answering Respondent further submitted point wise Compliance to
the Copy of the point wise Compliance Report of queries by the answering
Respondent with certificate is being annexed herewith as ANNEXURE A-11.

12.The answering Respondent submitted the point wise Compliance Report of
queries by the answering Respondent with certificate. The copy of the said
Compliance Report is being annexed herewith as ANNEXURE A-11A.
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13.That the Competent Authority State Ground Water Management Authority,
Uttar Pradesh Copy of the letter dated 22/3/2021 issued by the Competent
Authority State Ground Water Management Authority, Uttar Pradesh with
regard to non action on the Applications for NOCs is being annexed herewith
as ANNEXURE A-12.

14.That the answering Respondent submitted point wise Compliance Report
dated June 2022. Copy of the point wise Compliance Report dated June 2022
submitted by the answering Respondent addressed to the Chief Environmental
Officer C-1, U.P. Pollution Control Board is being annexed herewith as
ANNEXURE A-13.

15.That the answering Respondent wrote to the Greater Noida Industrial
Development Authority requesting for not to seal the bore well. The copy of
the letter dated 8/4/2022 by the answering Respondent to the Greater Noida
Industrial Development Authority is being annexed herewith as ANNEXURE A-
14

16.The answering Respondent got tested the samples from the Noida Testing
Laboratories which gave report finding the test samples satisfactory. The copy
of the Test Certificate by Noida Testing Laboratories issued on 20/5/2022
regarding sampling and analysis data of the answering Respondent Unit is
being annexed herewith as ANNEXURE A-15.

17. The answering Respondent got tested the samples from the Noida Testing
Laboratories which gave report finding the test samples satisfactory. The copy
of the Test Certificate by Noida Testing Laboratories issued on 18/6/22
regarding sampling and analysis data of the answering Respondent Unit is
being annexed herewith as ANNEXURE A-16.
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18.The answering Respondent further got tested the samples from the Noida
Testing Laboratories which gave report finding the test samples satisfactory.
Copy of the Consent letter dated 15/7/2022 to the answering Respondent by
Uttar Pradesh, Pollution Control Board providing consent to establish for
expansion under the provisions of Water (Prevention and Control of Pollution)
Act, 1974 as amended and Air (Prevention and Control of Pollution) Act, 1974
as amended regarding environmental compliance report by the answering
Respondent to the Directorate of Environment UP is being annexed herewith
as ANNEXURE A-16A.

19. The answering Respondent further submitted the  environmental
compliance report to the Directorate of Environment UP. The copy of the letter
dated 19/7/2022 regarding environmental compliance report by the answering
Respondent to the Directorate of Environment UP is being annexed herewith
as ANNEXURE A-17.

20. The answering Respondent further submitted the environmental
compliance report to the Directorate of Environment UP. Copy of the letter
dated 19/7/2022 regarding environmental compliance report and Certificate
by the answering Respondent to the Directorate of Environment UP is being
annexed herewith as ANNEXURE A-18.

21.The answering Respondent submitted the point wise Compliance Report
dated 17/09/2022 of q'ueries by the Applicant with certificate to the U.P.
Pollution Control Board. The copy of the point wise Compliance Report dated
17/09/2022 of queries by the answering Respondent with certificate to the
U.P. Pollution Control Board UP is being annexed herewith as ANNEXURE A-19.

22.That the U.P. Pollution Control Board vide its letter dated 01/10/2022 wrote
to the answering Respondent. The copy of the letter dated 1/10/2022 by the
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U.P. Pollution Control Board to the answering Respondent is being annexed as
ANNEXURE A-20.

23.That the answering Respondent made request to the U.P. Pollution Control
Board for adjustment of answering Respondent in Fee of Rs. Two Lac only
against Air and Water Consent and for grant of consent validity. The copy of
the letter dated 15/10/2022 by the answering Respondent to the U.P. Pollution
Control Board for adjustment of Application Fee of Rs. Two Lac only against Air
and Water Consent and for grant of consent validity UP is being annexed
herewith as ANNEXURE A-21.

24.That the District Magistrate, Gautam Budh Nagar issued Office Order dated
30/11/2022 bearing No. 1073/NGT-54/2022 by District Magistrate, Gautam
Budh Nagar with regard to constitution of the Joint Committee in accordance
with Order dated 15.11.2022 passed by National Green Tribunal in O.A. No.
392/2022 titled as Prasoon Pant & Anr.Vs. Union of India & Ors. Copy of the
Office Order dated 30/11/2022 bearing No. 1073/NGT-54/2022 by District
Magistrate, Gautam Budh Nagar with regard to constitution of the Joint
Committee in accordance with Order dated 15.11.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of
India & Ors. is being annexed herewith as ANNEXURE A-22.

25.That the U.P. Pollution Control Board issued Notice through News paper to
the answering Respondent for depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by respective District
Magistrates pursuant to the Order dated 15.11.2022 passed by National Green
Tribunal in O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of India &
Ors. The copy of the Office Order dated 5/12/2022 bearing No. 1098/NGT-
54/2022 by U.P. Pollution Control Board to the answering Respondent for
depositing compensation equal to at least 0.5 % of the Project Cost and for
coercive measures by respective District Magistrates pursuant to the Order
dated '15.11.2022 passed by National Green Tribunal in O.A. No. 392/2022
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titled as Prasoon Pant & Anr.Vs. Union of India & Ors. is being annexed
herewith as ANNEXURE A-23.

26.That the U.P. Pollution Control Board issued Notice Copy of the Office Order
dated 5/12/2022 bearing No. 1099/NGT-54/2022 by U.P. Pollution Control
Board to the answering Respondent for depositing compensation equal to at
least 0.5 % of the Project Cost and for coercive measures by respective District
Magistrates pursuant to the Order dated 15.11.2022 passed by National Green
Tribunal in O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of India &
Ors. The copy of the said notice/order is being annexed herewith as is being
annexed herewith as ANNEXURE A-24.

27.That the U.P. Pollution Control Board issued letter to the Applicant for
depositing compensation equal to at least 0.5 % of the Project Cost and for
coercive measures by respective District Magistrates pursuant to the Order
dated 15.11.2022 passed by National Green Tribunal in O.A. No. 392/2022
titled as Prasoon Pant & Anr.Vs. Union of India & Ors. The copy of the Office
Order dated 5/12/2022 bearing No. 1100/NGT-54/2022 by U.P. Pollution
Control Board to the answering Respondent for depositing compensation
equal to at least 0.5 % of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the Order dated 15.11.2022 passed
by National Green Tribunal in O.A. No. 392/2022 titled as Prasoon Pant &
Anr.Vs. Union of India & Ors. is being annexed herewith as ANNEXURE A-25.

28.That the U.P. Pollution Control Board to the answering Respondent issued
office order to the Applicant dated 5/12/2022 bearing No. 1101/NGT-54/2022
by U.P. Pollution Control Board to the answering Respondent for depositing
compensation equal to at least 0.5 % of the Project Cost and for coercive
measures by respective District Magistrates pursuant to the Order dated
15.11.2022 passed by National Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of India & Ors. The copy of the Office Order
dated 5/12/2022 bearing No. 1101/NGT-54/2022 by U.P. Pollution Control
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Board to the answering Respondent for depositing compensation equal to at
least 0.5 % of the Project Cost and for coercive measures by respective District
Magistrates pursuant to the Order dated 15.11.2022 passed by National Green
Tribunal in O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of India &
Ors. is being annexed herewith as ANNEXURE A-26.

29.That the U.P. Pollution Control Board to the answering Respondent for
depositing compensation equal to at least 0.5 % of the Project Cost and for
coercive measures by respective District Magistrates pursuant to the Order
dated 15.11.2022 passed by National Green Tribunal in O.A. No. 392/2022
titled as Prasoon Pant & Anr.Vs. Union of India & Ors. The copy of the office
order by U.P. Pollution Control Board to the answering Respondent for
depositing compensation equal to at least 0.5 % of the Project Cost and for
coercive measures by respective District Magistrates pursuant to the Order
dated 15.11.2022 passed by National Green Tribunal in 0.A. No. 392/2022
titled as Prasoon Pant & Anr.Vs. Union of India & Ors. ANNEXURE A-27.

30.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the Applicant. The copy of the Office Order dated 5/12/2022 bearing No.
1103/NGT-54/2022 by. U.P. Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 % of the Project Cost and for
coercive measures by respective District Magistrates pursuant to the Order
dated 15.11.2022 passed by National Green Tribunal in O.A. No. 392/2022
titled as Prasoon Pant & Anr.Vs. Union of India & Ors. is being annexed
herewith as ANNEXURE A-28.

31.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. The copy of the Office Order dated 5/12/2022
bearing No. 1104/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
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O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of India & Ors. is
being annexed herewith as ANNEXURE A-29.

32.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. The copy of the Office Order dated 5/12/2022
bearing No. 1105/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of India & Ors. is
being annexed herewith as ANNEXURE A-29

33.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. The copy of the Office Order dated 5/12/2022
bearing No. 1106/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of India & Ors. is
being annexed herewith as ANNEXURE A-30.

34.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. The copy of the Office Order dated 5/12/2022
bearing No. 1107/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuah-t to the Order dated 15.11.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of India & Ors. is
being annexed herewith as ANNEXURE A-31.
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35.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. The copy of the Office Order dated 5/12/2022
bearing No. 1108/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs, Union of India & Ors. is
being annexed herewith as ANNEXURE A-32.

36.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. The copy of the Office Order dated 5/12/2022
bearing No. 1109/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of India & Ors. is
being annexed herewith as ANNEXURE A-33,

37.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. Copy of the Office Order dated 5/12/2022
bearing No. 1110/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-34.

38.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. The copy of the Office Order dated 5/12/2022
bearing No. 1111/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
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pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of India & Ors. is
being annexed herewith as ANNEXURE A-35.

39. That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. The copy of the Office Order dated 5/12/2022
bearing No. 1112/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
0.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of India & Ors. is
being annexed herewith as ANNEXURE A-36.

40.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. Copy of the Office Order dated 5/12/2022
bearing No. 1113/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
0.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-37.

41.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. Copy of the Office Order dated 5/12/2022
bearing No. 1114/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
0.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-38.
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42.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. Copy of the Office Order dated 5/12/2022
bearing No. 1115/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-39.

43.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. Copy of the Office Order dated 5/12/2022
bearing No. 1116/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-40.

44.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. Copy of the Office Order dated 5/12/2022
bearing No. 1117/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of india & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-41.

45.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent The copy of the Office Order dated 5/12/2022
bearing No. 1118/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
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pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
0.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-42.

46.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. Copy of the Office Order dated 5/12/2022
bearing No. 1119/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
0.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-43.

47.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. Copy of the Office Order dated 5/12/2022
bearing No. 1120/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
0.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-44

48.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. Copy of the Office Order dated 5/12/2022
bearing No. 1121/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equa_\l to at least 0.5 % of
the Project Cost and for coercive measures by respective-District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
0.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-45.
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49.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. Copy of the Office Order dated 5/12/2022
bearing No. 1122/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-46.

50.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. Copy of the Office Order dated 5/12/2022
bearing No. 1123/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-47.

51.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022
to the answering Respondent. Copy of the Office Order dated 5/12/2022
bearing No. 1124/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of India & Ors.

52.That the U.P. Pollution Control Board issued Office Order dated 20/12/2022
to the answering Respondent. Copy of the Office Order dated 20/12/2022
bearing No. 1200/NGT-54/2022/12 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green.Tribunal in
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0.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-48.

53.That the U.P. Pollution Control Board issued Office Order dated 20/12/2022
to the answering Respondent. Copy of the Office Order dated 20/12/2022
bearing No. 1200/NGT-54/2022/13 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
0.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-49.

54.That the U.P. Pollution Control Board issued Office Order dated 20/12/2022
to the answering Respondent. Copy of the Office Order dated 20/12/2022
bearing No. 1200/NGT-54/2022/14 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
0.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-50.

55.That the U.P. Pollution Control Board issued Office Order dated 20/12/2022
to the answering Respondent. The copy of the Office Order dated 20/12/2022
bearing No. 1200/NGT-54/2022/15 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by Nat'ional Green Tribunal in
0.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-51.




999

56.That the U.P. Pollution Control Board issued Office Order dated 20/12/2022
to the answering Respondent. Copy of the Office Order dated 20/12/2022
bearing No. 1200/NGT-54/2022/16 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs, Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-52,

57.That the U.P. Pollution Control Board issued Office Order dated 20/12/2022
to the answering Respondent. Copy of the Office Order dated 20/12/2022
bearing No. 1200/NGT-54/2022/17 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-53.

58.That the U.P. Pollution Control Board issued Office Order dated 20/12/2022 -
to the answering Respondent. The copy of the Office Order.dated 20/12/2022
bearing No. 1200/NGT-54/2022/1 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs, Union of India & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-54.

59.The answering Respondent wrote to the UPPCB vide its letter dated
22/12/2022. The copy of the letter dated 22/12/2022 by the answering
Respondent to the UPPCB. The copy of the said Order is being annexed
herewith as ANNEXURE 54A.
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60.The U.P. Pollution Control Board to the answering Respondent for
depositing compensation The copy of the Office Order dated 23/12/2023
bearing No. 1214/NGT-54/2022 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of India & Ors. is
being annexed herewith as ANNEXURE A-55.

61.The U.P. Pollution Control Board to the answering Respondent for
depositing compensation equal to at least 0.5 % of the Project Cost and for
coercive measures by respective District Magistrates pursuant to the Order
dated 15.11.2022 passed by National Green Tribunal in O.A. No. 392/2022
titled as Prasoon Pant & Anr. Vs. Union of India & Ors. Copy of the Office Order
dated 23/12/2022 bearing No: 1215/NGT-54/2022 by U.P. Pollution Control
Board to the answering Respondent for depositing compensation equal to at
least 0.5 % of the Project Cost and for coercive measures by respective District
Magistrates pursuant to the Order dated 15.11.2022 passed by National Green
Tribunal in O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of India
& Ors. is being annexed herewith as ANNEXURE 55A.

62.That the answering Respondent wrote letter dated 28/12/2022 to the
Respondent. The copy of the letter dated 28/12/2022 by the answering
Respondent is being annexed herewith as ANNEXURE A-55B.

63.That the U.P. Pollution Control Board wrote to the answering Respondent
for depositing compensation The copy of the Office Order dated 09/01/2023 -
bearing No. 1276/NGT-54/2022/1 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.11.2022 passed by National Green Tribunal in
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O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of India & Ors. is
being annexed herewith as ANNEXURE A-56.

64.That the U.P. Pollution Control Board wrote to the answering Respondent
for depositing compensation vide its Office order dated 19/01/2023. The copy
of the Office Order dated 19/01/2023 bearing No. 1415/NGT-54/2022 by U.P.
Pollution Control Board to the Applicant for depositing compensation equal to
at least 0.5 % of the Project Cost and for coercive measures by respective
District Magistrates pursuant to the Order dated 15.11.2022 passed by
National Green Tribunal in O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs.
Union of India & Ors. is being annexed herewith as ANNEXURE A-57.

65.That the answering Respondent made representation to the U.P. Pollution
Control intimating compliance of conditions. The copy of the Letter dated
30/01/2023 by the answering Respondent to the U.P. Pollution Control
intimating compliance of conditions is being annexed herewith as ANNEXURE
A-58.

66.That the answering Respondent received Lab Report regarding inlet water
by Apex testing and Research Laboratory. The copy of the Lab Report dated
31/01/2023 issued to the answering Respondent regarding inlet water by Apex
testing and Research Laboratory is being annexed herewith as ANNEXURE A-
59.

67. That the answering Respondent received Lab Report regarding inlet water
by Apex testing and Research Laboratory. The copy of the Lab Report dated
31/01/2023 issued to the answering Respondent regarding inlet water by Apex
testing and Research Laboratory is being annexed herewith as ANNEXURE A-
60.
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68. That the answering Respondent received Lab Report regarding outlet water
by Apex testing and Research Laboratory. The copy of the Lab Report dated
31/01/2023 issued to the answering Respondent regarding outlet water by
Apex testing and Research Laboratory is being annexed herewith as
ANNEXURE A-61.

69. That the water bill raised to the answering Respondent by the concerned
water Department i.e. Greater Noida Industrial Development Authority. The
copy of the water bill / water charges cum payment intimation dated
07/02/2023 issued against the water connection of the Applicant is being
annexed herewith as ANNEXURE A-62.

70. That the Greater Noida Industrial Development Authority issued Notice
dated 07/02/2023 for-water bill payment to the answering Respondent. The
copy of the Letter dated 07/02/2023 by Greater Noida Industrial Development
Authority with regard to Notice for water bill payment to the answering
Respondent is being annexed herewith as ANNEXURE A-63.

71. That the U.P. Pollution Control Board wrote Letter dated 07/02/2023 to the
answering Respondent. The copy of the Letter dated 07/02/2023 by U.P.
Pollution Control Board to the Applicant is being annexed herewith as
ANNEXURE A-64.

72.That the copy of the Office Order dated 09/02/2023 bearing No. 1553/NGT-
54/2023 by U.P. Pollution Control Board to the answering Respondent for
depositing compensation equal to at least 0.5 % of the Project Cost and for
coercive measures by respective District Magistrates pursuant to the Order
dated 15.11.2022 passed by National Green Tribunal in O.A. No. 392/2022
titled as Prasoon Pant & Anr. Vs. Union of India & Ors. is being annexed
herewith as ANNEXURE A-65.
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73.That the copy of the Office Order dated 09/02/2023 bearing No. 1554/NGT-
54/2023 by U.P. Pollution Control Board to the answering Respondent for
depositing compensation equal to at least 0.5 % of the Project Cost and for
coercive measures by respective District Magistrates pursuant to the Order
dated 15.11.2022 passed by National Green Tribunal in O.A. No. 392/2022
titled as Prasoon Pant & Anr. Vs. Union of India & Ors. is being annexed
herewith as ANNEXURE A-66.

74.That the copy of the Office Order dated 09/02/2023 bearing No. 1555/NGT-
54/2023 by U.P. Pollution Control Board to the answering Respondent for
depositing compensation equal to at least 0.5 % of the Project Cost and for
coercive measures by respective District Magistrates pursuant to the Order
dated 15.11.2022 passed by National Green Tribunal in O.A. No. 392/2022
titled as Prasoon Pant & Anr. Vs. Union of India & Ors. is being annexed
herewith as ANNEXURE A-67.

75.That the copy of the Office Order dated 09/02/2023 bearing No. 1556/NGT-
54/2023 by U.P. Pollution Control Board to the answering Respondent for
depositing compensation equal to at least 0.5 % of the Project Cost and for
coercive measures by respective District Magistrates pursuant to the Order
dated 15.11.2022 passed by National Green Tribunal in O.A. No. 392/2022
titled as Prasoon Pant & Anr. Vs. Union of India & Ors. is being annexed
herewith as ANNEXURE A-68.

76.That the copy of the Office Order dated 09/02/2023 bearing No. 1556/NGT-
54/2023 by U.P. Pollution Control Board to the answering Respondent for
depositing compensation equal to at least 0.5 % of the Project Cost and for
coercive measures by respective District Magistrates pursuant to the Order
dated 15.11.2022 passed by National Green Tribunal in O.A. No. 392/2022
titled as Prasoon Pant & Anr. Vs. Union of India & Ors. is being annexed
herewith as ANNEXURE A-69.
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77.That the copy of the six monthly Environmental Compliance Report dated
13/2/2023 submitted by the answering Respondent is being annexed herewith
as ANNEXURE A-70.

78.That the copy of the six monthly Environmental Compliance Report dated
13/2/2023 submitted by the answering Respondent is being annexed herewith
as ANNEXURE A-71.

79.That the copy of the letter dated 21/02/2023 issued by Greater Noida
Industrial Development Authority (GNIDA) for payment of water bill is being
annexed herewith as ANNEXURE A-72.

80.That the copy of the Lab Report dated 22/02/2023 issued to the answering
Respondent regarding inlet water by Apex testing and Research Laboratory is
being annexed herewith as ANNEXURE A-73.

81.That the copy of the Lab Report dated 22/02/2023 issued to the answering
Respondent regarding outlet water by Apex testing and Research Laboratory is
being annexed herewith as ANNEXURE A-74. '

82.That the copy of the Lab Report dated 21/03/2023 issued to the answering
Respondent regarding outlet water by Apex testing and Research Laboratory is
being annexed herewith as ANNEXURE A-75.

83.That the copy of the letter dated 17/3/2023 issued by U.P. Pollution Control
Board regarding illegally operating bore wells is being annexed herewith as
ANNEXURE A-76.
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84.That the copy of the letter dated 24/3/2023 issued by U.Pp. Pollution Control
Board regarding illegally operating bore wells is being annexed herewith as
ANNEXURE A-77.

85.That in compliance of Hon’ble NGT Order dated 15.11.2022 , UPPCB vide its
letter vide its letter dated 03.04.2023 requested to U.P. Ground Water
Department to take action against defaulter projects under Uttar Pradesh
Ground Water (Management and Regulation) Act, 2019 also. The copy of
Gazette Notification issued by the U.P. Pollution Control Board vide its letter
dated 3/4/2023 is being annexed herewith as ANNEXURE A-78.

86.That the answering Respondent vide letter dated 14/4/2023 written to the
U.P. Pollution Control Board regarding imposition of cost of Rs. 15 Lac. The
copy of the letter dated 14/4/2023 written by the answering Respondent to
the U.P. Pollution Control Board regarding imposition of cost of Rs. 15 Lac
imposed on bore wells through publication in News Papers is being annexed
herewith as ANNEXURE A-79.

87. That the U.P. Pollution Control Board vide its letter dated 18/04/2023
written to the Hydrologist/ Nodal Officer regarding action against erring
Projects. The copy of the letter dated 18/4/2023 issued by U.P. Pollution
Control Board to Hydrologist/ Nodal Officer regarding action against erring
Projects is being annexed herewith as ANNEXURE A-80.

88.That the RO Greater Noida sent E-mail dated 18/4/2023 to the U.p.
Pollution Control Board regarding Order dated 15.11.2022. The copy of the E-
mail dated 18/4/2023 sent by RO Greater Noida to U.P. Pollution Control Board
regarding Order dated 15.11.2022 is being annexed herewith as ANNEXURE A-
81.
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89. That the answering Respondent gave water sample regarding inlet water to
the Apex testing & Research Laboratory. The copy of the Lab Report dated
09.05.2023 issued to the answering Respondent regarding inlet water by Apex
testing & Research Laboratory is being annexed herewith as ANNEXURE A-
81A.

90.That the U.P. Pollution Contro! Board vide its letter dated 12/5/2023 Ref.
No. H93473/C-1/NGT-158/Parya Shati/2023 imposed interim/ floor level
compensation of Rs. 1.85 Crore upon the answering Respondent as detailed at
serial No. 38 The copy of the letter dated 12/5/2023 Ref. No. H93473/C-
1/NGT-158/Parya Shati/2023 issued by U.P. Pollution Control Board imposing
interim/ floor level compensation of Rs. 1.85 Crore upon the A answering
Respondent as detailed at serial No. 38 is being annexed herewith as
ANNEXURE A-82.

91.That the U.P. Pollution Control Board vide its letter dated 12/5/2023 Ref.
No. H93473/C-1/NGT-158/Parya Shati/2023 wrote regarding deposit of
interim/ floor level compensation of Rs. 1.85 Crore upon the answering
Respondent. The copy of the letter dated 12/5/2023 Ref. No. H93473/C-
1/NGT-158/Parya Shati/2023 issued by U.P. Pollution Control Board regarding
deposit of interim/ floor level compensation of Rs. 1.85 Crore upon the
answering Respondent is being annexed herewith as ANNEXURE A-83.

92. That the U.P. Pollution Control Board vide its letter dated 12/5/2023 Ref.
No. H93473/C-1/NGT-158/Parya Shati/2023 wrote regarding deposit of
interim/ floor level compensation of Rs. 1.85 Crore upon the answering
p Respondent. The copy of the letter dated 12/5/2023 Ref. No. H93473/C-
1/NGT-158/Parya Shati/2023 issued by U.P. Pollution Control Board regarding
deposit of interim/ floor level compensation of Rs. 1.85 Crore upon the
Applicant is being annexed herewith as ANNEXURE A-83A.
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93.That the U.P. Pollution Control Board wrote letter dated 13/5/2023 bearing
Ref. No. H93487/C-1/JAL /S 1318 /2023 regarding Judgment dated 15.11.2022.
The copy of the letter dated 13/5/2023 Ref. No. H93487/C-1/JAL /S 1318 /2023
issued by U.P. Pollution Control Board regarding Judgment dated 15.11.2022 is
being annexed herewith as ANNEXURE A-84.

94.That the U.P. Pollution Control Board vide its letter dated 15/5/2023
bearing Ref. No. H93573/C-1/NGT-158/ 2023 written regarding Judgment
dated 15.11.2022 The copy of the letter dated 15/5/2023 Ref. No. H93573/C-
1/NGT-158/ 2023 issued by U.P. Pollution Control Board regarding Judgment
dated 15.11.2022 is being annexed herewith as ANNEXURE A-85.

95. That the answering Respondent submitted Compliance Report. The copy of
the Compliance Report by the answering Respondent is being annexed
herewith as ANNEXURE A-86.

92A.That the answering Respondent made Application dated 19/05/2023 to
the Ministry of Jal Shakti Gowt. of Uttar Pradesh. The copy of the said
Application dated 19/05/2023 to the Ministry of Jal Shakti Govt. of Uttar
Pradesh is being annexed herewith as ANNEXURE A-87.

96. That the U.P. Pollution Control Board vide its letter dated 06/06/2023
having Ref. No. H95/47/C-1/NGT-158/ 2023 intimated Judgment dated
15.11.2022. The copy of the letter dated 06/06/2023 Ref. No. H95/47/C-
1/NGT-158/ 2023 issued by U.P. Pollution Control Board regarding Judgment
dated 15.11.2022 along with list of Projects including answering Respondent at
Serial No. 38 is being annexed herewith as ANNEXURE A-88.

97. That the answering Respondent sought Lab Report dated 09/06/2023
regarding inlet water by Apex testing and Research Laboratory. The copy of the
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Lab Report dated 09/06/2023 issued to the answering Respondent regarding
inlet water by Apex testing and Research Laboratory is being annexed herewith
as ANNEXURE A-89.

98. That the answering Respondent vide Application dated 19/06/2023 wrote
to the Ministry of Jal Shakti, Govt. of Uttar Pradesh. The copy of the
Application dated 19/06/2023 by the Applicant to the Ministry of Jal Shakti,
Govt. of Uttar Pradesh is being annexed herewith as ANNEXURE A-89A.

99.That the answering Respondent wrote to the Chief Environmental Officer
for consent validity after adjusting the fee of Rs. Two Lacs. The copy of the
Application dated 24/07/2023 by the Applicant to the Chief Environmental
Officer for consent validity after adjusting the fee of Rs. Two Lacs. is being
annexed herewith as ANNEXURE A-90.

100.That the U.P. Pollution Control Board wrote to the answering Respondent
letter dated 28/08/2023 Ref. No. 189656 / UPCCB / Greater Noida (UPPCBRO)
/ CTO / both 2023. The copy of the letter dated 28/08/2023 Ref. No. 189656 /
UPCCB / Greater Noida (UPPCBRO) / CTO / both 2023 issued by U.P. Pollution
Control Board to the answering Respondent with regard to the Application Id
22179192 is being annexed herewith as ANNEXURE A-91.

101.That the Ground Water Department (Namami Gange & Rural Water Supply
Department) Ministry of Jal Shakti, Government of Uttar Pradesh) issued NO-
OBJECTION CERTIFICATE No. REGO032243 to the answering Respondent for
the period from from 15/06/2023 to 14/06/2028. The copy of the NO-
OBJECTION CERTIFICATE No. REGO0032243 issued by Ground Water
Department (Namami Gange & Rural Water Supply Department) Ministry of Jal
Shakti, Government of Uttar Pradesh) valid from 15/06/2023 to 14/06/2028.
ANNEXURE A-92.
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102.That the answering Respondent has no other option than to approach this
Hon’ble tribunal against the illegalities being committed by the Respondents.
Hence this Application.

103.The answering Respondent reserve its rights to place on record additional
documents in support of its case and the relief being sought herein by way of
the present Application.

104.That the answering Respondent has not filed any other Application before
any other forum other than the present Application filed before this Hon’ble
Tribunal.

105.That the answering Respondent has a strong prima facie case and the
balance of convenience lie in favour of the answering Respondent. That
irreparable loss and injury shall cause to the answering Respondent in case the
prayers made herein are not granted in favour of the answering Respondent.

106.That the answering Respondent reserve its rights to file additional
documents as and when the same are received by the answering Respondent
and crave leave of the Hon’ble Tribunal for the same.

107. The answering Respondent filed Application for Stay to the effect of the
Notice dated 12/5/2023 and all other notices issued to the answering
Respondent by the Competent Authority & by Uttar Pradesh Pollution Control
Board (UPPCB) pursuant to the order dated 15/11/2022 passed in the above
captioned OA No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of India &
Others. The answering Respondent further prayed to restrain the District
Magistrate , Greater Noida, Uttar Pradesh from taking any coercive measures
against the answering Respondent pursuant to the impugned Notice dated
12/5/2023 issued by the Uttar Pradesh Pollution Control Board (UPPCB) The
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answering Respondent further prayed to stay the illegal and arbitrary Demand
towards penalty of Rs. 1.85 Crore and 15 lakhs totalling Two Crore imposed
vide Order dated 12/5/2023 and subsequent thereto respectively upon the
Applicant VVIP Homes by the Uttar Pradesh Pollution Control Board.
ANNEXURE A-84 & ANNEXURE A-85 respectively. The answering Respondent
further prayed to restrain the Competent Authority / Uttar Pradesh Pollution
Control Board (UPPCB) from sealing the bore wells which are providing water
to the Residents of VVIP Homes on account of insufficient water provided by
the Greater Noida Development Authority and till the Ganga water is made
available to the inhabitants of the Applicant VVIP Homes.

PARAWISE REPLY:

Para | & Il need no reply being matter of record.

lll. The contents of the para under reply is denied being wrong, false and incorrect as
the Application is barred by limitation as such the limitation as prescribed U/s14 of

the said Act is of 8 months from the date of cause of action first arose.

2.The contents of the para under reply are engineered with regard to extraction of

ground water in Noida extention. 1 of facts brief: matter of record

3. The contents of the para under reply is denied being wrong, false and incorrect. It
is a matter of fact that there is no illegal extraction of ground water by the answering
Respondent. It is the matter of record that during the construction of the project. That
the answering Respondent was arranging or purchasing water from other sources
like STP of other projects and the project was completed in phases/towers during
2017 to 2019. The answering Respondent time and again applied to GNIDA to
provide the water supply but same was not provided 'by the concerned Authority.
That the inaction on the part of the concerned Authority cannot be termed any fault

on the part of the Respondent.
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5. The contents of the para under reply is denied being wrong, false and incorrect. It
is a matter of fact that there is no illegal extraction of ground water by the answering
Respondent. It is the matter of record that no illegal extraction was done by the
answering during the period of construction i.e. from 2013-2017 and during the
construction of the answering Respondent was arranging or purchasing water from
other sources like STP of other projects. Whole construction work was conducted
after due clearance from concerned departments however water connection was not
provided by the GNIDA.

6. The contents of the para under reply is denied being wrong, false and incorrect.
The contents of the para under reply are not pertaining to the answering
Respondent. It is a matter of fact that there is no ilegal extraction of ground water by
the answering Respondent. It is the matter of record that during construction water
was taken from different authorities from STP. After completion of construction
requests were made to GNIDA for water connection however supply was not given
to Project proponent. Construction was completed in 2017 hence NOC was applied

in 2017 however no extraction was made during 2013-2019.

7. The contents of the para under reply is denied being wrong, false and incorrect.
The contents of the para under reply are not pertaining to the answering
Respondent. It is a matter of fact that there is no illegal extraction of ground water by
the answering Respondent. It is the matter of record that during construction water
was taken from different authorities from STP. After completion of construction
requests were made to GNIDA for water connection however supply was not given
to Project proponent. Construction was completed in 2017 hence NOC was applied

in 2017 however no extraction was made during 2013-2019.

8. The contents of the para under reply is denied being wrong, false and incorrect,
The contents of the para under reply are not pertaining to the answering
Respondent. It is a matter of fact that there is no illegal extraction of ground water by
the answering Respondent. It is the matter of record that during construction water
was taken from different authorities from STP. After completion of construction
requests were made to GNIDA for water connection however supply was not given

to the answering Respondent. Construction was completed in 2017 hence NOC was
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applied in 2017 however no extraction was made during 2013-2019. The answering
Respondent was not extracting water without NOC during the construction period.
After, applying for NOC in 2019 and when GNIDA and other authorities did not paid
heed to the concern of the answering Respondent and failed to provided water
connection. Nevertheless, bulk NOC when approved was deemed to be in effect
since 2017. Annexure 87 of the Interlocutory application for Stay filed by the
answering Respondent is Ref Ann 87 of IA. In terms of constitution as well as
judgments passed by Hon’ble supreme court and Hon'ble High Courts It was the

duty of state to provide clean drinking water to its residents.

9. The contents of the para under reply is denied being wrong, false and incorrect for
want of knowledge. The contents of the para under reply are not pertaining to the
answering Respondent. It shows complete failure of the concerned authorities to
provide drinking water hence, for the inaction on the part of the concerned authorities

cannot be attributed to the answering Respondent.

10. The contents of the para under reply is denied being wrong, false and incorrect
for want of knowledge. The contents of the para under reply are not related to the

answering Respondent.

11. The contents of the para under reply is denied being wrong, false and incorrect
for want of knowledge. The contents of the para under reply are not related to the

answering Respondent.

12. The contents of the para under reply is denied being wrong, false and incorrect
for want of knowledge. The contents of the para under reply are not related to the
answering Respondent. It shows complete failure of the concerned authorities to
provide drinking water hence, for the inaction on the part of the concerned authorities
cannot be attributed to the answering Respondent. However, it is reiterated that no

illegal extraction was ever made by the answering Respondent.

13. The contents of the para under reply is denied being wrong, false and incorrect
for want of knowledge. The contents of the para under reply are not related to the

answering Respondent.
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14. The contents of the para under reply is denied being wrong, false and incorrect.
They are imposing penalties upon Project Proponents merely on the presumption
that all PPs are defaulters and extracted water illegally. It is no solution to the
problem. Alternative sources should be provided by the state to provide water would

only serve the purpose.

15. The contents of the para under reply is denied being wrong, false and incorrect.
The answering Respondent have applied for NOC after due compliances and CTE
was granted from 06.06.2019 to 06.06.2023 (ref pg 156 of PDF of IA and 630 of
paper book). The Consent orders are annexed in IA Ref Ann 4. For Environment

clearance by SLEIAA;, UP in 2016 Annexure A-1 be referred for ready perusal..

16. The contents of the para under reply are denied being wrong, false and incorrect.
The answering Respondent has been provided NOC for both the bore wells by the
concerned Government Authority. It is of great relevance that subsequently the
concerned authorities issued required NOC for the period from 2017-2022. The
answering Respondent also have advanced rain water harvesting system for

preservation of water.

17. The contents of the para under reply are denied being wrong, false and incorrect.
The answering Respondent has been provided NOC for both the bore wells by the

concerned Government Authority

18. The answering Respondent has been provided NOC for both the bore wells by
the concerned Government Authority. The answering Respondent was compelled to
purchase water due to non providing the water connection by the concerned
authority. The water was used only after NOC application and when residents started
residing and water was not provided by GNOIA. Nevertheless, the NOC is granted

retrospectively.

19 to 21 need no reply for want of knowledge.
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REPLY TO THE GROUNDS:

The contents of the Grounds from para 22 to 32 are based on facts instead of raising
legal rights of the Applicant hence, are not maintainable and in fact are
unsustainable and untenable in the eyes of law. However, the inaction on the part of
the concerned Authorities in providing sanctioned water connection cannot be
attributed to the answering Respondent. The answering Respondent has installed
advance technology based rain water harvesting system for the preservation of the
Ground Water Level. Hence, the answering Respondent has not contributed to the

depletion of the Ground Water Level.

Therefore, the Grounds are engineered instead of emphasising the real issues in
hand with regard to taking the measures for preservation of the Ground Water level
taking into consideration the augmentation of the requirement of water by the human

beings.

The Prayers made from para i) to para v) by the Applicant are liable to be rejected in
view of the fact that the concerned authorities have already given permission to the
answering respondents to extract the ground water to augments the requirement of
the inhabitants due to failure of the concerned Government Authorities to sanction

supply water to the said inhabitants.

In view of the submissions made, hereinabéve, the above captioned OA is liable to
be dismissed and rejected at its thresh hold with exemplary cost and the prayers
made in the Application beating No. 748/2023 be allowed in terms of its Prayers in

the interest of justice and fair play.

7

RESPONDENT NO. 36

THROUGH:-
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111-112, NEW DELHI HOUSE,
27, BARAKHAMBA ROAD,
NEW DELHI-110001,
E-MAIL: sunitabharsdwajadv@gmail.com
MOBILE: 9868535388

NEW DELHI

DATED: 4 ¢ 02\ 7 524
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 392/ 2023

IN THE MATTER OF:

Prasoon Pant & Ors. ...Applicants

Vs.

Union of India & Ors. ...Respondents

AFFIDAVIT
|, Bhageshwar Tyagi S/o Sunder Lal Tyagi, Manager in the Respondent company
having its office at S-551, Shakarpur, New Delhi-110092, do solemnly affirm and

declare as under:-

1< That | am the Auth. Representative of the Respondent no.36 company in
‘ (‘S the present Reply to Original Application and as such am fully conversant
@ with the facts of the case and competent to depose in respect of the same.

N 2. That the accompanying reply has been drafted by my counsel under my
Q? instructions and | have gone through the contents of above reply and state
S that the facts/position stated therein are true and correct to the best of my

knowledge and based on records and nothing there from has been

concealed or suppressed.

1 That the accompanying reply may be read as part and parcel of the

[ [ Raj Kumar Prasad \ %present affidavit as the same has not been repeated herein for the sake of

Delhi ‘
Re d. No.: 16772 b evity.
DateofmtE)‘q;l(r)y5
\ 03rd Mal Vi
\_/O
: \
7. OF DEFONENT
a, 1,, .
VERIFICATION MTAR 2024
; nﬁ"d
Verified on this ) Bx 2022 that the contents of reply are true and correct to the
: A w\f Pl

best of my personal knowledge and legal pleadings are believed to be true under
legal advice no part of it is false and no material fact has been concegled or

suppressed there from.

p DEPONENT
ATVESHED
CERTIFIED THAT THE CONTE] 1r~5§mwrmome RS
gﬁgggg'gm‘”j” ANT ‘f"hﬁ% IED PERFECTTO RAJ KUMAR PRASAD  Ph. 9618057
iy &AFFIRMEQ ORBPSED BEFORE MLM \ }\j NOTARY [)Eul-ii-mgnz '981'8210?'40
NQM n £ GOVERNMENT OF INDIA A
. \$ \Aoq, SUPREME COURT OF INDIA N
Y THNXBRUTANT / DEPONENT COMPOUND NEW DELH|
SIGNED IN MY PRESENCE WHOHAS Register PQ./SL NO.....co....corieceerennss »R\ (L%(L

IDENTIFIED \%Q‘



L Qaff Annexuge A- |
Srate Level Environment I YASSessment Authority, Uttar Pradesi:

Directorate of Environment, U.P.
Vineet Khand- |, Gomti Nagar, Lucknaw - 226 010
#hone : 91-522-2300 341, Fax:91.522.2300 54)
£-mail : docuplko@yahoo.com

Website : www.selagup.in, www.scizaup.com

|
Upineded on |
WWw selaaup.in
Fo, S
Sni B.K Jian,
Addresses, Rajnagar Bxtension,
NH-58, Ghaziabad, 201002

Refl, No. / : 6 (I : JL o/ ParyalSEAC097201 /DD{Sh.) !)u!eﬁé/o l/ 201,
Sub: Environment u ising Project “VVIP Home" e C-
Dear Sir,

Please refer to your application dated 21/05/2015, 0478/2015 &10/1072015, addressed to the Director,
Environment & Sectetary, SEAC, Dr. Bhim Rao Ambedkar Paryavaran Parisar, Vincet Khand-1, Gomii Nagar,
Lucknow on the subject as above,

A presentation was made by Shri BK. Jain, CEO, VVIP Address, authorized signatory for the project

alongwith thelr consultant M/s GRC India Pvi. Ltd. The proponent, thmough the documents submitted and the
presentation mude, informed the committee that:-

i. The environmental clearance is sought for Expansion of Group Housing Project at Plat Ne. GC-
03K/GH-D3, Sector-16C, Noida Exlension, Gireater Noida, U.P. M/s Solitaire Infrahome Pvi. Lid,

3. Earlier, M/s Solitaire Infrahome Pyt. Lid. has obtained Eavironmenta) Clearance from SEIAA, U.P. vide
Letter no. 1727/Paryn/SEAC/ 1 648/2013/AD(VB) dated 11.10.2013 for the plot area of 31475 m’ and
buili-up area of 1,40,7¢6,408 sq.m.

3. Comparative area details of the cartier snd expansion project are as follows:

PROJECT FEATURES ) DESCRIPTION
EC Accorded Expansion Total (EC accorded +Expansion)
Estimated Populatien | 5.975 Nos. 763 Nos. 6,738 Nos. (Residents, staffs and visitors)
Estimated Waler 705 ML 157 ML 862 ML (Agency: Treated water from STP
Requirement 480 KL 04 KLD of GNIDA)
Construetion 574 KLD (Fresh water = 385 KLD)
Phase (Agency: GNIDA)
Operation Phuse
Estimated wastewaler 397 KLD 0 KLL.D 467 KLD
Generation
Power Demand J.080 kKVA ST0KVA 3,650 kVA
Source of Power Noida PPower Company Limited (NPCL)
Power Back up 2,500 k\:‘A (2 1,030 kVA 3530 kVA (3 x1010 + 1 x 500 kVA)
* |, 250 KVA)
Rain Water Harvesting 10 Pits ~TPis & +2 | 3 Pitsand 2 Tanks
Siructures Tanks
Solid Waste Generation 2,740 ky/day 399 ky/day 3,139 kg/duy
Parking Facliities 86 ECS 256 1:CS 1,102 ECS
Required . .
At per MoEF nonns 1,057 ECS 307 ECS 1,364 ECS
As per Greater Noida Bye 1,295 ECS 112 ECS 1.364 ECS
Laws
Proposed 2

4. Comparative nrea details 1

/




dust particle. 1 g

22. All medical aid, investigation and treatment will be provided to the workers involved in the
construction of building and carrying of construction of building and carrying of construction debris
or construction material related to dust emission.

23. The transportation of construction material and debris waste to construction site, dumpmg site or
any other place will be carried out in accordance with rules.

24. Fixing of sprinklers and creation of green air barriers will be done to control fugitive dust
emission and improve environment.

25. Compulsory use of wet jet in grinding and stone cutting will be practiced.

26. Wind breaking wall will be constructed around the construction site.

27. All approach roads & in campus roads should be sprinkled with water to suppress the dust
emission.

28. In case of violation of above mentioned conditions or any public complaint the consent to
establish shall be withdrawn in accordance with law.

29. The Industry shall submit first compliance report with respect to conditions imposed within 30
days of issue of this permission.

30. A Bank Guarantee of Rs. 10,00,000/- (Rs Ten lacs only ) shall be submitted within 30 days
including the above condition nos.1,2,4,5, 7,10,11,16,17 and 18 which will be valid for two year
otherwise this consent to establish shall be deemed to be withdrawn

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 15/08/2019 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Digitally signed by
ASHOK ASHOK KUMAR

KUMAR TWARI
TIWARI s
C.E.O
C-1

Dated:- 15/07/2019

Copy To -
. . i ASHOK Digtaly slgned
Regional Office, U.P.Pollution Control Board, Greater Noida KUMAR ook an
TIWARI o3 s0s30
C.E.O

C-1
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Speced Post/ Registered
21-412172/UPNNFI2017- 7 L7 [
Government of India

Ministry of Water Resources, RD & GR
Central Ground Water Board, NR
Bhujal Bhawan, Sector ‘B’

Sitapur Road Yojna, Aliganj

Lucknow 226021

Phone: 0522 — 2363812 Fax: 2732478
Email: rdnr-cqwb@nic.in

To. ‘
M/s VVIP Homes, e
Vibhor Vaibhav Infrahome Pvt. Ltd., Rajnagar Extension, 22 ML Ldi9
Ghaziabad- 201002 Uttar Pradesh.

Subject: NOC for abstraction of ground water Reg.

Ref: Your application for NOC for abstraction of ground water vide No. 21-4/2172/UP/INF/2017
dated 24-May-17 and letter no. 21-4/2172/UP/INF/2017-3913 dated 13-Nov-17.

v

n:s has reference to your application on the subject mentioned above. The applicalion submitted to this
#ce for obtaming NOC for abstraction of ground water was scrutinized and query was raised by letter
No 24-4/2172/UP/INF/2017-3913 dated 13-Nov-17 But even after lapse of more than reasonable m
no reply has béen received lill date. If reply has been sent by you and because of some reason it has not
bean receved in the respective section. you are advised to submit the same within 7 working days from
the dispatch of this letter with the proof of earlier submission, failing which your application will be
deemed as rejected after lapse of time of 7 working days from the dispatch of this fetter No reply will be
entertained if not submitted earlier and also no separate letter of rejection will be issued.

7]

O —

You may submit your application online again with all requisite documents for considerat.on of CGWA

ang appication fee as per procedure laid down

Yours faithfuily

4 W%v_/;,u",.,_

(Y.B.Kaushik)
Regional Director

Copy ‘or information to Member Secretary. CGWA Authority Gallery Numper- 18/11. Jamnagar House
‘ansingh Road, New Delhi. 110011




5. Nu. | Particulars | Existing [ Expansio Total A"_F;I;;tullg
l (EC n , (EC ¢
nccord:-d} dnm) uccorded + | (in %uge)
(inm ) Expans!oa)
e (inm)
1| Plot Ares 31.475.00 100
2. | Permissible Ground Coverage (@ 35% of 11,016.25
plot area)
3 Proposed Ground Coverage 7.025.955 +288.55 | 731451 (@ 23.23
23.23% of
- plot ares)
4. | Permissible FAR (@ 2.75 of tonal plot | 86,556.28 . 86,956.25
area)
5. | FAR. Purhased (@ 0.75 of towal plot - +23,606.2 | 23,606.25 (@
area) 5 0.75)
6. | Towl Permissible F.A.R, (4 + 5) 86,556.25 +23.606.2 | 1,10,162.50
5 (@ 3.5)
7. | Total Permissible Ancitlary area - +16,524.3 | 16,524.375
¢ Permissible Ancillary ares - 75 12,983,438
as per .75 FAR +12,9834 | (@ 15% of
- 38 2.75 FAR)
*  Permissible Ancillary as per 3,540,938 (@
.75 FAR +3.540.93 | 15% of 0.75
8 FAR)
8. | Toal Proposed Ancillary nrea . +18,205.3 | 18205317
(including Basemen service nren) 17
() Ancillary Ares ( 15% of FAR) 16,524,375
(b) Extra ancillary area part of Mauin FAR® 1,680,942
9. Proposed F.A.R 84,596,453 +25.557.1 | 1,10,183.611
(@ 2.687) bt (@ 3.499)
*  FAR achieved for 84,596.453 1,08,472.669
residential + commercial + +23,876.2
community . 16 1,680.942
*  Extraancillary®
+1,680.94
2
10. | Total Permissible Commercial area . +1,101.62 | 1,101.628
e Penmissible commercial @ - 5 865.563
1% of 2.75 FAR . +865.563 236.063
*  Permissiblo commercial 4@ +236.063
1% ol 0.75 FAR
11, | Towl Proposed Commercial area ((@ . +1.085.03 [.085.032
0.9884% of 1otnl Permissible FAR)** 2
12. | Non FAR 56.954.662 - 45,529.623
e Stilt srea 4,742,822 1142503 | 4,684.394
¢ DBasement area (Excluding 27,231.004 9 26,203.882
busement service area which -58.428
is included in Extra |5.6:9.252 . yin 14,641.347
anciilary arca 9.28 LTl i 2 -




e Podium arer -
e Cnther Non-FAR 1,057.905
9.281.584
13. | Built Up Area 1,40,796.405 | +31,411.2 | 1,72,207.609
04
14. | Open Arca 24,449.045 -302.65 24,160.49
15, | Landscape Arca 12,946 451 +306.915 13,283.3656 42,15
{@ 54.88% of
open area)
16. | Surface Parking area 3.933.36 -793.36 3140.00 9.97
17. | Road area 1.815237 -91.872 | 3,723.365 1.8
18. | Paved area 3.753.997 +289.492 4,043 489 12,85
19. | Height of the tallest Building (till terrace) 65 m +6.7 71.70
5. Tower wise comparative details for earlier and proposed project:
S.No. __EC Accorded Total (EC Accorded + Expansion)
Towers Height DU @g!l _bu
Tower- A S+ 4 §+22 128
Tower- B S+i 4 5+23 10
Tower- C S+19 109 S¥19 A
[ Towers D S+16 123 S+19 152
Tower -E and H S+19 2X 114 S5+19 2X 114
Tower -F and G S+19 2X 152 S§+19 2X182
Tower- $+19 152 S+19 152
Tower-) S+19 114 S+19 114
Total DU 1,038 1,302
6. Built-up area caleulation details:
4
qu;. Particulars Area (in m )
i.__| Proposed FAR including extra ancillary area 1,10,153.611
2. | Ancillary area 16,524.375
3. | Non FAR 45,529.623
¢ Basementarea (Excluding basement sorvice area which is 26,203 882
included In Extra ancillary arca) 14,641.347
¢ Podium area
Total Bulit Up Ares 1,72.207.609
7. Proposed facilities wise area details:
SL. No. | PARTICULARS AREA (Sq.m.) l’erg:jup
.| Plot Area 31,475.00 100
2 Residential 6,059.809 19.25
3. | Commercial 669.212 2,13
4, Community 542,409 1,72
5. | Guard room and Meter room 43.08 0.14
6, | Landscape arca 13,253.366 _» 42.15
7. | Surface Parking Arca 3,140.00 / 9.97
8. | Road Ares — 1,723.3 11.8




|9 [Pavedarea I 1 4083489 [ 1285

B. Water requirement details earlier and proposed:

Sl [ Description Total Occupancy |  Rate of water Total Water
No. demand Requirement
(S B (KLD)
A, Domestic Water
Residential Population 5859 86 Ipcd 504
Stafr 293 30 Iped 9
Visitors 586 15 lped 9
Total domestic water demand 522 KLD
B Lf;fu.n'liculluﬂ: and  Landscape 13.253.366 m_ I It .:‘myf_dny 13
evelopment
23 DG Sets Cooling (3 » 10]0kVA 0.9 K/KVA/Mr 19
+ 1 XS500kVA)
D. Make up & Filter backwash 20
requirement for swimming pool
Grand Total (A+B+C+D) SHKLD

9. Waste water details earlier and proposed:

Domestic Water Requirement 522 KLD
¢ Total Fresh water = Feesh (@ 70% of domestic)+ Make up 365 + 20 =385 KLD
water for Swimming Pool

¢ Flushing (@ 30% of domestic) 157 KLD
Wastewater Generated 2924157+ 18 =467 KLD
(@ B0% fresh + 100% flushing + 90% Make up & Filter backwash
requitement for swimming pool)

Itis expected that the project will generate approx. 467 KLD of wastewater.

* The wastewater will be treated in the STP of 600 KLD capacity provided within the complex
generating 374 KLD of recoverable water from STP which will be recycled within the project for
Flushing, DG Cooling, Horticulture and rest will be dischurged (o nearby construction :
activity/sewer line.

10. Solid waste generation details earlier and proposed:

SI. | Category Occupancy kg per capita per day Waste generated (kg/day)
No,
1. | Residents 5,864 @ 0.5 2932
2. | Siafl 293 @0.25 73
3. | Visitors 586 @0.15 88
4. | Landscape waste 3.27 acres @ 0.2 kg/acre/day 0.654
5. | STP Sludge 47 _ “rh
TOTAL SOLID WASTE GENERATED 3,140.65 Say 3,141 kg/day |
11, Proposed parking details of the project:
SI. No. | Description Area, Norms Parking Proposed (in ECS)
{lnm)
1. Stilt Parking 3,900 @ 30 sq. m./ECS 133
2. Podiusi Parking 11,220 _{@ 3039 m/ECS 374
3 Basement Parking JECS 700
4. Surface Parking . mJ/ECS 187
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f

/ [ ] Total Parking Proposed I 1,364 ECS
/ 12, The project propossis are cpvered under category 8"b" of EIA Notifieation, 2006.

Based on the recommendations of the State Level Expent Appraisal Commitiee Mecting held on 09-10-

2015 the State Leve) Environment tmpact Assessment Authority in its Meeting held on 26-11-2018 has decided to

grnt the Environmental Clearance to the project subject the following specific and general conditions:-

Specific conditions:

The proponent shall submit the copy of structural safety certificnie/fire NQC showing the dotnils of

blocksAowers ete duly vetted by competent authority.

03 m peripheral green shall be provided around the project inside the project boundary,

Parking provisions as per Development Authority bye-laws should be made.

Revised rond section as per norms showing all services in view of fire tender movement.

Construction material should be recycled/utilized for internal roads.

15% arca of the total plot arca shall be compulsorily made available for the green belt development

including the peripheral green bels,

7. Project falling with in 10 Km. area of Wild Life Sanctuary is to obtain a clearnce from National Board
Wild Life (NBWL) even if the eco- sensitive zone is not earmarked.

8. Criterin/ norms provided by competent Authority regarding the seisimic zone be followed for construction
work. Provision of alarm system, 1o timely notify the residents, in case of occurrence of earthquake/other
hatural disasters/fire should be provided. A well defined evacuation plan should also be prepared and
regular mock drills should be arranged for the residents. Rise of stairs should be constructed in a way, so
Ihat is should provide smooth movement,

9. For the treatment for total sewage, a full-fledged STP is to be provided with 20% more capacity than waste
water genermted during operation phase.100% waste water is (0 be treated in captive STP conforming to
presceibed standards of recoiving body for designated use. Monitoring of STP to be done daily till its
stabilization,

10.  Dual plumbing should be adopted. Recyeling of water os proposed shall be undertaken with regular testing
and monitoring of treated water. -

Il Dedicated powoer supply for STPs is to be ensured during operstion. Sludge of STP is to be used in-house ns
manure and sumplus manure should be managed by giving it to end users. STP shall be suitably located
nearesi w© back side boundary wilh shortest out fot.
Operation und the maintenunce cost of the STP shall also be infarmed along with the compliance of the E-
waste and municipal solid waste disposal.

12, Total cost of the project is 498 crore. Eavironmental Corporate Responsibility (ECR) plan along with
budgetary provision amounting 1o 2% of total project cost shall be prepared and approved by Board of
Directors of the company. A copy of resolution as above shall be submitted to the authosity. A [list of
beneficiaries with their mobile nos /address should be submitted alongwith six monthly compliance reports,

13, LEDs should be used in all common areas and corridors. 100% solar lighting is to be provided in the open
aress/ stairs cases,

14.  Parking guideline as per Noida Development Authority should be followed. Parking for disabled persons
shautld be explored,

15, All emiry/exit point should be bell mouth shaped.

16. To discharge excess treated waste water into public drainage system, permission from the competent
authority 1o be taken prior 1o any discharge.

17. 100 % provision of Rain Water Harvesting is 1o be made. RWH shali be initially done only from the roof
top. RWH from green and other open arcas shall be done only after permission from CGWB,

18, An underground Pucea tank for colleotion/reuse of rain water muy be constructed.

19.  Height of the stack should be provided based on combined DG sets capacity and be 6mt higher than the
tallest building.

20.  Post project monitoring for air, water (surface + ground), Stack noise of D.G. sets, STP 10 b carried ous as
CPCH Guidelines.

21l.  Criche to be provided durin onstruction/operation phase.

&
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26,

e B |

28,

29,
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rovision of acpagte coom For sénier citizen with praper amentties shall be mide

Prrotection shoti be proysded on the windoss of the Bigh rise s for security of residents

Lindess and unti] all The covirenmomal isaues are sated oan e occupancy will bt restrivted aisd would be
only allowed wfter achieving the Permission from the comipetent suthoriy.

The prisect propopent shatl cosure that the project site does not attractinteinge any butler zone of no
netivity identticd’dectsred under liaw

For any extraction of ground water, prior permission from CGWIS shall be taken,

Sprinkler 1 be used Far coring and guenching and ready mix concrete may be used for construction,
Foasibifities of use OF treated waste wister o irrigation purposes should be explored, Drip irrigation should
be 1rred upto extent possible. No fresh water wikl be used For irmgation purpose.

Mobile 1oilets. safe drinking water facility, sanitation facility and cco Friendly Toels etc. Shall be made
available to the tenporary residems'workers i the projet site including the proger treatment and the
disposal of the wastes

td

I8,

0
e shall be cosured i all standards  refited  to ambiemt environmental  guality  and  the
emission/effluent standards as preseribed by the MolF are strictly complied with,

10 shall be ensured that obtain the ro objection certificate from the U P pollation control board before
st of constrition.

It shall be ensured that ne construction work or preparation of land by the project munagement except
far securing the land is staried on the project or the activity without the prior environmental ¢learance.
The proposed Tand use shall be in accordince 1o the prescribed ind use. A land use centificate issied
by the competent Awthority shall be obtained in this regards.

All trees felling in the project area shall be as permitied by the forest department under the prescribed
riles. Suitable clearance (s regard shall e obtained from the competent Authority,

Impact of drnnage patteen on envirmmment should be provided.

Surface hydrology and water regime of the project arca within 10 km should be provided,

A suitable plan for providing shelter, light and luel, water and waste disposal for construction labour
during the construction phase shall be provided along with the number of proposed workers,

Measures shall be undentaken to recycle and reuse treated efMluents for horticulture and plantation. A
suitable plan for waste water reeycling shal! be submitied.

Obiain proper permission i competent anthorities regseding enhanced teaffic doriog and due 1o
construction and operation of project.

Obtain necessary clearances from the competent Authority on the abstraction and use of ground water
during the construetion and operation phases.

Hazardoustinflammable/Explosive malerials likely to be stored during the construction and operation
phases shall be as per standard procedure as prescribed under law, Necessary clearances in this
reginds slipll b obtained.

Salid wastes shall be suitably segregated and disposed. A separate and isolated municipal waste
vollection conter should be provided, Necessary plans should be subminted in this regards.

Suituble rainwter finrvesting systems as per designs of groundwater department shall be instatled,
Complete proposals in this regard should be submitted.

The emissions and efflucnis ete. from machines, lastruments and transport during construction and
operntion phases should be according t the prescribed standands. Necessary plans in this regard shall
be subwitted.

Water sprinklers and other dust control measures should be undertaken to take care of dust generated
during the construction and operation phases, Necessary pliaos in this regard shall be subminted,
Suitable noise abstenient measures shatl be ndopted during the construction and operation phases
order to ensure that the noise emissions do oot violate the prescribed ambient noise standards.
Necessary plans i this regard shall be submined.

Separte stoek piles shall be maintained for excavated top soil nod !I\;M) soil should be utilized for
preparation of green bell.

s
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Suitable measures shall be taken to restrain the development of small commercial activitics or sloms
in the vicinity of the complex. All commercial activities should be restricted to special areas
carmarked lor the purpose. :

it Is suggesied that literacy program for weaker sections of society/women/adults (including domestic
help) and under privileged children could be provided in a formal way.

The use of Compact Fluorescent lamps should be ciicournged. A management plan for the safe
disposal of used/damaged CFLs should be submined.

It shall be ensured that all Street and park lighting is solar powered. 50% of the same may be
provided with dual (solar/electrical) alternatives.

Solur water heater shall be installed to the maximum possible capacity, Plans may bo drawn up
accordingly ad submitted with justification.

Treated effluents shntl be maximally reused to aim for zero discharge. Where ever not possible, &
detailed management plan for disposai should be provided with quantities and quality of waste water.
The treated ¢fllucnts should normally not be discharged into public sewers with terminal treatment
fucilities as they adversely affoct the hydeaulic capacity of STP. If unable, necessary permission from
authorities should be taken,

Construction activities including movements of vehicles should be so managed so that no disturbance
is caused to nearby residents.

All necessary statutory clesrances should be obtained and submitted before start of any construction
activity and if this condition is violated the clearance, if and when given, shall be automatically
deemed to have been cancelled.

Parking arcus should be in accordance with the norms of MOEF, Government of India. Plans may be
drawn up nccordingly and subminted.

‘The location of the STP should be such that it is away from human habilitation and does not cause
problem of odor. Odorless technology options should bo examined and a report submitted.

The Environment Management plan should also include the brenk up costs on varlous activities and
the management issues also so that the residents also panicipate in the implementation of the
environment rnanagement plan,

Detalled plans for safe disposal of STP sludge shall be provided along with ultimate disposal location,
quantitative estimates and measures proposed,

Stalus of the project as on date shall be submitied along with photographs from North, South, West
and East side facing camera and udjoining areas should be provided.

Specific location along with dimensions with reference 1o STP, Parking, Open areas und Green belt
etc, should be provided on the layout plan.

The DG scts shall be so installed 5o as to conform to prescribed stack heights and rogulations and also
10 the noise standards s prescribed. Details should be submitted.

E-Waste Management should be done as per MoEF guidelines.

Electrical waste should be segregated and disposed suitably as not to impose Environmental Risk.
The use of suitably processed plastic waste in the construction of roads should be considered.
Displaced persons shall be suitably rehabilitated as per prescribed norms.

Dispensary for first nid shall be provided.

Sufe disposal arrangement of used toilotrics items in Hotels should be ensured, Tollotries llems coulid
be glven complementary to guests, adopting suitable measures, :

Diesel generating set stacks should be monitored for CO and HC.

Ground Water downstream of Rain Water Harvesting pit nearest to STP should be monitored for
bacterial comtamination. Necessary Hand Pumps should be provided for sampling. The monitoring is
to be done both in pre and post monsoan, seasons,

The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MoEF norms.

A Sepamsie clectric meter shall be pravided to monitor consumplion of energy for the operation of
sewnge/effluent treatmen in tanks,

An energy audil should be annually cnwuring the operational phase and submitted to the

authority,
QW\/ il
w



69.  Project proponents shall endeavor to obtain [SO: 14001eentification. All general and specific
conditions mentioned under this environmental elearance should be included in the_eavironmenta)

- munual o be prepared for the certification purposes and complisnce,

70 Appropriate safety measures should be made for accidentat firc.

7L Smoke meters should be installed as warning measures for aceidontal fires,

72 Project falling with in 10 Km. area of Wild Life Sunctuury is to obtain o clearance from National
Board Wild Life (NBWL) even if the eco- sensitive zone is not esrmarked,

This Eaviromnenta! Clearance is subject to ownership of the site by the project proponents in confirmation
with approved Master Plun for Lucknow. In case of violation, it would not be effective and would automatically
be stand cancelied.

You are also direoted 10 ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law, In case of violation, this permission shall automutically deem 1o be
cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this clearunce shall
automatically deemed 10 be cancelled.

The project proponent will have to submit approved plans and proposals incorporating the conditions
specified in the Environmental Clearance within 03 months of issue of the clearance. The SEIAA/MoEF reserves
the right to revoke the environmental clesrance, if conditions stipuluted are not implemented to the satisfiction of
SEIAA/MOEF, SEIAA may impose additional environmental conditions or modify the existing ones, if necessary.
Necessary statutory clenrances should be obtained and submitted before start of any construction activity,

These stipulations would be enforced among others under the provisions of Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act,
1986, the Public Liability (Insurance) Act, 1991 and EIA Notification, 2006 including the amendments and rules
made thereafter.

This fs to request you to ke furthor niecessary action in the matter as per provision of Gazette Notification
No. 8.0. 153)(E) dated 14.9.2006, ns amended and send hall’ yearly compliance g POMS in respact of the
stipulated prior environmental clearance terms and conditions in hard and soft cogps'RPthe SEIAA, U.P. on 1¥
June and 1¥ December of each calendar year, J

MW?MWW

1. The Principal Secretary, Department of Environment, Govt. of Uttar Pradesh, Lucknow.

2. Dr. P.L. Abujn Rai, Advisor, 1A Division, Ministry of Environment & Forests, Govt, of Indin, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-1 10003,

3. Chief Conscrvator, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriyn

Bhawan, Sth Floor, Sector-H, Aliganj, Lucknow.

District Magistrate, Gautam Budha Nagar, U.P,

The Member Secretary, U.P. Pollution Control Board, TC-1 2V, Vibhuti Khand, Gomti Nagar, Lucknow,

Copy 1o Web Master/ guard file.

(Dr. A.A. Kban)
OSD(Technicsl)/
Nodat ()i:leer. SEIAA

NN




- Awnexuke A-2
Cenmngg;zri::Quz? (CGWA)

Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Watar (NG AP

Application for Permission to Abstract Ground Water for Infrastructure Use
: (Application for New NOC)

tion Number : 21-4/2172/UP/INF{2017
Jica

.ppP o
General Information:

water Quality:

application Type Category/ Type of Application:
p

(i) Name of Intrastructure:

(i) Loc

Fresh Water
Residentia! apartment
VVIP HOMES

tion Details of the Infrastructure Unit- (Attach Site Plan and Location Map) ($)
a

Line 1: GH-03
ress Li :
oy . SECTOR- 186C
Address Line 2:
Line 3 : GREATER NOIDA WEST
ress Li :
g UTTAR PRADESH
State:
GAUTAM BUDDHA NAGAR
District:
. DADRI
Sub-District:
Dadri (NPP)
Village/Town: :
Area Type Non-Notified
rea lype:
Area Type Category : Safe
(iii) Communication Address -
Address Line 1: VIBHOR VAIBHAV INFRAHOME PVT. LTD.
Address Line 2: RAJNAGAR EXTENSION
Address Line 3: GHAZIABAD
., State: UTTAR PRADESH
B pistrict: GHAZIABAD
Sub-District:
Pincode: 201002
Phone Number with Area Code:
Mobile Number: 91 8800695400
Fax Number:
E-Mai:

{iv} Type of Infrastructure :
(v) Land Use Detaits of the Existing/Proposed ($)
Land Use Details
Green Belt Area
Open Land
Road/ Paved Area

Rooftop area of
building/ sheds
Total

Existing (sq meter)

24/05/2017 08:57 PM

jainbk@ymail.com
Residential apartment

Proposed (sq meter) Grand Total (sq mater)
132£3 37 13253 37
0.00 0.00
10893.03 10893 03
7328.60 7328 60
3147500 31475.00
Page 10of 6
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Gover]m fMdi
Central Groun A riy"{CGWA)
of Water Resources, River Development and Ganga Rejuvenation

Ministry _
tions for Issue of NOC to Abstract Ground Water (NOCAP)

Applical
r Permission to Abstract Ground Water for Infrastructure Use

jon fo
Applicati . (Application for New NOC) ]

1-4/2172/UP/INF/2017

bitity of Surface Water, if any - NA

f Availa
(vi) Sourss oDelaiIs (s
Furnish n the Area (in mm):

(vi) Average Annual Rainfall i
) Whether Ground Water Utilization for:

pate of Commencemenl Infrastructure:

Date of Expansion :
2 Total Number and Type of:
a) Dwelling Units
b) Commercials Units 2
|
{ndustrial Units
2 0 ' Nil

d) Others SWiier 0 -
cled Water Usa
L Details of Water Requiter d Requirement of Water at each Stage)($)

(Please Enclose Water Flow
(i) Total Water Requirement

700.60
New Industry

(vill

1302 DU
32 Shops

ent (Fresh and Recy
Chart of Activities an

(a+b+c+d) (m3/day)
Existing Proposed

Water Requirement Details (Fresh Water) (m3lday)
(a) Ground Water Requirement (m3/day): 0.00 385.00
g 0.00 0.00

PN k
{b) Surface Water Available
(Canal, River, Ponds etc.) (m3/day):
0.00 0.00

- 4 (c) Water Supply from Any Agency (m3/day):
0.00 385.00

Total Fresh Water Requirement

(a+b+c){m3/day):

(d) Recycled Water Usage (m3/day): 0.00 ! 189.00
0.00 §74.00'

Total Water Requirement
{a+bec+d}m3/Day):
3. (i-a) Dewatering Required, Whether the Groundwater Table will be Intersected No
(2) Depth (m bgl) '
Minimum (m bgl)
Maximum (m bgl)
(b) Maximum Depth Proposed to Dewater (m bgl)

{c) P . :
) Proposed Quantity of Ground Water to be Dewaterd: (m3/day)

(m3lyear)

{d) Proposed Utilisation of Pumped Water($)

e} Any Other Information
() Particulars (j-a) j
ars (i-a) is yes (Fill details of Dewatering Existing Structures)

Number of . -
Existing Structures 0

24/05/2017 08:57 PM

Total
385.00
0.00

0.00
385.00

189.00
574.00

Page 2 of 6
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Gav]nr@o%ﬂ
Central Grou atlir A rity (CGWA)

Ministry of Watar Resources, River Davelopmaent and Ganga Rejuvanation
Applications for lssue of NOC to Abatract Ground Walar (NOCAP)

Application for Permission to Abstract Ground Water 10( infrastructure Uso
(Application for New NOC)

gphication Number | 21-4/217 2/UPNNF/2017

SMo Type of Depth Depth  Discharga Opersiic  Mode Hores Whether Whaether
Structure (Matar) 1o (mUHaut) nesl Hours  of Powar flited Permission
Mame | Year / Watsr (dayj ! Lift of with Registared
of Diamelar  Laval days Nama Pump Walar with COWA / It
Construction  (mm) (Melars (year) Matar 00
halow Detslis Thersot
Ground
Lavel)
(@) Panicular (i-e) in yos (Fill detalls of Dowataring Proposed 8tructures)
Number of Proposad Structures 0
8No  Typeaf  DepthiMetarj Depth Dischargs Operatio Mode Horse Whether Whaether
Structure ! to {m3Hour) nal of Power fiwd Parmiesion
Mama / Yest  Diameter  Watsr Hours Lint of | with Regislsred
of (mm) Lavel (dsy) / Name Pump Woter with COWA /it
Constructio {(Metars dsys Metor (1]
n balow {yoar) Datalle Thereoo!
Ground
Lavel)
{ity Breakup of Water Requirement snd Usage;
Activity Existing Proposed Total Nou. of Annuai
Requiremaent Raquirement Raquirameni Operational Raquirement
i, {m3/day) (m3/day) (m3/day) Days in a Yaar {(mdlyear)
' Residential/Domestic 000 52200 522 00 305 180530 00
Commercial Activity 000 000 000 0 0G0

fndustrial Activity 000 000 0.00 0 000
Greenbelit 000 3300 3300 2% H07%5 G0
Development
fEnvironment
Maintenance {
Other Use 0.00 1900 1900 | 51 6934 00
Grand Total 0.00 574 00 574 (0 206540 00
fiii) Whether ETP/S8TP Proposed, # so furnish following details: Yoo
Breakup of Recycled Water Usage (m3/day) {Days) (mdlysar)
a) Total Waste Water Generated: 467 0D 3655 170455 00
b) Quantity of Treated Water Avallable : 189 00
(i) Reuse in Commercial Activity: 0.00 0 006
(i} Reuse in Industrial Activity 000 ] 000
{iii) Reuss In Greenbelt 1300 275 57500
Development :
(iv) Other Uses 176 00 385 64240 00
¢) Total Treated Water Utilised: 189 00 87815 0n
Het Ground Water Requirement : 385 00 (m3/day)
Poge 3ol 6

24/05/2017 08:57 PM



& Go¥r 1
entral Ground Waler Authorlly (CGWA)

Ministry of Water Resources, Rlv
, RIver Devel
Applications for Issue of NOC to Abetract Ground Water (NOGAP
or CEP]

lication for Permission to Abstract Gro
und Water for Infra
j tructure Use

8. Details of Rainwat
implemented, detai
Recharge Proposal).- (£]

or Harvesting / Artificial Re
|s may be Furm

ished. (Attach Report on

Comprehensive

ApP
tion N mber 21-4!21?2:'UPHNF!201?
s nt Water Supply Network Exi
whether Local Goverme ppY xists In the Area, If yes, N
vide details-
on Statu
() Water SUP ly Applicat e
(iiy Water supply Agency o ST
) Whether Water SupplY Commitie "
p) Whether Water Supp Denied No
ction structure- Existing .
. (a) Groundwater Abstra ) ?
yumber of E isting Structures: T
ratl
oNo. Type of Depth Di:gth Discharg aﬁl Du;n g' g:;a: 4 Whether Whather
struchte et yator (maiHou) (Oay)! LIt wer | flwd Pemision
Yearof  Diameter Le® (Your tde | FoRE Wator  with CGWA /f
Construct {mm) (Meters Moter o
on bele” Details
Ground Thereof
Level) '
(b) Groundwater Abstraction Structure- proposed
: 2
Number of proposed Structures: | - . o
Discharge Operation ode orse ¢ Whether
e ;l‘:'up:z::a {DM;':E:I Detgth a of Power fitted permission
Name [ Water (m:!.fHour} Hours NLlrf:t| Pl.?:l‘l yﬁtth. Re glsitl;rs p
Yearof Diameter Level (Day) ! ame P Mm: CG\;‘ h
Construct (mm) (Meters Days
fon below (Year) 50
Ground ?etaliaf
Level) I hereo
= 1 Tubewell 116.00/ 30.00 30.00 77365 submersi 7.50 No No/-
fe 150 ble Pump
- o Tubewel 11600/ | 30.00 30.006/365  Submersi 7.60 No No /-
4 ; I 150 ble Pump |
7. Groundwater Avallability Report (Please Enclose a Comprehensive Report / Note on Groundwater Condition /
Groundwater Quality n and FYEeS the Area). (This is applicable to Al industries Consuming more than 50
m3/day and / or having a Land Area of more than 2 Ha. (%)
Attached as Annexure-2
charge Measures for Groundwater Recharge in the Area. If already
& Feasible Rainwater Harvesting /

pment to be Attached ($)

Altached as Annexure-A
9. Copy of Approval Letter of State Govennfent'ﬂgméncy Abpi‘dvihﬁ the ihfféstruciuie Develo
Attached as Annexure-B
10, Copy of Referral Letter Seeking NOC from CGWA from Ce i
ntral Pollution Cont Control
Bony  Bureau of Indian Standards / Minis ontrol Board  Stats POIUO CCtC
ol ards / Ministry of Environment and Forests / Other Central / State Agencies shall be
Attached Referral Letter |
SrN  Attached Ref
Y erral Letter Attachment Name Fi!e Name
1 State Pollution Control Board Referral Letter SEIAA Letter.pdf
24/05/2017 08:57 PM page 4 of 6
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Govdn @ okQOrdi
‘ Central Groun 0 (CGWA)
Ministry of Water Resources, Rivar Davelopment and Ganga Rejuvenation

Applications for Issue of NOC 1o Abstract Ground Water (NOCA P)

Application for Permission to Abstract Ground Water for Infrastructure Use
(Application for New NOC)

jication Number : 21-4121721UP/INFI2017
pP
? Have you Applied Earlier for Groundwater Clearance Permission from CGWA / State Government Agency

If Yes, SO Details thereof with Status:

qFRASTRUCTURE USE- Self Declaration
Certify that the Data and Information Furnished Above are True to the Best of My Knowledge and Belief and | am
/] Rjatrg that ?any Pari of the Data / Information Submitted is Found to be False or Misleading at any Stage the Apphcatr;ron

will be Rejected Oul Rightly.
Application Proforma is Subject to Medification from Time to Time.

Application should be Submitted to Regional Office.
i i rd Northern Region, Bhujal Bhavan, Sector-B. Sit i
:egional Director,Central Ground Water Boa R , Sector-B. Sitapur Road Yojna, Ram
a:rg;: Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021
; Incomplete Application will be Summarily Rejected.
submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to

Regional Office.
1 Applicant has to Submit Processing Fee of Rs. 1000.00/- (Rupees One Thousand Only) in the farm of Demand Draft drawn in

savour of PAO, CGWB and Payable at Faridabad, Haryana.
Demand Draft Details:-
0.D. No

Bank Name:
Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submitting Online Application.

|Dated :

:Amount:

. Attached Files:
¥ 1). Site Plan : (Refer: 1 {ii))
S.No Attachment Name File Name
1 Site Plan SITE PLAN.pdf
2). Location Map : (Refer: 1 (ii))
No Attachment Found!

3). Documents of Ownership / Lease - (Refer: 1 (v))
No Attachment Foung!

4).
). Source of Avallability of Surface Water : (Refer: 1 (vi))
No Attachment Found!

5). Wat, i
er Requirement - Flow Chart of Activity and Requirement : (Refer: 3)

o Attachment Name File Name
6). Grou1n dw Water Requirement Water flow chart.pdf
aler Availablllty Repon : (Refer: 7)
= Flle Name

Attachment Name

1 Groundwater Availability Annexure-2- Groundwater quality. pdf

24/05/2017 08:57 PM Page 5 of 6
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Central Ground Water Authori

o ty (CGWA

Mml:t;ylti)cfa\{\il:ter’Resources. River Development Lnd Gar)ma Rejuvenation
P ns for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Infrastructure Use
(Application for New NOC)
plicatjon Number : 21-4/2172/UP/INF/2017
7 Rainwater Harvesting / Artificial Recharge Measures : (Refer: 8)
S.No Attachment Name File Name
1 Rainwater Harvesting Rainwater harvesting proposal.pdf
8). Authorization :
No Attachment Found!
9). Approval Letter of State Government Agency : (Refer 9)
No Attachment Found!
11). Extra Attachment :
No Attachment Found!
12). Scanned Infrastructure Application :
No Attachment Found!

Name & Signature of the applicant

Date :
(With official seal)

Place

Associated User : neha1987
Submitted By User : neha1987
Submission Date : 24/05/2017

« In case signed by any authorized signatory, the details of the signatory with the authorization shall be

enclosed.

___,._...-—-—r---—-—"--—"_"_' 2

24/05/2017 08:57 PM Page B of 8



0 3§Q I [)NNEXUKE/ A-4

UTTAR PRADESH POLLUTION CONTROL BOARD

Validity Period :06/06/2019 To 06/06/2023

Ref No. - 53527/UPPCB/GreaterNoida(UPPCBRO)/CTE/GREATER Dated:- 15/07/2019
NOIDA/2019
To,

Shri DINESH KUMAR

M/s SOLITAIRE INFRAHOME PVT LTD VVIP HOMES

PLOT NO. GC-03K/GH-03, SECTOR-16-C, NOIDA EXTENSION, GREATER
NOIDA,GAUTAM BUDH NAGAR,201306

GREATER NOIDA

Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 4880068 dated - 12/03/2019. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance

of following conditions :

L, Consent to Establish is being issued for. following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details

Name of Raw Material Raw Material Unit Name Raw Material Quantity
Building Material Metric Tonnes/Day
C- Product with capacity :
Product Detail
Name of Product Product Quantity
Group Housing Project 172207.609
D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity

24 Water Requirement (in KLD) and its Source :
Source of Water Details

Source Type Name of Source Quantity (KL/D)
Municipal Supply 574.0
gF Quantity of effluent (In KLD) :
[ Effluent Details
Source Consumption Quantity (KL/D)

Domestic 574.0




£2

Fuel used in the equipment/machinergia@a& ity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use
Diesel 315 For D.G sets

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
“ffluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 06/06/2023 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:



S6F

1. This consent to establish is valid foie@@ 151)g project in Plot Area-31475 sq.mt. & Built-
up Area-172207.609 sq.mt. The ProjeCt shall be constructed as per approved map from the
competent authority. In case of any change in capacity, the project will have to intimate the Board.
For any enhancement of the above, fresh Consent to Establish has to be obtained from U.P. State
Pollution Control Board.

2. Prior to abstraction, project shall obtain a No Objection Certificate from Central Ground Water
Authority for abstraction of ground water. The Unit shall install Piezometer for measurement of
ground water level and the data generated from Piezometer will be provided to the SPCB on monthly
basis.

3. The Project shall comply the provisions of Environment (Protection) Act 1986, Water (Prevention
and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981
as amended. The Project shall comply the provisions of Construction & Demolition Rules 2016 &
MSW Rules 2016.

4. The unit shall comply with the various provisions of notification no G.S.R 94(E) dated 25-01-
2018 issued by the Ministry of Environment, Forest and Climate Change and the conditions
imposed in the Environmental Clearance issued by the competent authority vide letter no.
1692/Parya/SEAC/3097/2015/DD(Sh.)dated 06-01-2016

5. The unit shall ensure the installation and maintenance of the Sewage Treatment Plant (STP) for
the treatment of the domestic effluent as per the project report submitted to ensure the compliance of
Environment standards as per Environment (protection) Act 1986. Project shall install Sewage
Treated Plant of capacity 600 KLD & treated water shall be used in gardening /flushing.

6. At the project site a display board size 4x6 feet shall be installed to display the provisions of
Construction and Demolition Rules 2016.

7. The Project shall develop proper green belt and rain water harvesting system as per Authority
guidelines. For green belt at least 8 feet height plants should be planted which shall be properly
protected as proper irrigation and manuring arrangements shall be made. For the development of the
green belt the guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018
shall be complied.

8. The Project shall comply the provisions of notification dt. 07-10-2016 of Ministry of Water
Resources, River Development and Ganga Conservation GOI.

9. The Project shall abide by directions given by Hon'ble Supreme Court, High Court, National
Green Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for
protection and safeguard of environment from time to time.

10. The Project shall install shall install D.G Set of the capacity 3x1010 KVA along with the
minimum stack of 6.4 mt (separately) and 1x500 KVA along with the minimum stack of 4.5 mt.
from nearest roof level along with acoustic enclosures on DG sets. Under the Noise Pollution
(Regulation and Control) Rule 2000, the project shall take adequate measures for control of noise
from its own sources within the premises so as to maintain ambient air quality standards in respect of
noise to less than 75 dB(A) during day time and 70 dB(A). Project shall use clean fuel as far as
possible.

11. The Project shall not establish Hot Mix/Ready Mix/Wet Mix Plant without prior permission of
Board.

12. The Project shall not start gaseous emission & sewage generation without prior consent of the
Board.

13. All construction activities shall be according to authority guidelines.

14. The dust emission from the construction sites will be completely controlled and all precautions
will be taken in that behalf.

15.The Project shall dispose the Hazardous Waste through authorized recyclers/ TSDF.

16. The Project shall not use ground water in construction activities. Only STP treated water shall be
used.

17. The Unit will put tarpaulin scaffolding around the area of construction and the building for
effective and efficient control of dust emission generated during construction of the project.

18. Storage of any construction material particularly sand will not be done on any part of street and
roads in the projects area. The construction material of any kind stored on site will be fully covered
in all respect so that it does not disperse in the air in any form. The dust emission from the
construction sites will be completely controlled and all precautions will be taken in that behalf.

19. All the construction material & debris will be carried in trucks or vehicles which are fully
covered and protected so as to ensure that the construction debris or construction material does not
get dispersed into the air or atmosphere in any form whatsoever.

20. The vehicles carrying construction debris or construction material of any kind will be cleaned
before it is permitted to ply on the road after unloading of such material.

21. Every worker working on the construction site and involved in loading, unloading and carriage
of construction debris or construction material shall be provided with mask to prevent inhalation of



dust particle. 1 O 3 6/6 s

22. All medical aid, investigation and treatment will be provided to the workers involved in the
construction of building and carrying of construction of building and carrying of construction debris
or construction material related to dust emission.

23. The transportation of construction material and debris waste to construction site, dumping site or
any other place will be carried out in accordance with rules.

24. Fixing of sprinklers and creation of green air barriers will be done to control fugitive dust
emission and improve environment.

25. Compulsory use of wet jet in grinding and stone cutting will be practiced.

26. Wind breaking wall will be constructed around the construction site.

27. All approach roads & in campus roads should be sprinkled with water to suppress the dust
emission.

28. In case of violation of above mentioned conditions or any public complaint the consent to
establish shall be withdrawn in accordance with law.

29. The Industry shall submit first compliance report with respect to conditions imposed within 30
days of issue of this permission.

30. A Bank Guarantee of Rs. 10,00,000/- (Rs Ten lacs only ) shall be submitted within 30 days
including the above condition nos.1,2,4.5, 7,10,11,16,17 and 18 which will be valid for two year
otherwise this consent to establish shall be deemed to be withdrawn

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 15/08/2019 in this office. Ensure fo submit the
regular compliance report otherwise this Consent to Establish will be revoked.

ASHOK gt

KUMAR TIUARI
Date: 20190715

TIWARI 1HAG0 1053
C.E.O
C-1

Dated:- 15/07/2019

Copy To -

ASHOK  ightatly signed

Regional Office, U.P.Pollution Control Board, Greater Noida by AsHox

KUMAR  Kumar Twari
Date: 2019.07.15

TIWARI  19:4643 50530

C.E.O
C-1

R—
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CONSENT ORDER

Ref No. - Dated : 31/12/2019
65390/UPPCB/GreaterNoida(UPPCBRO)/CTO/w
ater/GREATER NOIDA/2019

To,
Shri DINESH KUMAR
M/s SOLITAIRE INFRAHOME PVT LTD VVIP HOMES
PLOT NO. GC-03K/GH-03, SECTOR-16-C, NOIDA EXTENSION, GREATER
NOIDA,GAUTAM BUDH NAGAR,201306
GREATER NOIDA

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SOLITAIRE INFRAHOME PVT LTD VVIP

HOMES
Reference Application No :5911550 Dated :31/12/2019
1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SOLITAIRE INFRAHOME
PVT LTD VVIP HOMES is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 04/09/2019 to 31/12/2021 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority . o
Ashol
Kumar Eﬁ.;’.;‘
Tiwarl

For and on behalf of U.P. Pollution Control Board

C.E.O
C-1

Enclosed : As above
(condition of consent):

Copy to:  Regional Office, U.P. Pollution Control Board, Greater Noida

Ashok paatirs

Kumar po
Tiwari i3 oss
C.E.O
C-1
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U.P. POLLUT]OI\lOQI@ BARD, LUCKNOW

Annexure to Consent issued to M/s.SOLITAIRE INFRAHOME PVT LTD VVIP HOMES vide

Consent Order No. 5911550/ Water Dated : 31/12/2019
CONDITIONS OF CONSENT
I. This consent is valid only for the approved production capacity of Group housing project Total 08
towers ( Total 1064 flats).
2. The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL/day discharge point
1 Domestic 574 KLD STP
<t Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids As per E.P Rules 1986
2 BOD As per E.P Rules 1986
3 COD As per E.P Rules 1986
4 Qil & Grease As per E.P Rules 1986
5 Quantity of Discharge 574 KLD

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No | Parameter | Standard
5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from

washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .
7. The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:



1. The Unit will have to ensure permllm%'eéWA for ground water extraction and it wil;

be the responsibility of the unit to comply with the various conditions of the permission taken.

2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016

4. The treated effluent/sewage shall be used for irrigation purposes as much as possible.

5. The Unit shall comply with the provisions of notification dt. 07-10-2016 of Ministry of Water
Resources, River Development and Ganga Conservation, GOI.

6. The Unit shall submit the point wise compliance report of the CTE issued by the Board , E.C
issued by the competent authority and the audited balance sheet for the current year within a month
failing which consent would be deemed void.

7. At the site a display board size 4x6 feet shall be installed to display the provisions of Construction
and Demolition Rules 2016.

8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also
independent flow meters, logbook and electric meter should be installed for Sewage treatment plant.
9. The Unit should be operated in such a way so that there is no adverse impact on public and
environment.

10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

11. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986

13. The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB server. The unit shall maintain strict supervision on fluctuations in operating parameters with
respect to each treatment unit of the Effluent treatment plant.

14. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

15. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

Ashok  oigtally signed
by Ashok Kumar

Issued with the permission of competent authority . Kumar /o

e Date: 2019.12.31
Tiwari 19701 10530

For and on behalf of U.P. Pollution Control Board .

C.E.O
C-1
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To,

Chief Environmental Officer C-1

Uttar Pradesh Pollution Control Board

TC-12V Vibhuti Khand, Gomati Nagar, Lucknow

Dear Sir, g
This is in reference to our Air consent Ref No. 65114/UPPCB/GreaterNoida(UPPCBRO)/
CTO/air/GREATER NOIDA/2019 Dated : 31/12/2019. Kindly find below the point wise
compliance as.

General Condition:

Sr. No. Compliance Conditions Compliance Status
1. This consent is valid only for the approved | Agreed and Complied

production capacity of Group housing project Total 8

towers ( total flats 1064). :

2. This consent is valid only for products and quantity | Agreed and Complied

mentioned above. Industry shall obtain prior

approval before making any modification in product/
process ffuel/ plant machinery failing which consent
would be deemed void.

3. a) The maximum rate of emission of flue gas | Agreed and Complied
should not be more than the emission norms
for the stacks.

b) Air Pollution Source Details. DG Set 500KVA | Agreed and Complied
and 250KVA DG Set

¢) The emissions by various stacks into the | Agreed and Complied
environment should be as per the norms of
the Board. _

4, Quantity of other pollutants should also be as per the | Agreed and Complied

norms prescribed by the Board/MOEF & CClor

otherwise mandatory

5. The equipment for air pollution control system and | Agreed and Complied

monitoring ,as proposed by the industry and

approved by the Board should be installed in their

premises itself .

6. The modification or installation in the existing | Agreed and Complied

pollution control equipments should be done only by

prior approval of Board .

7. The operation of air pollution control system and | Agreed and Complied

maintenance be done in such a way that the quantity

of pollutants should be in accordance with the
standards prescribed by the Board/MoEF & CCfor

otherwise mandatory .

For Solilgire/nfrahome Pyt Lt

Page 1of 7 Autharised Signatory

itai : RERA No. { UPRERAPRJ3390 (Ph-{;WIP Hames)
LIl A RERA No. :'UPRERAPRJ3977 (Ph-ll, VIP Homes)

Rogd, Off.: 5-551, Schoal Block, Shakarpur, Delhl-110092 ! GSTIN. : 09AAFCA3459H1ZK
Corp. Off. :; Chamber,No-02, Second Floor, VVIP Slyle, Raj Nagar Extension, CIN. :U70109DL2005PTC140262

NH-58, Ghazlabad - 201017 Uttar Pradesh
E-mall id - : Infogdvvipspacas.com
Website ' www,vvipspaces.com

Customer Care :+91 8826-30-2020 / 8826-92-2020
Sales & Marketing Enquiry, : +91 8826-62-3030 / 8826-53-303D




chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory.

| Agreed and Complied

The wunit should submit the stack emissions
moniloring report within one month from issuance of
consent order along with the point wise compliance
report of the consent order . Further quarterly
monitoring report should be submitted .

Monitoring of report altached as
Annexure-1.

Specific Conditions

Sr. No.

Compliance Conditions

Compliance Status

1.

The Unit shall comply with various provisions of Air
(Prevention and Control of Pollution) Act

1981 as amended, Water (Prevention and Control of
Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Agreed and Noted.

The Unit shall dispose the hazardous waste through
authorized recyclers/TSDF and comply with

the provisions of Hazardous and Other Wastes
(Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste
Management Rules, 2016

Noted

The Unit shall submit the point wise compliance
report of the conditions imposed in the CTE

issued by the Board, E.C issued by the competent
authority and the audited balance sheet for the
curreni year within a month failing which consent
would be deemed void.

Agreed and Complied

At the Unit site a display board size 4x6 feet shall be
installed to display the provisions of
Construction and Demolition Rules 2016

Agreed and Complied

This consent is only valid for the emission from the
500 KVA D.G set and 250 KVA D.G set only

and the Unit should ensure that there is no adverse
impact on public and environment

Agreed and Complied

The Unit shall develop proper green belt and rain
water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be
planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be
made. For the development of the green belt the
guidelines issued vide Board office order no.
H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

Agreed and Complied

For SalitaireZInfrahome put. Lid.

Page 2 of 7 %horised Signatory
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S4)

This consent is valid only for products and quantity-
mentioned above. The Unit shall obtain prior
approval beforc making any modification in
product/process /fuel/ Plant machinery failing which
consent would be dcemed void

Agreed and Complied .

The Unit will ensure the continuous and
uninterrupted data supply from the OCEMS to the
CPCB server. The unit shall maintain strict
supervision on fluctuations in operating parameters
with respect to each treatment unit of the Effluent
treatment plant

Not applicable as we are orange
category

1f the CPCB or UPPCB issues the Closure order
against the Unit this consent order stands
automatically suspended for that period.

Agreed and Complied

10.

The Unit shall abide by orders / directions issued by
Hon’ble Supreme Court Hon’ble High

Court, Hon’ble National Green Tribunal, Central
Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment
from time to time.

Agreed and Noted

For SOLITAIRE INFRAHOME PVT LTD VVIP HOMES
For Sojftal Infrahome Pvt. Lid.

Authorised Signatory
Runéesuwar THAREL

Autharized Signatory

Page3of7
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To, .

Chief Environmental Officer C-1

Uttar Pradesh Pollution Control Board

TC-12V Vibhuti Khand, Gomati Nagar, Lucknow

Dear Sir, .
This is in reference to our Air consent Ref No. - 65390/UPPCB/GreaterNoida(UPPCBRO)/CTO/w
ater/GREATER NOIDA/2019 Dated : 31/12/2019. Kindly find below the point wise compliance as.

General Condition; _
Sr. No. Compliance Conditions Compliance Status ]
10. | This consent is valid only for the approved Agreed and Complied j
production capacity of Group housing project Total

08 towers ( Total 1064 flats).

1. The quantity of maximum daily effluent discharge | Agreed and Complied

should not be more than the following : Domestic:

574KLD '

12, Arrangement should be made for collection of water [ The domestic effluents |

used in process and domestic effluent separately in | discharged through soak pit.

closed water supply system. The treated domestic
and industrial effluent if discharged outside the
premises, if meets at the end of final discharge point,
arrangement should be made for measurement of
effluent and for collecting its sample. Except the
effluent informed in the application for consent no
other effluent should enter in the said arrangements
for collection of effluent. It should also be ensured
that domestic effluent should not be discharged in

storm water drain .

13. a. The domestic effluent should be treated in Agreed and Complied
treatment plant so that the should be in
conformity with the following norms dated
treated effluent .

1 Total Suspended Solids: <100.0 mg/|

2 BOD: < 30.0 mg/l

3 COD: < 250.0 mg/l

4 Oil & Grease: <10.0 mg/l

b.  The industrial effluent should be treated in Not applicable as no any
treatment plant so that the treated effluent Industrial discharge.
should be in conformity with the norms. .

14, Effluent generated in all the processes, bleed water, | Agreed and Complied

cooling effluent and the effluent generated from

washing of floor and equipments etc should be
treated before its disposal with treated industrial

effluent so that it should be according to the norms
prescribed under The Environment (Protection)

Act, 1986 or otherwise mandatory . o

For Soitaire infratorme - Pyi-tid:

Page 4 of 7 Authorised Signatory

e R e RN Ui )
olitaire infranome FPvt. 2 RERRNS IR &

Repd. Off.: S-551, School Block, Shakarpur, Delhi-110092 GSTIN. il

Carp, Off, . Chamber No-02, Second Floor, VVIP Style, RaJ Nagar, Extenslon, CIN

09AAFCA3459H1ZK
U70109DL2005PTC 140262

NH-58, Ghaziabad - 201017 Uttar Pradesh Customer Care : +91,8626-00-2020 1 0826-02.2020

Finet o Bniof it peang ont Sales & Markollng Enqulry : +618626-62.3030  8920:83.3030

Webslte | : www.wvipspacos,com
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15,

[The other poliutant for which norms have not been
prescribed, the same should not be more than the
norms prescribed. for the water used in

Agreed and Complied

manufacturing process of the industry.

16.

The method for collecting industrial and domestic
effluent and its analysis should be as per legal Indian
standards and its subsequent
amendments/standards  prescribed under The
Environment (Protection) Act, 1986.

Not applicable as domestic
effluent treated through soak pit.

17.

The trealed domestic and industrial effluent be
mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal paint. This common
effluent disposal point should have arrangement for
flow meter/\V Notch for measuring effluent and its log
book be maintained .

Agreed and Complied

Specific Conditions

Sr. No.

Compliance Conditions

Compliance Status

1.

The Unit will have to ensure permission from the
CGWA for ground water extraction and it will

be the responsibility of the unit to comply with the
various conditions of the permission taken.

We are using water supplied by
GNIDA

12.

The Unit shall comply with various provisions of Air
{Prevention and Control of Pollution) Act

1981 as amended, Water (Prevention and Control of
Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Noted

13.

The Unit shall dispose the hazardous waste through
authorized recyclers/TSDF and comply with

the provisions of [{azardous and Other Wastes
(Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste

Management Rules, 2016

Agreed and Complied

14.

The treated effluent/sewage shall be used for
irrigation purposes as much as possible.

Agreed and Complied

15.

The Unit shall comply with the provisions of
notification dt. 07-10-2016 of Ministry of Water
Resources, River Development and Ganga

Conservation, GOI.

Agreed and Complied

16.

The Unit shall submit the point wise compliance
report of the CTE issued by the Board , E.C
issued by the competent authority and the audited
balance sheet for the current year within a month
failing which consent would be deemed void.

Agreed and Camplied

17.

At the site a display board size 4x6 feet shall be
installed to display the provisions of Construction
and Demolition Rules 2016.

Agreed and Complied

For S
Page5of 7

Infrahome Put. Ltd.

Authorised Signatory
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18.

19.

The Unit shall enswre proper operation and
Indll]lt.l]ﬂl]CL of Sewape Treatment Plant. Also
|ndemduu Now meters, logbook and clectric meter
should be instatled {or Sewage trcatment plant

Agreed and Complied

The Unit should be operated in such a way so that
there is no adverse impact on public and
environment.

Agreed and Complied

20,

The Unit shall develop proper green belt and rain
water harvesting system as per guidelines. [For
green belt at least 8 feet height plants should be
planted which shall be properly protected as proper
nrigation and maneuvering arrangements shall be
made. For the development of the green belt the
guidelines issued vide Board office order no.
H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

Agreed and Noted

21.

This consent is valid only for products and quantity
mentioned above. The Unit shall obtain prior
approval before making any modification in
product/process /fuel/ Plant machinery failing which
consent would be deemed void.

Agreed and Complied

22.

The Unit shall submit quarterly monitoring reports of
treated effluent from a certified / approved
laboratory under E.P. Act 1986

Agreed and Complied

23.

The Unit will ensure the continuous and
uninterrupted data supply from the OCEEMS to the
CPCB server. The unit shall maintain strict
supervision on fluctuations in operating parameters
with respect to each treatment unit of the Effluent
treatment plant.

Noted

24,

If the CPCB or UPPCB issues the Closure order
against the Unit this consent order stands
automatically suspended for that period.

Noted

25,

The Unit shall abide by orders / directions issued by
Hon’ble Supreme Courl Hon’ble High

Court, Hon’ble National Green Tribunal, Central
Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment
from time to time.

Noted

For SOLITAIRE INFRAHOME PVT LTD VVIP HOMES

/I
Authorized g‘.'igna urised Signaltory

r Yolitalre Infrahome Pvt. Lid.
T RE[

Page 6 of 7




~  ANNEXURE
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| Board
3% CONSENT ORDER
Ref No. - ' Dated : 31/12/2019
65114/UPPCB/GreaterNoida(UPPCBRO)/CTO/air/GREATER
NOIDA/2019
To,

Shri DINESH KUMAR

M/s SOLITAIRE INFRAHOME PVT LTD VVIP HOMES

PLOT NO. GC-03K/GH-03, SECTOR-16-C, NOIDA EXTENSION, GREATER
NOIDA,GAUTAM BUDH NAGAR,201306

GREATER NOIDA

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. SOLITAIRE INFRAHOME PVT LTD VVIP HOMES

Reference Application No. 5897108 Dated : 31/12/2019

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
SOLITAIRE INFRAHOME PVT LTD VVIP HOMES. under Air Act 1981. It is being authorised
for said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 04/09/2019 to 31/12/2021 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority . T e
by Ashok Kumar

Kumar e
Date:2019.123}

Tiwari  1s2013 +0530°

For and on behalf of U.P. Pollution Control Board

C.E.O
C-1

Enclosed : As above
(condition of consent):
Ashok mm

Kumar =

Copy to:  Regional Office, U.P. Pollution Control Board, Greater Noida Tiwarl e

C.E.O
C-1



3(a)
3(b)

3(c)

U.P. l;oLuQI Contr;ol Board

CONDITIONS OF CONSENT

Dated : 31/12/2019

This consent is valid only for the approved production capacity of Group housing project Total 8
towers ( total flats 1064).

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 D.G Set 500 Diesel 1 Sulphur minimum 4.5
KVA Dioxide mt. above
nearest roof
2 D.G Set 250 Diesel 2 Sulphur minimum 3.5
KVA Dioxide mt. above
nearest roof

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail

S.No Stack No Parameter Standard
1 1 Sulphur Dioxide As per E.P Rules
1986
2 2 Sulphur Dioxide As per E.P Rules
1986

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/ MOEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:



1. The Unit shall comply with variousl\Qné'f 8(Prevention and Control of Pollution) Act

1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.
2. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary M ovement)

~ Amendment Rules, 2016 and The Solid Waste Management Rules, 2016
3. The Unit shall submit the point wise compliance report of the conditions imposed in the CTE
issued by the Board, E.C issued by the competent authority and the audited balance sheet for the
current year within a month failing which consent would be deemed void.
4. At the Unit site a display board size 4x6 feet shall be installed to display the provisions of
Construction and Demolition Rules 2016.
5. This consent is only valid for the emission from the 500 KVA D.G set and 250 KVA D.G set only
and the Unit should ensure that there is no adverse impact on public and environment.
6. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.
7. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.
8. The Unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB
server. The unit shall maintain strict supervision on fluctuations in operating parameters with respect
to each treatment unit of the Effluent treatment plant.
9. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.
10. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

Ashok ~ Dahuttigned

Issued with the permission of competent authority . Ashok B
Tiwarl 15 e

For and on behalf of U.P. Pollution Control Board .

C.E.O
C-1
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4 CONSENT ORDER

Ref No.- ' Dated : 31/12/2019
65390/UPPCB/GreaterNoida(UPPCBRO)/CTO/w

ater/GREATER NOIDA/2019

To,

Shri DINESH KUMAR

M/s SOLITAIRE INFRAHOME PVT LTD VVIP HOMES

PLOT NO. GC-03K/GH-03, SECTOR-16-C, NOIDA EXTENSION, GREATER
NOIDA,GAUTAM BUDH NAGAR,201306

GREATER NOIDA

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SOLITAIRE INFRAHOME PVT LTD VVIP

HOMES
Reference Application No :5911550 Dated :31/12/2019
L. For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act, 1974 as amended (here in after referred as the act ) M/s. SOLITAIRE INFRAHOME
PVT LTD VVIP HOMES is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 04/09/2019 to 31/12/2021 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority . =
Shol

Tiwari

For and on behalf _of U.P. Pollution Control Board

C.E.O
C-1

Enclosed : As above
(condition of consent):

Ashok toire
Tl
Kumar- ;'

" . 20191231
Tiwari  Seussavesso

Copyto:  Rcgional Officc, U.P. Pollution Control Board, Greater Noida

C.E.O
C-1
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To,

Chief Environmental Officer C-1

Uttar Pradesh Pollution Control Board

TC-12V Vibhuti Khand, Gomati Nagar, Lucknow

Dear Sir, .
This is in reference to our Air consent Ref No. 65114/UPPCB/GreaterNoida(UPPCBRO)

CTO/air/GREATER NOIDA/2019 Dated : 31/12/2019. Kindly find below the point wise
compliance as.

General Condition:

Sr. No. Compliance Conditions Compliance Status
1. This consent is valid only for the approved | Agreed and Complied

production capacity of Group housing project Total 8

towers ( total flats 1064). :

& This consent is valid only for products and quantity | Agreed and Complied

mentioned above. Industry shall obtain prior

approval before making any modification in product/
process /fuel/ plant machinery failing which consent
would be deemed void.

3. a) The maximum rate of emission of flue gas | Agreed and Complied
should not be more than the emission norms
for the stacks.

b) Air Pollution Source Details. DG Set 500KVA | Agreed and Complied
and 250KVA DG Set

¢) The emissions by various stacks into the | Agreed and Complied
environment should be as per the norms of
the Board.

4, Quantity of other pollutants should also be as per the | Agreed and Complied

norms prescriced by the Board/MOEF & CClor

otherwise mandatory

5. The equipment for air pollution control system and | Agreed and Complied

monitoring ,as proposed by the industry and

approved by the Board should be installed in their

premises itself .

6. The modification or installation in the existing | Agreed and Complied

pollution control equipments should be done only by

prior approval of Board .

7. The operation of air pollution control system and | Agreed and Complied

maintenance be done in such a way that the quantity

of pollutants should be in accordance with the
standards prescribed by the Board/MoEF & CClor

otherwise mandatory .

For Solitaire/infrahome Pvt. Ltd

Page1of7 Authorised Signatory

o] 1 RERA No. : UPRERAPRJ3390 (Ph-,VVIP Homes)
Solitaire Infrahome ‘Put. Ltd. RERA No. i UPRERAPRUJ3STT. (Phil, WIP Homos)
Rogd. Off. :.5-551; School Block, Shakarpur, Delhl-110092 GSTIN, : 09AAFCA3459H1ZK
Corp. Off.'; ' Chamber No-02, Second Floor, VVIP Style, Ra| Nagar Exlension, CIN. : U70109DL2005PTC140262

NH-58, Ghaziabad - 201017. Uitar Pradesh
E-mall1d : Info@vvipspaces.com
Websia ' yww.vwipspaces.com ; o Sales & Marketing Enqulry, :

Customer Care : 491 8826-:90-2020 1 8826-92-2020
+91/8826-52-3030 / 8626-53-3030
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Unit should do provisions for fugitive emissions
chimney/stack as per the norms of the Board/MOEF
& CCf/or otherwise mandatory.

Agreed and Complied

The wunit should submit the stack emissions
monitoring report within one month from issuance of
consent order along with the point wise compliance
repert of the consent order . Further quarterly
monitoring report should be submitted .

Monitoring of report attached as
Annexure-1.

Specific Conditions

Sr. No.

Compliance Conditions

Compliance Status

1.

The Unit shall comply with various provisions of Air
(Prevention and Control of Pollution) Act

1681 as amended, Water (Prevention and Control of
Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Agreed and Noted.

The Unit shall dispose the hazardous waste through
authorized recyclers/TSDF and comply with

the provisions of Hazardous and Other Wastes
(Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste
Management Rules, 2016

Noted

The Unit shall submit the point wise compliance
report of the conditions imposed in the CTE

issued by the Board, E.C issued by the competent
authority and the audited balance sheet for the
current year within a month failing which consent
would be deemed void.

Agreed and Complied

At the Unit site a display board size 4x6 feet shall be
installed to display the provisions of
Construction and Demolition Rules 2016

Agreed and Camplied

This consent is only valid for the emission from the
500 KVA D.G set and 250 KVA D.G set only

and the Unit should ensure that there is no adverse
impact on public and environment

Agreed and Complied

The Unit shall develop proper green belt and rain
water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be
planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be
made. For the development of the green belt the
guidelines issued vide Board office order no.
H10405/220/2018/02 Dt. 16-02-2018 shall be

complied.

Agreed and Complied

For Solitairg/Infrahome Put. Lid.

Page 2 of 7 %ﬂhorised Signatory
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This consent is valid only for products and quantity
mentioned above. The Unit shall obtain prior
approval beforc making any modification in
product/process /fucl/ Plant machinery failing which
consent would be dcemed void

Agreed and Complied

The Unit will ensure the continuous and
uninterrupted data supply from the OCEMS to the
CPCB server. The unit shall maintain strict
supervision on fluctuations in operating parameters
with respect to each treatment unit of the Effluent
freatment plant

Not applicable as we are orange
category

If the CPCB or UPPCB issues the Closure order
against the Unit this consent order stands
automatically suspended for that period.

Agreed and Complied

10.

The Unit shall abide by orders / directions issued by
Hon’ble Supreme Court Hon’ble High

Court, Hon’ble National Green Tribunal, Central
Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment
from time to time.

Agreed and Noted

For SOLITAIRE INFRAHOME PVT LTD VVIP HOMES
For Solftal Infrahome Pvt. Lid.

Authorised Signatory
RuAgEsHwAR THACGT

Authorized Signatory

Page30of7
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To, . 2

Chief Environmental Officer C-1

Uttar Pradesh Pollution Control Board

TC-12V Vibhuti Khand, Gomati Nagar, Lucknow

Dear Sir, .
This is in reference to our Air consent Ref No. - 65390/UPPCB/GreatcrNoida(UPPCBRO)/CTO/w
ater/GREATER NOIDA/2019 Dated : 31/12/2019. Kindly find below the point wise compliance as.

| General Condition:

Sr. No. Compliance Conditions Compliance Status |
10. | This consent is valid only for the approved Agreed and Complied T

production capacity of Group housing project Total

08 towers ( Total 1064 flats).

11. The quantity of maximum daily effluent discharge | Agreed and Complied

should not be more than the following : Domestic:

574KLD

12. Arrangement should be made for collection of water | The domestic effluents

used in process and domestic effluent separately in | discharged through soak pit.

closed water supply system. The treated domestic
and industrial effluent if discharged outside the
premises, if meets at the end of final discharge point,
arrangement should be made for measurement of
effluent and for collecting its sample. Except the
effluent informed in the application for consent no
other effluent should enter in the said arrangements
for collection of effluent. It should also be ensured
that domestic effluent should not be discharged in

storm water drain .

13. a. The domestic effluent should be treated in Agreed and Complied
treatment plant so that the should be in
conformity with the following norms dated
treated effluent .

1 Total Suspended Solids: <100.0 mg/|
2 BOD: < 30.0 mg/l

3 COD: < 250.0 mg/l

4 Oil & Grease: <10.0 mg/l

b. The industrial effluent should be treated in [ Not applicable as no any
treatment plant so that the treated effluent Industrial discharge.
should be in conformity with the norms. .

14, Effluent generated in all the processes, bleed water, | Agreed and Complied

cooling effluent and the effluent generated from

washing of floor and equipments etc should be
treated before its disposal with treated industrial

effluent so that it should be according to the norms
prescribed under The Environment (Protection)

| Act, 1986 or otherwise mandatory .
For Solitgire infratonme Pvi-td—

Authorised Signatory

RERA No. : UPRERAPRJ3390 (Ph-1, VVIP Homes)
it oluielis Ry b, RERA No. : UPRERAPRJ3977.(Ph-11, WIP Homos)
'Rogd. Off. : S-551, School Block, Shakarpur, Delhi-110092 GSTIN. : 09AAFCA3A59HAZK .

Carp, Off.";;Chambar No-02, Second Floor, VVIP Style, Raj Nagar Extenslon, CIN. : U70109DL2005PTC4402

Page 4 of 7

: A LT ot Customor Caro :+91/8826-00-2020 / 0826.02:2020
VEV'"t:mJ‘f'd : :mz@v:/vl;l)ps;paﬂc?:;w Sales 8 Marketing Enquiry, : +91 8626.52.3030 / 8828-83.3010
15 Wabslte 2 www, ,
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15.

The other pollutant for which norms have not been
prescribed, the same should not be more than the
norms prescribed for the water wused in
manufacturing process of the industry.

Agreed and Complied

16.

The method for collecting industrial and domestic
effluent and its analysis should be as per legal Indian
standards and its subsequent
amendments/standards  prescribed under The
Environment (Protection) Act, 1986.

Not applicable as domestic
effluent treated through soak pit.

17.

The treated domestic and industrial effluent be
mixed (as per the provisions of Condition No. 2) and
dispcsed of on one disposal paint. This common
effluent disposal point should have arrangement for
flow meter/\/ Notch for measuring effluent and its log
book be maintained .

Agreed and Complied

Specific Conditions

Sr. No.

N Compltance Conditions

Compliance Status

11.

The Unit will have to ensure permission from the
CGWA for ground water extraction and it will

be the responsibility of the unit to comply with the
various conditions of the permission taken.

We are using water supplied by
GNIDA

12.

The Unit shall comply with various provisions of Air
{Prevention and Control of Pollution) Act

1981 as amended, Water (Prevention and Control of
Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Noted

13.

The Unit shall dispose the hazardous waste through
authorized recyclers/TSDF and comply with

the provisions of [Hazardous and Other Wastes
(Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste

Management Rules, 201 6

Agreed and Complied

14.

The treated ecffluent/sewage shall be used for
irrigation purposes as much as possible.

Agreed and Complied

15.

The Unit shall comply with the provisions of
notification dt. 07-10-2016 of Ministry of Water
Resources, River Development and Ganga
Conservation, GOI.

Agreed and Complied

16.

The Unit shall submit the point wise compliance
report of the CTE issued by the Board , E.C
issued by the competent authority and the audited
balance sheet for the current year within a month
failing which consent would be deemed void.

Agreed and Complied

17.

At the site a display board size 4x6 feet shall be
installed to display the provisions of Consiruction
and Demolition Rules 2016.

Agreed and Complied

For$

Page 5 of 7

infrahome Pt. Lid.

Authorised Signatory




1055¢ 9+

18.

19,

The Unit shall enswre proper operation and
maintenance ol Sewage Treatment Plant. Also )
independent low meters, logbook and clectric meter
should e installed for Scwage treatment plant

Agreed and Complied

The Unit should be operaled in such a way so that
there is no adverse impact on public and
environment.

Agreed and Complied

20.

The Unit shall develop proper green bell and rain
water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be
planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be
made. For the development of the green belt the
guidelines issued vide Board office order no.
H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

Agreed and Noted

21.

This consent is valid only for products and quantity
mentioned above. The Unit shall obtain prior
approval before making any medification in
product/process /fuel/ Plant machinery failing which
consent would be deemed void.

Agreed and Complied

22,

The Unit shall submit quarter]ly monitoring reports of
treated effluent from a certified / approved
laboratory under E.P. Act 1986

Agreed and Complied

23.

The Unit will ensure the continuous and
uninterrupted data supply from the OCEEMS to the
CPCB server. The unit shall maintain strict
supervision on fluctuations in operating parameters
with respect to each treatment unit of the Effluent
treatment plant.

Noted

24,

If the CPCB or UPPCB issues the Closure order
against the Unit this consent order stands
automatically suspended for that period.

Noted

25,

The Unit shall abide by orders / directions issued by
Hon’ble Supreme Court Hon’ble High

Court, Hon’ble National Green Tribunal, Central
Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment

from time to time.

Noted

For SOLITAIRE INFRAHOME PVT LTD VVIP HOMES

r $olitaire Infrahome Pvt. Lid.

HAG ESH L) THRE&L

Authorized égnammrised Sighatory

Page 6 of 7
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Chief Environmental Officer C-1
Uttar Pradesh Pollution Control Board

1056.

TC-12V Vibhuti Khand, Gomati Nagar, Lucknow

Dear Sir,

This is in reference to our Air consent Ref No. - 65390/UPPCB/GrcaterNoid
d: 31/12/2019. Kindly find below the poi

ater/GREATER NOIDA/20 19 Date

General Condition:

a(UPPCBRO)/CTO/w
nt wise compliance as,

Sr. No,

Compliance Conditions

| Compliance Status

08 towers ( Total 1064 (lats),

This consent is valid only for the approved
production capacity of Group housing project Total

Agreed and Complied

S74KLD

The quantity of maximum daily effluent discharge
should not be more than the following : Domestic:

Agreed and Complied

storm water drain .
]

12, Arrangement should be made for collection of water | The

used in process and domestic effluent separately in
closed water Supply system. The treated domestic
and industrial effluent jf discharged outside the
premises, if meets at the end of final discharge point,
arrangement should be made for measurement of
effluent and for collecting its sample. Except the
effluent informed in the application for consent no
other effluent should enter in the said arrangements
for collection of effluent, It should also be ensured
that domestic effluent should not be discharged in

treated effluent .

2 BOD: <30.0 mg/|
3 COD: < 250.0 mg/|
4 Oil & Grease: <10.0 mg/l

13. a. The domestic effluent should be lreated in
treatment plant so that the should be in
conformity with the following norms dated

1 Total Suspended Solids: <100.0 mg/l

domestic
discharged through soak pit.

Agreed and Complied

prescribed under The Environment
Act, 1986 or otherwise mandatory .

b. The industrial effluent should be treated in
treatment plant so that the treated effluent

should be in conformit with the norms, .
14, Effluent generated in all the processes, bleed water,
cooling effluent and the effluent generated from

washing of floor and equipments etc should be
treated before its disposal with treated industrial
effluent so that it should be according to the norms

Page 4 of 7

Not applicable as

no any
Industrial discharge.

(Protection)

Agreed and Complied

ForSa

effluents
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15,

The other poliutant for which norms have not been
prescribed, the same should not be more than the
norms prescribed for the water used in
manufacturing process of the industry,

Agreed and Complied

16.

The method for collecting industrial and domestic
effluent and its analysis should be as per legal Indian
standards and its subsequent
amendments/standards  prescribed under The
Environment (Protection) Act, 1986.

Not applicable as domestic
effluent treated through soak pit.

17.

The treated domestic and industrial effluent be
mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common
effluent disposal point should have arrangement for
flow meter/VV Notch for measuring effluent and its log
book be maintained .

Agreed and Complied

Sr. No.

Specific Conditions

Compliance Conditions

Compliance Status

11.

The Unit will have to ensure permission from the
CGWA for ground water extraction and it will

be the responsibility of the unit to comply with the
various conditions of the permission taken,

We are using water supplied by
GNIDA

12.

The Unit shall comply with various provisions of Air
(Prevention and Control of Pollution) Act

1981 as amended, Water (Prevention and Control of
Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Noted

13.

The Unit shall dispose the hazardous waste through
authorized recyclers/TSDF and comply with

the provisions of Hazardous and Other Wasles
(Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste
Management Rules, 2016

Agreed and Complied

14.

The treated effluent/sewage shall be used for

irrigation purposes as much as possible,

Agreed and Complied

15.

The Unit shall comply with the provisions of
notification dt. 07-10-2016 of Ministry of Water
Resources, River Development’ and Ganga
Conservation, GOI.

Agreed and Complied

16.

The Unit shall submit the point wise compliance
report of the CTE issued by the Board , E.C
issued by the competent authority and the audited
balance sheet for the current year within a month
failing which consent would be deemed void.

Agreed and Complied

17.

At the site a display board size 4x6 feet shall be

installed to display the provisions of Construction

and Demolition Rules 2016.

Agreed and Complied

For Solijai

Pag‘e 50f7

Infrahome Pyt. Lid.

Authorised Signatory

g o T
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18.

The Unit shall ensure proper operation and
maintcnance of Sewage Treatment Plant. Also
independent flow meters, logbook and ¢lectric meter
should be installed for Scwage (reatment plant

S —

| Agreed and Complied

19.

The Unit should be operated in such a way so that
there is no adverse impact on public and
environmenlt.

Agreed and Complied

]

20.

The Unit shall develop proper green belt and rain
water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be
planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be
made. For the development of the green belt the
guidelines issued vide Board office order no.
10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

Agreed and Noted

21.

This consent is valid only for products and quantity
mentioned above. The Unit shall obtain prior
approval before making any modification in
product/process /fuel/ Plant machinery failing which
consent would be deemed void.

Agreed and Complied

22,

The Unit shall submit quarterly monitoring reports of
treated effluent from a certified / approved
laboratory under E.P. Act 1986

Agreed and Complied

23,

The Unit will ensure the continuous and
uninterrupted data supply from the OCEEMS to the
CPCB server. The unit shall maintain strict
supervision on fluctuations in operating parameters
with respect to each treatment unit of the Effluent
treatment plant.

Noted

24,

If the CPCB or UPPCB issues the Closure order
against the Unit this consent order stands
automatically suspended for that period.

Noted

25,

The Unit shall abide by orders / directions issued by
Hon’ble Supreme Court Hon’ble High

Court, Hon’ble National Green Tribunal, Central
Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment
from time to time.

Noted

For SOLITAIRE INFRAHOME PVT LTD VVIP HOMES

.rz}/‘

Authorized égﬂal’mmﬁsed Sighatory

r golitaire Infrahome Pvt. Ltd.

HAG ES W R TS wéf
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Annexure to Consent issued to M/s.SOLITAIRE INFRAHOME PVT LTD VVIP HOMES vide

Consent Order No. 5911550/ Water Dated : 31/12/2019
CONDITIONS OF CONSENT

8 This consent is valid only for the approved production capacity of Group housing project Total 08
towers ( Total 1064 flats).

2. The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge . KL/day discharge point
1 Domestic 574 KLD STP
3. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids As per E.P Rules 1986
2 BOD As per E.P Rules 1986
3 COD As per E.P Rules 1986
4 Qil & Grease As per E.P Rules 1986
5 Quantity of Discharge 574 KLD

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No } Parameter [ Standard

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .
7. The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:



I. The Unit will have to ensure pcrmiluQn@Q’\/A for ground water extraction and it will

be the responsibility of the unit to comply with the various conditions of the permission taken.

2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986,

3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016

4. The treated effluent/sewage shall be used for irrigation purposes as much as possible.

5. The Unit shall comply with the provisions of notification dt. 07-10-2016 of Ministry of Water
Resources, River Development and Ganga Conservation. GOI.

6. The Unit shall submit the point wise compliance report of the CTE issued by the Board , E.C
issued by the competent authority and the audited balance sheet for the current year within a month
failing which consent would be deemed void.

7. At the site a display board size 4x6 feet shall be installed to display the provisions of Construction
and Demolition Rules 2016,

8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also
independent flow meters, logbook and electric meter should be installed for Sewage treatment plant.
9. The Unit should be operated in such a way so that there is no adverse impact on public and
environment.

10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

I'1. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P, Act 1986

13. The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB server. The unit shall maintain strict supervision on fluctuations in operating parameters with
respect to each treatment unit of the Effluent treatment plant.

14, If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

15. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

Ashok  oigitally signed

Issued with the permission of competent authority . Kumar, 2 bk bumar

. . Date:2019.123
Tiwari 19:17:01 40530

For and on behalf of U.P. Pollution Control Board .

C.E.O
C-1
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©" The point wise compliance report of queries are as under:
1. Existing water pollution load is to be required. A - ” A
Fepny cecomty sonran 38RKLD waste water genctsied o occupancy in 8Towers
2. Existing air poliution load . . .

Repiy: There is no any cantinues Alr Poliution foad, We runsing DG only during power failure for
rECessary works, '

3. Operational solid waste quantum is not provided.

Reply: Solid waste guantum is approx 2018Kg/Day

4. Efficacy of STP is to be computed.

Reply: Adequacy report of STP attached.

5. Analysis of inlet and outlet sample is incomplete in all parameter and can not be treated as

complete adequacy test.

Reply: We have done analysis from NABL approved laboratory and within one month we will done
analysis of waste from Board laboratory on payment basis and submit to your good office.

6. Comprehensive analyses of sample is required.

Reply: We have done analysis from NABL approved laboratory and within one month we will done
analysis of waste fram Board laboratory on payment basis and submit to your good office.

7. High COD values are unexplained.

Reply: The COD value is well within the prescribed limit and COD value on higher side may be due
to Covid-19 pandemic the residents using extra sanitization and washing etc.

8. Operating water balance on monitored quantity has not been provided.

Reply: The Fresh water requirement is approx 470KLD and waste water generation is approx
381KLD. In our EC the fresh water consumption is approx 574 KLD and waste water generation is
467KLD.

S. Operational mass balance of solid waste generation and disposal is not provided.

Reply: Sclid waste quantum is approx 2018Kg/Day

Category Occupancy Kg per capita per day Waste Generated (Kg/Day)
3916 0.5 1958
Staff 239 0.025 5.975
Visitors 478 0.015 7.17
Land Scape Waste | 3.27 acre 0.2 Kg/Acre/Day 0.654
STP Sludge

We have proper arrangement for solid waste disposal. Solid waste digester installed and organic
solid waste converted in manure for green belt development.

Kindly acknowledge the same and do the needful please.
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TO WHOMSOEVER IT MAY CONCERN
This is to certify that the work of establishing 650 KLD S.T.P. at Plot No.

GH-3/GC-3K, Sector-16C, Greater Noida — West (Project being developed
by M/s. Solitaire Infrahome Pvt. Ltd.) is being undertaken by us. The

feasibility report for the 650 KLD S.T.P is enclosed.

Enclosed - As above

Website: www.purlieusinc.com

Regd. Off.: 10, Sharma Market, Sector 82, Noida (U.P)) 201304 Tel. :0120-6548002
Noida Off.: Adu, Sector 80, Noida 201304 Email :info@purlieusinc.com
Work Shop: K-462, Industrial Area-5, Kasna, Greater Noida- 201306 purlieusinc@gmail.com

Scanned by CamScanner
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Queries

Your application is scrutinized and it was found that the following information is reqdired- 1. Pointwise
compliance report to CTO dt. 31.12.2019 is required. 2. Point-wise compliance report of refusal
certificate by Board’s online Ref No. - 157908/UPPCB/Greater Noida(UPPCBRQ)/CTO/both/GREATER
NOIDA/2022 Dated : 17/09/2022 is not provided. 3. Compliance report of the order passed by the
Hon'ble National Green Tribunal, New Delhi in Original Application No. 392 of 2022 Prasoon Pant Versus
Union of india & Ors. 4. As per the CA certificate attached with the application, fixed asset of the project
is shown 28.20 lakhs only and current assets of 7054.28 lakhs. Please clarify that amount of fixed assets
seems very less. 5. Source of water supply. If the water supply in the project is done through a bore well,
then a copy of permission from the Uttar Pradesh Ground Water Department in compliance with the
Uttar Pradesh Ground Water Management and Regulation Act, 2019, and If done through the Authority,
a copy of the permission issued by the Authority. 6. STP-treated effluent ultimate disposal point is not
provided. 7. Detail of retrofitting of DG set hybrid mode running of DG set is not provided. 8. Disposal
facility of municipal solid waste with quantity is not provided. 9. Copy of water balance chart with flow
meter. Please upload the above information within 3 days.

Reoply

Dear Sir,

1. Pointwise compliance report of CTO already attached with application and again attached herewith.

2. Point-wise compliance report of CTO refusal letter attached.

3. We are complying as order passed by the Hon'ble National Green Tribunal, New Delhi in Original
Application No. 392 of 2022 Prasoon Pant Versus Union of India & Ors.

4. As a infrastructure group housing developers our fixed assets are very limited as our assets
transferred to our resident during occupancy.

5. We already submitted ground water abstraction to CGWA and due to change of authority from CGWA
to UPGWD we again submitted application with UPGWD. Application copy of CGWA and UPGWD
already attached with online application. As per UPGWD notification our pending application in CGWA
deemed to granted and our application with UPGWD treated as renewal. Notification of UPGWD
attached herewith for your steady reference.

6. STP treated water reused in flushing/green belt development and surplus water discharge in GNIDA
nala during rainy season only.

7. We are in process to install RECD on DG Set.

8. We install decomposer/digester for organic waste generated approx. 2018KG. We have proper
arrangement for solid waste disposal. Solid waste digester installed and organic solid waste converted in
manure for green belt development. Detail Solid waste management attached.

9. Water Balance Flow Chart Attached.
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Expansion of Group Hausing Project
“VATP Homes™

Plot No. GC-D3IR/GII-03.

Sector - 16C, Noida Extension.
Greater Noida, U.P. i

CONCEPTUAL PLAN

SOLID WASTE GENERATION

Solid wuste will be generared both during the corstruction as well as operaticn phase. The

solid waste expected to be generated during the construction phasc wiil comprisc cxcavated

matenrials, nsed hags, hricks, conerete, MS rads, tilss, woad ete. The following steps are

propesed to be followed for the management of solid waste:

 Construction yards are proposed for storage of construction materials.

* Excavated material such as topscil and stones will be stacked for reuse during later

slages vl constuclion.

* Excavated top seil is being stored in temporary conatructed soil bank and will be

reused for landscaping of the group housing project.

* Remaining soil is utilized for refilling / road work / rising of site level at locations/

selling to outside agency for construction of roads ctc.

Construction
.Wi ala -

Broken Bricks,
Waste Plaster

e

4

[ Used in ra-Nifing, ]
ralsing site fevel
b e L oy el 17

For Road Making

Figure 5: Solid Wg..ﬁte Management Scheme (Construction Phase)

b i f
_.JLr 1
L sl

For Solitaire Intvinme

Ni/s. Solitaire Infrahome Pvt. Ltd.
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Expansion of Group Housing l’rnjvcll

SVVIP Tomes™ CQ
Plot No. GC-03K/G11-03,

Sector - 16, Noida Extension,

Greater Noida, U.P,

NCEPTUAL P1LAN

During the operation phase, waste will comprise domestic as wel)
solid waste pencrated from the project shail be mainly domestic was

of the waste shall be approx. 3,141 ke per day (@ 0.5 kg per capita

as landseape wasie The
te and estimated Juantiy

per day lor residents,

0.15 ke per capita per day for the visitor, 0.25 kg per capita per day for the stall members,

iandscape wastes @ 0.2 kg/acre/day and STP sindpe) Following an

angements will ke made

al the site int neeordonce to Municipal Solid Wastes (Managoment and Mandling) Rules, 2000,

Lable 10, Comparative devails of Balid wasie ren

erntlan

E—e

EC Accorded Expansion

Solid waste generated | 2,710 kg/day 101 lg/day

Totaul (EC avcu ded 1

e LApansion)

3,141 kgiday

Table 11: Solid Waste Generation for total (EC accorded + Expansion)

Category Oceupancey | Ke per capita per day
| 584 @05

1. | Residents

Stalf =003 @ 0.25

Waste gencrated (kp/day)

2,932

73

Visitors [ 586 @0.15

88
0.654

2

1 1 S,
4. |Landscape waste | 3.27 acrey @ 0.2 kg/acre/day

5. |S1P Shudge i _

} TOTAL SOLID WASTE GENERATED

—— 47 . - —
3,140.65 Say 3,141 kg/day

(Sowrce: For Waste (Iaﬂcclirj);(_‘-lmpmr 3. Table 3.6, Page no. 49, Central Public Health wid Envirommens

faeinciring Qryanization, Ministry of Urban Nevelapment, (CGovermnen aof tndia,

My 20t0)

The total solid wastc gencrated from the project is 3,141 kg/day. The waste will be

responsibly disposed through the following process:

< Colleetion and Segregation of waste

1. A door to door collection system will be provided for collection ol domestic waste

in colored bins from household units.

2. The local vendors will be hired to provide scparate
recyclables and Bio-degradable waste.
3. For waste callection, adequate mumber of colored bing (G

colored bins for dry

recnt and Blue and dark

grey bins— separate for Rin-degradahle and Non | $to-degradable) are proposed to

b provided at the sleategic lovativas of the pruject site,

4. Litter bin will alsa be provided in open arcas like parks ete. "0 Selitaire Infagme pk

M/s. Solitaire Infrahome Pvi. Lid.
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Expansion of Group Housing Project

“VVIP Ilomes” CONCEPTUAL PLAN

Plot No. GC-03K/GH-03,
Seetor - 16C, Noida Extcnsion,

Greater Noida, U.P.
o Treatment of waste

1.

Bio-Degradable wastes
Bio-degradable waste will be subjected to organic waste converter and the compost
will be used as manurc.

STP sludge is proposed to be used for hosticultural purposes as manure.

3. Ilorticultural Waste is proposed to be composted and will be used for gardening

pupases

Reeyelable wastes

Girass Recyeling — The cropped grass will be spread on the green arca. It will act as
manure after decomposition.

Recyclable wastes like paper, plastic, metals ete. will be sold ofT to recyclables.

Disposal
Recyclable and non-recyclable wastes will be disposed through Govt. appraved

agency. Hence, the Municipal Solid Waste Management will be conducted as per the

guidelines of Municipal Solid Wastes (Management and Handling) Rules; 2000. A
Solid waste management Scheme is depicted in the following figure for the group
housing project.

ror Solilaire

M/s. Solitaire Infrahome Pvt. Ltd.

PR IS
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Expansion of Group Housinz Projeet
“NVIP Homes™ CONCEPTUAL PLAN
Plot No, GC-03K/GH-N3,
Sector - 16C, Noida Extension,
Greater Noida, U.P.

Solid Waste
==

b

I
|
|

[ Biodegradable [ Non-Biodegradable Waste
Waste
N ! !
( Recyclabie ( Non- Recyclable

Organic waste J [
Canverter | - s ~ =
- [ ’:G";a't-d:;’:‘:: t:'“-"'g_lf 2 | [ Final disposal through |
Ovt. approved agency : ; |
3 ; = e ] | | Gowt, approved agency |
[ Manure to recycling industry — i % c_'{ .

Figure 6: Solid Waste Management Scheme (Operation Phase)

Organic Waste Converter

A waste converter is a machine used for the treatment and recycling of solid and liquid refuse
material. A converter is a self-contained system capable of performing the following
functions: pasteurization of organic waste; sterilization of pathogenic or biohazard waste,
grinding and pulverization of refuse into unrecognizable output, trash compaction,

dehydration.
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lixpansion of Group Housing Project

i “VVIP Homes™ CONCEPTLUAL PLAN

i Plot No. GC-03RK/GH-23,

| Sector - 16, Noida Extension,

Greater Noida, U.P.

Organic Wasie Converier

B81I0-MECHARNICAL PROCESS

SPECIFICATIONS"
* INEAMY : BDeerie £30¢gmamn Limng

= Bareh UM 112 (OVH 5o o
o Power 4 HE - 3 KW SR
B ArOD T M AN 107 ONT

SDOUR-FRRE OUTPUT
(i 15 minutes)

Fieure 7: Oreanic Waste Convertor

Benelits of organic waste converter:

i Large quantity of solid waste is converted to fertilizer in a very short period
B Fertilizers can be sold as compost to farmers, or used for gardening

8 Machine requires less space and the efficiency is high

4. Manpower and maintenance is very less

S. This is one of the latest techniques of managing solid waste.

Use of Organic waste converter:
A typical Organic Waste Converter - 300 (Dim. 3m x 4m) is used for composting waste 120
kg/batch or 3,000 kg/day and it requires electricity of about 13.5 HP.
Quantity of organic waste generated = 60% of 3094= 1.856 kg/day
No. of batches to convert 1,856 kg = 1,856/120 = 15.5 say 16
Operation Cost-monthly per capita:
The operating cost of OWC -300 =1, 80,000 INR/month
Custiday -1, 80,000/30

= 6,000

For Selitaire s
“adnme Rer Leg

M/s. Solitaire Infrahome Pvt. i,td.
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‘ Expansion of Group Housing Project '
“VVIP Homes” CONCEPTUAL PLAN

Plot No. GC-03K/GH-03,
Sector - 16C, Noida Extcnsion,
Greater Noida, U.P.

| I hateh/day cast =6,000/75
l =240 INR
Cost for 16 batch/day =16 x 240/-
= 3,840/-
Monthly operating cost =30 x 3,840
;' " =1, 15,200/
' Tatal population of the project =6,743
‘ Per capita cost/month = Monthly aperating cost/Total population of the project.
‘ == 1, 15,200/6,743
=17.08 say 17 INR

Total green arca measures 13,253.366 m? i.e. 54.88% of the open area which will be area
under.tree plantation within the residential towers and along the roads. Evergreen tall and
ornamental trees have been proposed to be planted inside the premises. Parks will also be

developed by the project proponent.

No. of trees reqd. to be planted = 1 tree per 100 m? of open area
Open area = 24,146,395 m®
Total number of trees reqd. to he planted = 13,253.366/100 = 132.534 i.c. 133 trees
No. of trees proposed to be planted = 135 trees.
Table 12: List of Trees to be planted

Sr. No. | Evergreen Trecs Nuniber of trees
1. Benjamin compacta IS
] 2% Molsari 20
3. | Flseus nwdu . 190
4. Fiscus retusa 20 ol
Ornamental Trees _
1. Delonix regia 20
Lo 8 Cassia 15
25 Peltoform 20
4. Jacaranda 15
‘F'otal No. of trees to be planted 135 Forsog, 12 it

M/, Solitawo Intrahoemo Pvi. Lid.
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SOLITAIRE INFRAHOME PVT LTD-VVIP HOMES,
PLOT NO. GC-03K/GH-03, SECTOR-16-
C, NOIDA EXTENSION, GREATER
NOIDA, GAUTAM BUDH NAGAR, 201306

Total Water Reguired: 385 + 189 = 574 m3/day

1. Fresh Ground Water Withdrawal : 385 m3/day
2. Fresh Surface Water Supply : Nil

3. Recycled Water Available : 189m3/day

4. Net Ground Water Requirement = 574 m3/da

'Iv;’r::::d _|Flushing/washing "
ater "l 189 mY/day ]
189KLD i /
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VVIP Homes _
Plot No. GC- 03K/GH-03, Sector- 16 C, Noida Extension, |

——;

Greater Noida, U.P.

'COMPLIANCE REPORT

Name of the Project: Expansion of Group Housing Project "VVIP Homes" at Plot
No. GC-03K/GH-03, Sector- 16 C, Noida Extension, Greater Noida, U.P. by M/s
Solitaire Infrahome Pvt. Ltd.
Clearance Letter No.: 1692/Parya/SEAC/3097/2015/DD(SH.) dated 06 January 2016

S. No. |

Conditions

| Compliance Status

PART-A: GENERAL CONDITIONS

It shall be ensured that all standards related to
ambient environmental quality and the
emission/effluent standards as prescribed by the
MOoEF are strictly complied with.

The monitoring reports of ambient air
quality and the emission standards as
prescribed by MoEF, are enclosed as
Annexure-1.

It shall be ensured that obtain the no objection
certificate from the U. P. Pollution Control
Board before start of construction.

No objection certificate from U. P.
Pollution Control Board has been
obtained and copy of the same is
enclosed as Annexure-II.

It shall be ensured that no construction work or
preparation of land by the project management
except for securing the land is started on the
project or the activity without the prior
environmental clearance.

Environmental Clearance has been
obtained for the project vide letter no.
1692/Parya/SEAC/3097/2015/DD(SH.)
dated 06 January 2016 is enclosed as
Annexure-IIL

The proposed land use shall be in accordance to
the prescribed land use. A land use certificate
issued by the competent authority shall be
obtained in this regards.

The site is prescribed for residential
land use as per Greater Noida Master
Plan 2021. The Master Plan 2021
showing project site has been
submitted with previous report.

All trees felling in the project area shall be as
permitted by the forest department under the
prescribed rules. Suitable clearance in this
regards shall be obtained from the competent
authority.

It was a barren land. No tree felling
was done in the project area.

Impact of drainage pattern on the environment
should be provided.

An effective storm water drainage
system with rain water harvesting pits
to avoid flooding during monsoon is
enclosed as Annexure-V.

Surface hydrology and water regime of the
project area within 10km should be provided.

Hindon River is located at an aerial
distance of 1.2 km towards West.

- Solitaire Infrahome Pvt. Ltd. Rajnagar Extension, NH-58, Ghaziabad, U.P.
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Six Monthly 1_G VVIP Homes

Plot No. GC- 03K/GH-03, Sector- 16 C, Noida Extension,
Greater Noida, U.P.

8.

A suitable plan for providing shelters, light and
fuel, water and waste disposal for construction
labour during the construction phase shall be
provided along with the number of proposed
workers.

Mostly local labour is involved;
therefore, there are fewer requirements
of shelters and other facility to all the
workers. However, to the limited
workers shelters have been provided at
the site and all facility like light, fuel
and water is also provided.

Measures shall be undertaken to recycle and
reuse treated effluent for horticultural and
plantation. A suitable plan for wastewater
recycling shall be submitted.

Measures will be undertaken to recycle
and reuse treated effluent for
horticulture and plantation. The
wastewater generated from the project
site will be treated in STP of 600 KLD.

10.

11.

Obtain proper permission from competent
authorities regarding enhanced traffic during and
due to construction and operation of project.

Suitable traffic management plan is
proposed to avoid traffic congestion
and parking plans have been submitted
with previous report.

Obtain necessary clearances from the competent
authority on the abstraction and use of ground
water during the construction and operation
phases.

STP treated water through water
tankers is being used for construction.
Procedure to obtain the clearance from
Greater Noida Industrial Development
Authority for freshwater supply is
under process.

12.

Hazardous/inflammable/explosive materials
likely to be stored during the construction and
operation phases shall be as per standards
procedure as prescribed under law, necessary
clearance in this regards shall be obtained.

As such, no hazardous waste is being
stored at site except a limited quantity
of diesel. This project is not meeting
the criteria to get the permission for
storage of diesel at the site. However,
all precautionary measures are being
considered to avoid any negative
incidence.

13.

Solid waste shall be suitably segregated and
disposed. A separate and isolated municipal
waste collection center should be provided.
Necessary plans should be submitted in this
regards.

Solid waste generated will be properly
collected and segregated.
Biodegradable garbage will be sent for
composting and non-biodegradable
waste will be sent to Govt. authorized
vendors for recycling and management
as per MSW rule.

14.

Suitable rainwater harvesting system as per
designs of ground water department shall be
installed. Complete proposal in this regards
should be submitted.

Suitable rain water harvesting system is
proposed. The Rain water harvesting
plan has been submitted with the
previous report.

Solitaire Infrahome Pvt. Ltd. Rajnagar Extension, NH-58, Ghaziabad, U.P.
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15. The emissions and effluents etc. from machine, | Properly maintained machines
instruments and transport during construction | instruments are being used at the site
and operation phases should be according to the | and Pollution Under Control (PUC)
prescribed standards. Necessary plans in this | certified vehicles are being used at site
regards shall be submitted. for material transportation.

16. Water sprinklers and dust control measures | Water sprinklers and other dust control
should be undertaken to take care of dust | measures are being used at construction
generated during the construction and operation | site.
phases. Necessary Plan in this regards shall be
submitted.

17. Suitable noise abatement measures shall be | Suitable noise abatement measures
adopted during the construction and operation | (properly maintained machines and
phases in order to ensure that the noise emission | PUC certified vehicles) are being
do not violate the prescribed ambient noise | adopted at the site to avoid noise
standards. Necessary plans in this regards shall | emission. DG sets have been provided
be submitted. with acoustic enclosures and silencers

to prevent/reduce noise pollution. The
monitoring reports of DG noise is
enclosed as Annexure-1.

18. | Separate stock piles shall be maintained for | Separate stock piles shall
excavated top soil and the top soil should be | maintained. All the top soil excavated
utilized for preparation of green belt. during construction activities shall be

stored for use in horticulture/ landscape
developments within the project site.
The remaining excavated soil shall be
utilized in re-filling of foundation, road
works, rising of site level etc.

19. Sewage effluents shall be kept separate from rain | Sewage effluents will be kept separate
water collection and storage system and | from rain water collection and storage
separately disposed. Other effluents should not | system and separately disposed. Other
be allowed to mix with domestic effluents. effluents will not be allowed to mix

with domestic effluents.

20. | Hazardous/solid wastes generated during | Hazardous / solid waste generated
construction and operation phases should be | during construction and
disposed of as prescribed under law. Necessary | phase would be managed as per the
clearances in this regard shall be obtained. prescribed rules and

permission if required would be
obtained from the concerned authority.

Solitaire Infrahome Pvt. Ltd. Rajnagar Extension, NH-58, Ghaziabad, U.P.
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21.

Alternate technologies for solid waste disposal
(like vermin-culture etc.) should be used in
consultation with expert organizations.

Biodegradable waste generated from
the project site will be subjected to
organic  waste  converter/sold to
authorized vendor and the compost will
be used as manure. Non-biodegradable
waste after sorting the reusable
components will be transported to the
nearby landfill site.

22,

No wetland should be infringed during
construction and operation phases. Any wetland
coming in the project area should be suitably
rejuvenated and conserved.

There is no wetland coming within the
project site.

23.

Pavements shall be so constructed as to allow
infiltration of surface run-off of rain water. Fully
impermeable pavements shall not be constructed.
Construction of pavements around trees shall be
as per scientifically accepted principles in order
to provide suitable watering, aeration and
nutrition to the tree.

Pavements for the project will be
constructed as per the National
Building Code 2005. It is constructed
in such a way so that it allows
infiltration of surface run-off of
rainwater.,

24.

The green building concept suggested by Indian
Green Building Council, which is a part of CII-
Godrej GBC, shall be studied and followed as
for as possible.

The building shall be designed keeping
in view the Indian Green Building
Council Guidelines.

258

Compliance with the safety procedures, norms
and guidelines as outlined in National Building
Code 2005 shall be compulsorily ensured.

National Building Code 2005 will be
followed to comply the norms and
guidelines for safety procedures.

26.

Ensure usage of dual flush systems for flush
cisterns and explore option to use sensor based
fixtures, waterless urinals and other water saving
techniques.

Dual flush system for flush cisterns and
use of sensor based fixtures, waterless
urinals and other water saving
techniques shall be implemented to
save water.

27.

Explore options for use of dual pipe plumbing
for use of water with different qualities such as
municipal supply, recycled water, ground water
etc.

Dual pipe plumbing shall be used to
utilize water with different qualities
such as recycled water; ground water
etc. Treated water shall be used for
flushing, DG cooling and horticultural
purposes.

28.

Ensure use of measures for reducing water
demand for landscaping and using xeriscaping,
efficient irrigation equipments & controlled
watering system.

The recycled water will be used for
landscaping. Water sprinkler system
will be used for watering of garden and
greenbelt area to reduce the water
demand.

Solitaire Infrahome Pvt. Ltd. Rajnagar Extension, NH-58, Ghaziabad, U.P.
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29.

Make suitable provisions for using solar energy
as alternative source of energy. Solar energy
application should be incorporated for
illumination of common areas, lighting for
garden and street lighting in addition to
provision for solar water heating. Present a
detailed report showing how much percentage of
backup power for institution can be provided
through solar energy so that use and polluting
effects of DG sets can be minimized.

To minimize the energy consumption,
use of energy saving appliances/fittings
are considered. Solar energy is also
proposed for street lighting in phase
manner and computer controlled
Building Management System for
energy. LED will be used in the
common areas, landscape areas,
signage, entry gates and boundary
walls etc. for illumination.

30.

Make separate provisions for segregation,
collection, transport and disposal of e-waste.

E-waste would be managed as per E-
waste Management Rules, 2016. Under
the prescribed rules, the e-waste will be
collected at an e-waste collection
center, whereby the collector either an
individual or joint collector will
channelize the same for reuse or
refurbishment or recycling. This will
then go to the CPCB authorized
dealer/dismantler/recycler.

31.

Educate citizens and other stake-holders by
putting up hoardings at different places to create
environmental awareness.

Environmental awareness shall be
promoted by placing hoardings at
different places around the project site.

32;

Traffic congestion near the entry and exit point
from the roads adjoining the proposed project
site must be avoided. Parking should be fully
internalized and no public space should be
utilized.

There will not be any problem of traffic
congestion as road adjoining the project
site is two way roads, and entry and
exit points designed in a way which
will not create any traffic problem.
Parking space will be within the project
premises i.e. fully internalized and no
public space will be used for parking of
the vehicle.

33;

Prepare and present disaster management plan.

Disaster Management Plan has been
submitted.

34.

A report on the energy conservation measures
confirming to the energy conservation norms
finalize by Bureau of Energy efficiency should
be prepared incorporating details about building
materials and technology, R &U factors etc.

A report on energy conservation
measures will be submitted in due
course of time.

35.

Fly ash should be used as building materials in
the construction as per the provision of fly ash
notification of September, 1999 and amended as
august, 2003 (the above condition is applicable
only if the project lies within 100 km of thermal
Power Station).

The construction agency is using fly
ash based material/products as per the
provisions of fly ash notification of
14.09.1999 and as amended on
27.08.2003.

Solitaire Infrahome Pvt. Ltd. Rajnagar Extension, NH-58, Ghaziabad, U.P.
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36. The DG sets to be used during construction | Low Sulphur Diesel is being used in
phase should use low sulphur diesel type and | the DG sets and all the conditions
should confirm to E.P. rules prescribed for air | stipulated for the emission are being
and noise emission standards. complied. DG sets are maintained in

good condition to minimize the chances
of pollution from the DG sets. The
monitoring reports of DG noise and
DG stack are attached as Annexure-1.

37. | Alternate technologies to chlorination (for [ Not applicable. The wastewater
disinfection of waste water) including methods | generated from the project site will be
like ultra violate radiation, Ozonation etc. shall | treated in a in-house STP of 600 KLD.
be examined and a report submitted with
Justification of selected technology.

38. The green belt design along the periphery of the | Green belt design shall achieve
plot shall achieve attenuation factor confirming | attenuation factor confirming to the day
to the day and night noise standards prescribed | and night standards prescribed for
for residential land use. The open spaces inside | residential land use. Open space inside
the plot should be suitable landscaped and | the plot shall be landscape and covered
covered with vegetation of indigenous variety. with the vegetation. The landscape

plan has been submitted with the
previous report.

39. The construction of the building and the | Building is being constructed in such a
consequent increase traffic load should be such | way that micro climate of the area is
that the micro climate of the area is not not affecting.
adversely affected.

40. The building should be design so as to take | The project site falls in seismic zone
sufficient safeguards regarding seismic zone | IV, as high damage risk zone as per
sensitivity. seismic zone map. The construction

material of the project shall be
Earthquake resistant.

41. High rise buildings should obtain clearance from | Height clearance from  Airport

aviation department or concerned authority. Authority of India has been obtained.
Copy of the same is enclosed as
Annexure-IV.

42. Suitable measures shall be taken to restrain the | Possible steps are taken to restrict the
development of small commercial activities development of the small commercial
should be restricted to special areas earmarked | activities around the project site.
for the purpose.

43. It is suggested that literacy program for weaker | Literacy program and awareness
section of society/ women/ adults (including | towards environment is being provided
domestic help) and under privileged children | to weaker sections of society and
could provided in formal way. working family in and around the

project site.
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44, The use of compact fluorescent lamps should be | Compact fluorescent lamps will be

encouraged. A management plan for the safe
disposal of used/damaged CFLs should be
submitted.

used. Damaged and used CFLs would
be segregated properly and will be
disposed off as per the Guidelines
provided by CPCB “(Guideline for
Environmentally Sound Mercury
Management in CFL Lamp Sectors-
CPCB)”.

45.

It shall be ensured that all street and park
lighting is solar powered 50% of the same may
be provided with dual (solar/electrical)
alternatives.

It shall be ensured that all street and
park lighting is solar powered. Solar
lighting/Electrical power dual mode
shall be proposed for open spaces
signage, common areas, landscape
areas, signage, entry gates and
boundary walls etc. There will be
optimum use of skylights.

46.

Solar water heater shall be installed to the
maximum possible capacity. Plans may be
drawn up accordingly and submitted with
justification.

Solar water heater shall be installed to
the maximum possible capacity during
the operational phase of the project.
Plan will be submitted in due course of
time.

47.

Treated effluents shall be maximally reused to
aim for zero discharge, where ever not possible,
a detailed management plan for disposal should
be provided with quantities and quality of waste
water.

Treated water will be used for flushing,
horticulture and recreational purposes.
Some portion of the wastewater after
primary treatment will be sent to CSTP.

48.

The treated effluent should normally not be
discharged into public sewers with terminal
treatment facilities as they adversely affect the
hydraulic capacity of STP, it unable, necessary
permission from authorities should be taken.

Treated wastewater will be used for
horticultural and other purposes. Some
portion of the wastewater after primary
treatment will be sent to CSTP. No
portion of wastewater shall be sent to
public drain.

49.

Construction activities including movements of
vehicles should be so managed so that no
disturbance is caused to nearby residents.

All vehicles at the site are being
operated during non-peak hours only.
A direction is issued for proper
maintenance of the vehicle at the site.
Pollution Under Check certified
vehicles are being operated at the site.
It is also ensured that all vehicles must
meet the applicable air and noise
emission standards all the time.
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59. Electrical waste should be segregated and | Electrical waste would be managed as
disposed  suitably as not to impose | per E-waste Management Rules, 2016
Environmental Risk. so that it could not impose

environmental risk.

60. The use of suitably processed plastic waste in | The use of suitably processed plastic
the construction of road should be considered. waste in the construction of roads shall

be considered.

61. Displaced  persons should be suitably | Rehabilitation is not required because
rehabilitated as per prescribe norms. no person is losing their habitat due to

the project activity.

62. Dispensary for first aid shall be provided. A readily available first aid kit
including an adequate supply of
sterilized  dressing materials and
appliances has been provided at site.

63. Safe disposal arrangement of used toiletries item | As it is a group housing project, this
in Hotels should be ensured. Toiletries items | condition is not applicable. However,
could be given complementary to guests, | the toiletries item will be provided to
adopting suitable measures. staff, visitors and guests of VVIP

Homes.

64. Diesel generating set stacks should be monitored | Diesel generating set stacks has been
for CO and HC. monitored for CO and HC. Monitoring

results are attached as Annexure-I.

65. Ground water downstream of rain water | There will not be possibility of
harvesting pit nearest to STP should be | contamination as the distance between
monitored  for  bacterial contamination. | STP and RWH pits will be optimum.
Necessary Hand pumps should be provided for | The sampling will be done for ground
sampling. The monitoring is to be done both in | water and testing report will be
pre & post monsoon seasons. submitted with half yearly compliance

report.

66. The green belt shall consist of 50% trees & 25% | The green belt shall consist of 50%
shrubs and 25% grasses as per MoEF norms. trees & 25% shrubs and 25% grasses as

per MoEF norms. A landscape plan has
been submitted with previous report.

67. A separate electric meter shall be provided to | A separate electric meter will be
monitor consumption of energy for the operation | provided to monitor consumption of
of sewage/effluent treatment in tanks. energy for the operation of

sewage/effluent treatments in tanks.

68. An energy audit should be annually carried out | An energy audit would be annually
during the operational phase and submitted to | carried out during the operational phase
the authority. and submitted to the authority.

Solitaire Infrahome Pvt. Ltd. Rajnagar Extension, NH-58, Ghaziabad, U.P.
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50.

All necessary statutory clearances should be
obtained and submitted before start of any
construction activity and if this condition is
violated the clearance, if and given, shall be
automatically deemed to have been cancelled.

This condition has been complied.

51.

Parking areas should be in accordance with the
norms of MoEF, Government of India. Plans
may be drawn up accordingly and submitted.

Parking areas shall be in accordance
with the norms of MoEF, Government
of India. The parking plan have been
submitted with the previous report.

S

The location of STP should be such that it is
away from human habitation and does not cause
problem of odor. Odorless technology options
should be examined and a report submitted.

Location of STP will be maintained in
such a way that it will not cause any
odor problem for human habitation in
the vicinity.

33.

The Environment Management Plan should also
include the break up costs on various activities
and the management issues also so that the
residents also participate in the implementation
of the environment management plan.

The Environment Management Plan
has been prepared which includes the
capital and recurring costs on various
activities and management issues in
line to participate residents also in the
implementation of the environment
management plan. The Environmental
Management Plan has been already
submitted with previous report.

54.

Detailed plans for safe disposal of STP sludge
shall be provided along with ultimate disposal
location, quantitative estimates and measures
proposed.

Sludge shall be transported/ disposed
for agriculture/horticulture  purpose.
The sludge generated from STP will be
used in horticulture as manure.

55.

Status of project as on date shall be submitted
along with photographs from North, South,
West and East side facing camera and adjoining
areas should be provided.

Construction of the project shall be
completed within the stipulated time
frame after obtaining all applicable
clearances from the Govt. authorities.
Recent photographs of the project site
are enclosed as Annexure- V.

56.

Specific location along with dimensions with
reference to STP, Parking open areas and green
belt etc. should be provided on the layout plan.

A layout plan demarcated the surface
parking, green area and recharge
structures has been submitted with the
previous report.

57.

The DG sets shall be so installed so as to
confirm to prescribe standards stack height and
regulations and also to the noise standards as
prescribed. Details should be submitted.

Stack height and emission of noise will
be maintained as per the prescribed
standards of CPCB. The monitoring
reports are enclosed as Annexure-1.

58.

E-Waste Management should be done as per
MOoEF guidelines.

E-Waste Management would be done
as per MoEF guidelines.

Solitaire Infrahome Pvt. Ltd. Rajnagar Extension, NH-58, Ghaziabad, U.P.
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59. Electrical waste should be segregated and | Electrical waste would be managed as
disposed  suitably as not to impose | per E-waste Management Rules, 2016
Environmental Risk. so that it could not impose

environmental risk.

60. The use of suitably processed plastic waste in | The use of suitably processed plastic
the construction of road should be considered. waste in the construction of roads shall

be considered.

61. Displaced persons should be suitably | Rehabilitation is not required because
rehabilitated as per prescribe norms. no person is losing their habitat due to

the project activity.

62. Dispensary for first aid shall be provided. A readily available first aid kit
including an adequate supply of
sterilized dressing materials and
appliances has been provided at site.

63. Safe disposal arrangement of used toiletries item | As it is a group housing project, this
in Hotels should be ensured. Toiletries items | condition is not applicable. However,
could be given complementary to guests, | the toiletries item will be provided to
adopting suitable measures. staff, visitors and guests of VVIP

Homes.

64. Diesel generating set stacks should be monitored | Diesel generating set stacks has been
for CO and HC. monitored for CO and HC. Monitoring

results are attached as Annexure-L.

65. Ground water downstream of rain water | There will not be possibility of
harvesting pit nearest to STP should be | contamination as the distance between
monitored  for  bacterial  contamination. | STP and RWH pits will be optimum.
Necessary Hand pumps should be provided for | The sampling will be done for ground
sampling. The monitoring is to be done both in | water and testing report will be
pre & post monsoon seasons. submitted with half yearly compliance

report.

66. The green belt shall consist of 50% trees & 25% | The green belt shall consist of 50%
shrubs and 25% grasses as per MoEF norms. trees & 25% shrubs and 25% grasses as

per MoEF norms. A landscape plan has
been submitted with previous report.

67. A separate electric meter shall be provided to | A separate electric meter will be
monitor consumption of energy for the operation | provided to monitor consumption of
of sewage/effluent treatment in tanks. energy for the operation of

sewage/effluent treatments in tanks.

68. An energy audit should be annually carried out | An energy audit would be annually
during the operational phase and submitted to | carried out during the operational phase
the authority. and submitted to the authority.
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Project proponents shall endeavor to obtain 1SO:
14001 certification. All general and specific
conditions mentioned under this environmental
clearance should be included in the
environmental manual to be prepared for the
certification purpose and compliance.

Proponent will obtain ISO: 14001
certification in due course of time.

70.

Appropriate safety measures should be made for
accidental fires.

Adequate  safety  measures  for
accidental fires are being taken care

off.

71.

Smoke meters should be installed as warning
measures for accidental fires.

Smoke meters will be installed as
warning measures for accidental fires.

72

Project falling within 10 km area of Wild Life
Sanctuary is to obtain a clearance from National
Board Wild Life NBWL) even if the eco-
sensitive zone is not earmarked.

The project site does not fall within 10
km area of Wild Life Sanctuary.

PART-B: SPECIFIC CONDITIONS

The proponent shall submit the copy of
structural safety certificate/fire NOC showing
the details of blocks/towers etc. duly vetted by
competent authority.

The fire NOC showing the details of
block’/towers etc. is enclosed as
Annexure-X.

03 in peripheral green shall be provided around
the project inside the project boundary.

03 in peripheral green will be provided
around the project inside the project
boundary.

Parking provisions as per development

authority bye-laws should be made.

Parking provisions are proposed as per
Greater Noida development authority
bye-laws.

Revised road section as per norms showing all
services in view of fire tender movement.

Revised road section are proposed as
per norms showing all services in view
of fire tender movement.

Construction material should be

recycled/utilized for internal roads.

Construction material is being utilized
for internal roads.

15% area of the total plot area shall be
compulsorily made available for the green belt
development including the peripheral green belt.

15% area of the total plot area is
compulsorily made available for the
green belt development including the
peripheral green belt.

Project falling within 10 km area of wild life
sanctuary is to obtain a clearance from National
Board Wild Life (NBWL) even the eco-sensitive
zone is not earmarked.

The project site does not fall within 10
km area of Wild Life Sanctuary.
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regarding the seismic zone be followed for
construction work. Provision of alarm system, to
timely notify the residents, in case of occurrence
of earthquake/other natural disasters/fire should
be provided. A well defined evacuation plan
should also be prepared and regular mock drills
should be arranged for the residents. Rise of
stairs should be constructed in a way, so that it
should provide smooth movement.
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8. Criteria/norms provided by competent authority | The prchéct site fall in seismic zone IV

as per seismic map. The structure of the
building will be maximum Earthquake
resistant.

For the treatment of total sewage, a full-fledged
STP is to be provided with 20% more capacity
than waste water generated during operation
phase. 100% wastewater is to be treated in
captive STP conforming to prescribed standards
ofreceiving body for designated use. Monitoring
of STP to be done daily till its stabilization.

A full-fledged STP is proposed with
20% more capacity than wastewater
generated during operation phase.
100% wastewater will be treated in
captive STP conforming to prescribed
standards  of receiving body  for
designated use.

10.

Dual plumbing should be adopted. Recycling of
water as proposed shall be undertaken with
regular testing and monitoring of treated water.

Dual plumbing system is proposed for
the group housing project. The water
requirement for  flushing and
horticulture will be fulfilled by
recycled water (treated wastewater)
while there will be a fresh water supply
for drinking and other domestic
purpose.

11.

Dedicated power supply for STPs is to be
ensured during operation. Sludge of STP is to be
used in-house as manure and surplus manure
should be managed by giving it to end users.
STP shall be suitably located nearest to back side
boundary with shortest outlet. Operation and the
maintenance cost of the STP shall also be
informed along with the compliance of the E-
waste and municipal solid waste disposal.

Dedicated power supply for STPs will
be ensured during operational phase of
the project. Sludge of STP will be used
in-house as manure and surplus manure
will be given to nearby farmers.

12.

Total cost of the project is 498 crores.
Environmental Corporate Responsibility (ECR)
plan along with budgetary provision amounting
to 2% of total project cost shall be prepared and
approved by Board of Directors of the company.
A copy of resolution as above shall be submitted
to the authority. A list of beneficiaries with their
mobile nos./address should be submitted along
with six monthly compliance reports.

A copy of resolution for ECR activities
has been already submitted with
previous report.
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[ 13. LEDs should be used in all common areas and | LEDs will be used in all common areas
corridors. 100% solar lighting is to be provided | and corridors. There is a provision of
in the open areas/ stair cases. 100% solar lighting in the open areas/
stair cases.

14. Parking guideline as per Noida Development | The parking provisions has been
Authority should be followed. Parking for proposed ad per the Noida
disabled persons should be explored. Development Authority bye laws

15. All entry/exit point should be bell mouth shaped. | All entry/exit point will be bell mouth

shaped.

16. To discharge excess treated wastewater into | The permission to discharge the excess
public drainage system, permission from the | treated wastewater into public drainage
competent authority to be taken prior to any | system from competent authority will
discharge. be taken during the operational phase

of the project.

17. 100% provision of rainwater harvesting into be | 100% provision of rainwater harvesting
made. RWH shall be initially done only from the | into be made.
roof top. RWH from green and other open areas
shall be done only after permission from CGWB.

18. | An underground Pucca tank for collection/reuse | An underground Pucca tank for
of rainwater may be constructed. collection/reuse of rainwater will be

constructed.

19. Height of the stack should be provided based on | Height of the stack will be provided
combined DG sets capacity and be 6 mt. higher | based on combined DG sets capacity
than the tallest building. and be 6 mt. higher than the tallest

building.

20. Post project monitoring for air, water (surface + | Post project monitoring for air, water
ground), Stack noise of DG sets, STP to be | (surface + ground), Stack noise of DG
carried out as CPCB guidelines. sets, STP will be carried out as CPCB

guidelines.

21. Creche to be provided during the | A Creche has been provided at site
construction/operation phase. during the construction phase.

22. | Provision of separate room for senior citizen Provision of separate room for senior
with proper amenities shall be made. citizens with proper amenities will be

made.

23. Protection shall be provided on the windows of | Protection will be provided on the
the high rise flats for security of residents. windows of the high rise flats for

security of residents.

24. Unless and until all the environmental issues are | The occupancy will be allowed only
sorted out the occupancy will be restricted and | after achieving the permission from
would be only allowed after achieving the competent authority.
permission from the competent authority.

Solitaire Infrahome Pvt. Ltd. Rajnagar Extension, NH-58, Ghaziabad, U.P.
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25. The project proponent shall ensure that the | The project proponent will ensure that
project site does not attract/infringe any buffer | the project site does not attract/infringe
zone of no activity identified/declared under law. | any buffer zone of no activity

identified/declared under law.

26. For any extraction of ground water, prior | The  permission from Uttar
permission from CGWB shall be taken. Pradesh Ground Water

Department (UPGWD) will be
taken if case of groundwater extraction
as CGWA is not regulating Ulttar
Pradesh.

27. Sprinkler to be used for curing and quenching | Sprinkler for curing and quenching and
and ready mix concrete may be used for ready mix concrete for construction are
construction. being used at site.

28. Possibilities of use of treated waste water for | Only treated water will be used for
irrigation purposes should be explored. Drip | irrigation purpose and no fresh water
irrigation should be tried upto extent possible. | will be used for the same.

No fresh water will be used for irrigation
purpose.

29. | Mobile toilets, safe drinking water facility, | Mobile toilets, safe drinking water
sanitation facility and eco-friendly fuels etc. | facility, sanitation facility and eco-
shall be made available to the temporary | friendly fuels etc. are being available to
residents/workers at the project site including the | the temporary residents/workers at the
proper treatment and the disposal of the wastes. | project site including the proper

treatment and the disposal of the
wastes.
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Compliance Report w.r.t. MoEF 2010 guidelines and NGT Directions

1.0. Introduction

M/s Solitaire Infrahome Pvt. Ltd. is going to expand Group Housing Project "VVIP
Homes" which is a premium group housing project located at Plot No. GC-03k/GH-03, Sector-
16C, Noida Extension, Greater Noida, Uttar Pradesh. The entire project has been planned in
such a manner that all the modern lifestyle requirements are perfectly fulfilled.

The ﬁroject has been granted the environmental clearance by UPSEIAA vide ref no.
1692/Parya/SEAC/3097/2015/DD(Sh.) dated 06 January 2016.

2.0. Project Site and Surroundings

The project site is well connected to Ghaziabad-Greater Noida Highway. Location Map
showingsite surroundings is shown as Figure-1.

Figure 1. Project site earmarked on Google map

Solitaire Infrahome Pvt. Ltd. Rajnagar Extension, NH-58, Ghaziabad, U.P.
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3.0. Present Status of the Project

Construction of Tower C to J has been completed while Tower A and B are yet to be

constructed.

4.0. Compliance to EIA guidance manual 2010 of MoEF

S. No. | Points as per EIA guidance manual | Compliance Status

A. | Air Environment

1. Wind erosion is a serious problem in areas where | The exposed areas are sprinkled with
the ground is virtually bare and devoid of| STP treated water to prevent soil
vegetation. Vegetation methods are found to be | erosion due to the wind. Vegetation
most effective in the form of windbreaks and | will be developed during the
shelterbelts. operational phase of the project.

The site will be enclosed with 3 m high
barricade wall around the project
boundary which will act as a wing
breaker.

2% Sprinkling of water and fine spray from nozzles | Water sprinkling is being carried out to
to suppress the dust. suppress the dust at site regularly.

3. On-road inspection should be done for black All the machineries deployed at site are
smoke generating machinery. of high standard and comply with

emission and noise standards.
However, on-road inspection will be
carried out periodically.

4. Promotion of use of cleaner fuel should be done. | Ultra-low sulphur diesel (sulphur
content less than 50 ppm) is being used
at site for running of DG sets, vehicles
and construction machineries.

38 All DG sets should comply emission norms | All DG sets will comply emission

notified by MoEF. norms notified by MoEF.

6. Vehicles having pollution under control | Vehicles having pollution under control
certificate may be allowed to ply. certificate are only allowed to ply for

construction activities.

7: Use of covering sheet to prevent dust dispersion | The exposed areas are sprinkled with
at buildings and infrastructure sites, which are | STP treated water to prevent soil
being constructed. dispersion due to the wind.

8. Use of covering sheets should be done for trucks | The trucks carrying construction

to prevent dust dispersion from the trucks,
implemented by district offices.

materials will be covered with tarpaulin
and plastic sheets to prevent the dust
dispersion.

Solitaire Infrahome Pvt. Ltd. Rajnagar Extension, NH-58, Ghaziabad, U.P.
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9. Paving is a more permanent solution to dust| The ‘access roads have been covered
control, suitable for longer duration projects. | with gravels to prevent the dust
High cost is the major drawback to paving. emission during the construction phase

while all internal roads and walkways
will be permanently paved after
completing the construction.

10. Reducing the speed of a vehicle to 20 kmph can | The speed of the vehicles is restricted
reduce emissions by a large extent. Speed bumps | to 20 kmph within the project site.
are commonly use to ensure speed reduction. In
cases where speed reduction cannot effectively
reduce fugitive dust, it may be necessary to
divert traffic to nearby paved areas.

11. Material storages/warehouses care should be | Construction material such as, cement,
taken to keep all material storages adequately | sand, and aggregates are not being
covered and contained so that they are not | stored at site as ready-mix concrete is
exposed to situations where winds on site could | being used for concrete work which is
lead to dust /particulate emissions. Fabrics and | transported from the onsite batching
plastics for covering piles of soils and debris is | plant.
an effective means to reduce fugitive dust.

B. Noise Environment

15 Setting up the barriers: National Building Code | The project site is enclosed with 3 m
2005 suggests that design solutions such as | high barricade wall around the project
barrier blocks should be used to reduce external | boundary to reduce external noise
LA10 noise levels to at least 60 - 70 dB (A) at | levels.
any point 1.0 m from any inward looking facade.

C. Water Environment

Ls Curing water should be sprayed on concrete STP treated water will be sprayed on
structures; free flow of water should not be concrete structures.
allowed for curing.

2. After liberal curing on the first day, all concrete | This practice is being followed to the
structures should be painted with curing | best of use.
chemical to save water. This will stop daily
water curing hence save water.

K Concrete structures should be covered with thick | This practice is being followed to the
cloth/gunny bags and then water should be | best of use.
sprayed on them. This would avoid water
rebound and will ensure sustained and complete
curing.

4, Ponds should be made suing cement and sand | This practice is being followed to the
mortar to avoid water flowing away from the flat | best of use.
surface while curing.

5. Water ponding should be done on all sunken | This practice is being followed to the
slabs; this would also highlight the importance | best of use.
of having an impervious formwork.
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D.

Air Environment

Every builder or owner shall put tarpaulin on
scaffolding around the area of construction and
the building. No person including builder, owner
can be permitted to store any construction
material particularly sand on any part of the
street, roads in any colony.

Tarpaulin cover is being provided
around the area of construction and
building, wherever required. No person
is permitted to store any construction
material particularly sand on any part
of'the street, roads in any colony.

The construction material of any kind that is
stored in the site will be fully covered in all
respects so that it does not disperse in the air in
any form.

Tarpaulin cover is being provided
around the area of construction and
building, wherever required.

All the construction material and debris shall be
carried in the trucks or other vehicles which are
fully covered and protected so as to ensure that
the construction debris or the construction
malerial does not get dispersed into the air or
atmosphere, in any form whatsoever.

All the construction material and debris
is being carried in the trucks which are
fully covered so as to ensure that the
construction debris or the construction
malerial does nol gel dispersed into the
air or atmosphere, in any form
whatsoever.

The dust emissions from the construction site
should be completely controlled and all
precautions taken in that behalf.

All necessary precautions are adopted
to control the dust emissions. Water
sprinkling at site is carried out
regularly at sit for dust suppression.

The vehicles carrying construction material and
construction debris of any kind should be
cleaned before it is permitted to ply on the road
after unloading of such material.

"Wheel Washing Bay" is provided at
main entry road of the batching plant
site. Wheels of construction materials
vehicles are washed before it is
permitted to ply on the road after
unloading of such material.

Every worker working on the construction site
and involved in loading, unloading and carriage
of construction material and construction debris
shall be provided with mask to prevent
inhalation of dust particles.

Every worker working on the
construction site and involved in
loading, unloading and carriage of
construction material and construction
debris are being provided with personal
protective equipments (PPEs) including
mask to prevent inhalation of dust
particles.

Every owner and or builder shall be under
obligation to provide all medical help,
investigation and treatment to the workers
involved in the construction of building and
carry of construction material and debris
relatable to dust emission.

A full-fledged first-aid kit is always
available at the construction site and
the regular medical check-up of
construction workers are conducted
periodically.
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8.

It shall be the responsibility of every builder to
transport construction material and debris waste
to construction site, dumping site or any other
place in accordance with rules and in terms of
this order.

The construction material and debris
will be disposed off in accordance with
Construction and Demolition Waste
Management Rules 2016, if generated.

All to take appropriate measures and to ensure
that the terms and conditions of the earlier order
and these orders should strictly comply with by
fixing sprinklers, creations of green air barriers.

The water sprinkling is being carried
out regularly at site.

10.

Compulsory use of wet jet in grinding and stone
cutting.

This condition will be complied.

Wind breaking walls around construction site.

The wind breaking wall of 3 m around
the project site is provided.

12.

All the builders who are building commercial,
residential complexes which are covered under
the EIA notification, 2006 shall providc grccn
belt around the building that they construct. All
authorities shall ensure that such green belts are
in existence prior to issuance of occupancy
certificate.

Greenbelt will be developed at the end
of construction stage as per the
approved building plan.

nSOI itaire Infrahome Pvt. Ltd. Rajnagar Extension, NH-58, Ghaziabad, U.P.




Test Report of Report Code ’> Date of Issue |

Ambient Air Quality Analysis AAQ-140622-01 18/06/2022 |
ISSUED TO: EXPANSION OF GHP VVIP HOMES
Address: At Plot No. 03K/GH -03, Sector — 16 C, Noida Extension, Greater Noida, U.P.

Sampling & Analysis Data

Sample Drawn By . Laboratory
Date of Sampling © o 13/06/2022
Sample Description ¢ Ambient Air |
Sampling Plan & Procedure i SOP-AAQ/08
Analysis Duration © o 14/06/2022 to 18/06/2022
Sampling Location :  On Project STIG
Average Flow Rate of SPM (m*/min.) ;110 -
Average Flow Rate of Gases (Ipm) ¢ 1.0 . |
Sampling [nstrument Used ¢ RDS (PM;) FPS (PM,3) With Gaseous Attachment
Weather Condition i Clear
TEST RESULT
Limits as per
S. No. Parameter Test Method Results | Units Environment
) {Protection) Act.
1. Particulate Matter (PM,q) 1S:5182 Part-XXII1 96.35 pg/m’ 100.0
2. | Particulate Matter (PM, <) 18:5182 Part-XXIV 4716 | pgim’ 60.0
3. Sulphur dioxide (as SO;) 1S:5182 Part-11 21.27 Mg /m’ 80.0
4. | Nitrogen dioxide (as NO;) IS:5182 Part-VI 3509 | pg/m’ 80.0
Notes:
1. The results given ahove are related to the tested sample, as received & parameters. The customer asked for the above tesis only.

2. Responsibility of the Laboratory is limited (o the invoiced amount only.
3. This test report will not be generated again, either wholly or in part, without priof written permission of the laboratory.

4. The test samples will be disposed of¥ afier two weeks from the date of issue of T!l report, unless until specified by the customer.

Andots vaud
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Dear Sir, | Hl
With reforonce 10 subject matter we wish to clarify that our daily fresh water requirement is 385KLD as v AN i
par Faviionmental clearance panted by Siate Level Cnvironmental Impact Assessment Authority, Uttar ! “
Pradosh We are not geltng fresh water supply from GNIDA and require a denied letter for non supply [ ]
or partial supply of fresh water to out project situated at Plot No. GC-03K/GC-03, Sector-16C, Noida ;
Extension, Greater Nowd. + - ' 3
ainey siheowledge Lhe seme and issue us a denied letter so that we can approach Uttar Pradesh i_ :

Ground Wate! Department for abstraction of ground water to fulfi fresh water requirement of our

resigents .
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X
1$; LABORATORIES

ent Approvaed Tesfing laboratory)
5 & 45001:2018 {OHSAS) Certified Laboratory
ent, Forest & Clintate Change), CPPCB & HSPCB Recognized Laboratory

Y
1

@ +91.9313611642. §510081921, 7503031 145, 8527870572, 7503031146, 9999794369

Report Code |

Date of Issue |

__ Test Report of
D.G Stack Emission

ST-140522-012

20/05/2022 O

|

Issued To: M/s Solitaire Infralome Pvt, Ltd.
Address: VYLP Homes, 3K, Sector - 16 C, Gh- 3, Greater Noida (West), G. B,
Nagar
SA G & ANALYSIS
Sample drawn on 14/05/2022
Sample Drawn By NTL
Sample description Stack Emission
Sampling Time 30 minutes
Samgpling Plan &Procedure SOP/SE/09
Analysis Duration 14/05/2022 to 20/05/2022
Stack Temperature (°C) 158
Source of Emission Stack Attached to D.G. No. - 01
Capacity 500 KVA
Sr. No. 0214K0724J3
Fuel Censumption 67 l/hr
Type of Fuel used : HSD
Operating Load 5 Normali
Type of Stack : Metal circular
Diameter of Stack (mm) 150
Height of Stack from ground level(meter) 64.0
Average Velocity of Flue Emission {nv/s) 10.6
TEST RESULT
S.N. | Parameter Test Method Results Units Emission limits
Upto 800 KW bG
1. | Particulate Matter (PM) I1S:11255(Part-1) 0.126 g/kw-hr 03
2. | Sulphur dioxide (SO,) 18:11255(Part-2) 10.18 mg /Nm’ Limit not specified
3. | Nitrogen dioxide ( NO;) IS:11255(Part-7) 5.02 g/kw-hr 9.2
4. | Carbon monoxide (as CO) USEPA Method No.10 0.46 g/kw-hr 3:5
5. | Hydrocarbon (HC) GC-FID 0.110 g/kw-hr l 13 i
Notes:
L The results given above are related to the lesled sample, as received & mentioned parameters. The customer asked for the above tests only
2. Responsibility of the Laboratory is limited to the invoiced amount only
3, This test report will not be Benerated again, either wholly or in part, without prior written permission of the laboratory

4. The test samples will be dispased off afler two weeks from the date of issue of test report, unless until specilied

/ the customer

—
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(A Gwermncul Apprm*al 'Ih:sﬂng Lalmramr)') 1 .-
An ISO 9001:2015 & 45001:2018 (OHSAS)
mmmur;zunqmu nvironment, Forest & Climate Change), UPPCB & HSPCB Recognized Laboratory ;

R 019313611642, 8510081921, 7508031145, BS2TRTOST, TS03031146, 9999704360
TEST CERTIFICATE

Test Report of Report Code Date of Issue
D,G Stack Emission ST-140522-014 20/05/2022

Issued To: M/s Solitsire Infrahome Pvt. Ltd.

Address: VVLP Homes, 3K, Sector - 16 C; Gb- 3, Greater Noida (West). G. B. Nagar
SAMPLING & ANALYSIS DATA
Sample drawn on 3 14/05/2022
Sample Drawn By 3 NTL
Sample description ! Stack Einission
Sampling Time : 30 minutes
Sampling Pldn &Procedure : SOP/SE/09
Analysis Duration : 14/05/2022 10 20/05/2022
Stack Temperature (°C) : 126
Source of Emission : Stack Attached to D.G.
Capacity : 200 KVA
Fuel Consumption : 22)/he
Type of Fuel used H HSD
Operating Load : Normal
Type of Stack : Meial circular
Diameter of Stack (mm) A 150
Height of Stack from ground level(meter) T 64,0
Average Velocily of Flue Emission (m/s) : 8.6
TEST RESULT
S.N. | Parameter Test Method Results Units Emission limits
Upto 800 KW DG
1, | Particulate Matter (PM) 18:11255(Part-1) 0118 gkwahr 03
2. | Sulphur dioxide (SO,) 18:11255(Part-2) 8.34 mg /Nm’ Limit not specified
3. | Nitrogen dioxide (NO,) 1S:11255(Part-7) 412 g/kw-hr 9.2
4. | Carbon monoxide (as CO) USEPA Method No.10 038 g/kw-hr 3.5
5. | Hydrocarbon (HC) GC-FID 0.096 glkw-hr 13
Notes:

1 mmsnmmemuwhwmﬂmM¢unnomdmmm The castomer asked for the sbove tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only, '

3, T‘hnInstreponmllnubegembdmulmcrw!ynrmmwiﬁwumomnumpamuimuﬂbeluhmy

4 ﬂnutumplumlludmdoﬂmrmmh&omﬂmdueor mneoflmrtpm.unleuml!
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An 15O 9001:2015 & 45001:2018 (OHSAS) Certitied Laboratory
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Eathrt =y 9313611642, 8510081921, 7301031145 8527870572, 7503031146, 9999794369

TEST CERTIFICATI

MoEF & CC (Ministry of Environment, Forest & Climate Change), UPPCB & HSPCB Recognized Laboratory

Test Report of Report Code Date of Issuc
Waste Water WW-140522-016 20/05/2022
Issued To: M/s Solitaire Infrahome Pvt. Ltd.
Address: VVLP Homes, 3K, Sector — 16 C, Gh- 3, Greater Noida (West), G. B. Nagar
SAMPLING & ANALYSIS DATA
Sample Received On ¢ 14/05/2022
Sample Collected By : NTL
Sample Description : STP Ialet
Sample Quantity/Packing detail 2 1¢/Plastic Cane
Weather Conditions Normal

Analysis Duration

14/05/2022 to 20/05/2022

TEST RESULTS
Parameter Test Method Results Units
pH 18:3025(Part-11);1983 7.34 -
Total Suspended Solid 1S:3025(Part-17):1984 212.0 mg/l
Chemical Oxygen Demand (as O,) APHA 5220 B:2005 538.0 mg/l
Biological Oxygen Demand (as O,) 18:3025(Pari-44):1993 260.0 mg/l
Oil & grease 18:3025(Part-39):1984 42 mg/i
Notes:

1. The results given above are related (o the 1ested sample, as received & mentioned parameters. The customer asked for the abave tests only.

. RCGpOHSIbI“l) of the Laboratary is limited to the inveiced amount only.
3. This test teport will not be generated again, cither wholly or in part, without prior written permission of the laboratory.
4. The test samples will be disposed off after two weeks from (he date of  issue of test report, unless until specified by the customer.

C D BY
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futire

TEST CERTIFICATE

Test Report of Report Code Date of Issue
Waste Water WW-140522-017 20/05/2022
Issued To: M/s Solitaire Infrahome Pvt. Ltd.
Address: VVLP Homes, 3K, Sector — 16 C, Gh- 3, Greater Noida (West), G. B. Nagar

SAMPLING & ANALYSIS DATA

Sample Received On ¢ 14/05/2022
Sample Collected By & NTL
Sample Description :  STP Gutlet
Sample Quantity/Packing detail ¢ 2 It/Plastic Cane
Weather Conditions :  Normal
Analysis Duration : 14/05/2022 to 20/05/2022

TEST RESULTS
Parameter Test Method Results | Units Limits as per

CPCB norms

pH 1S:3025(Part-11):1983 779 - 5.59.0
Total Suspended Solid 1S:3025(Part-17):1984 21.0 mg/l 100.0
Chemical Oxygen Demand (as O;) APHA 5220 B:2005 76.0 mg/| 250
Biological Oxygen Demand (as O,) 18:3025(Part-44):1993 18.0 mg/| 30
Oil & grease 1S:3025(Part-39): 1984 <1.0 mg/l 10

Remarks: Test parameters coming in under limit, prescribe limits are given by MoEF/Ceniral Pollution Contrel
Board.

Notes:
1. The results given above are related to the tested sample, as received & mentioned parameters, The customer asked for the above tests only.
2. Responsibility of'the Laboratory is limited to the mvoiced amount only.
3. This test report will not be generated again, either wholly or in part, without prior written permission of the Jaboratory.
4. The test samples will be disposed of aRer two weeks from the date of issue of test report, unless until specnllcd bgt.l.h‘e\mm
[ 1}»
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[__' ~ Test Report of - ~_ Report Code I Date of Issue
l Ambient Noise AN-140622-02 .r 18/06/2022

TR T T
- Furire

ISSUED TO: EXPANSION OF GHP VVIP HOMES
Address: At Plot No. 03K/GH -03, Sector — 16 C, Noida Extension, Greater Noida, U.P.

SAMPLING & ANALYSIS DATA

Sample Drawn On © 13/06/2022
Sample Drawn By : Laboratory
Sample Location : On Project Site
Sample Received On ¢ 14/06/2022
Sample description : Ambient Noise
‘Sampling Time : 24hrs
TEST RESULT
Requirement (as per CPCB Guidelines Limits in
S. No | Test Parameters Resuits Units
dB (A) Leq
EQUIVALENT NOISE Category of Area/ Zone Day Time Night Time
LEVEL
I 65.4 dB(A) Industrial Area 75 70
(6.0 AM TO 10.0 PM)
EQUIVALENT NOISE Commercial Area 65 55
2, LEVEL 50.2 dB(A) Residential Area 55 45
(10.0PM TO 6.0 AM) Silence Zone . 50 40

Nutes:
|. The resuits given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.

2. Responsibility of the Laboratory is timited to the invoiced amount only.
3. This test report will not be generated again, either wholly or in part, without prior written permission of the laborgte

ﬂ‘h,j ) vald
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L Test Report of ] Report Code Date of Issue _]

Water | W-140622-03 18/06/2022
ISSUED TO: EXPANSION OF GHP VVIP HOMES .
Address: At Plot No. 03K/GH -03, Sector — 16 C, Noida Extension, Greater Noida, U.P.

SAMPLING & ANALYSIS DATA

Sample Drawn By Laboratory
Sample Received Date 14/06/2022
Sample Quantity 2.0Lt.
Analysis Duration 14/06/2.022 to 18/06/2022
Sampling Location On Project Site
Sample Description Ground Water
RESULTS
Essential test as per 1S:10500-2012
S. No. | Parameter Test Method Results Units Diirable Extended Limit
imit
1. pH 18:3025(Part-11) 7.26 - 6.0-9.0 -
2. Colour 18:3025(Part-4) <5.00 Hazen 5 15
3. Odour 1S:3025(Part-5) __Ageea.ble - Agreeable Agreeable
4. Taste 1S:3025(Part-8) Agreeable - Agreeable -
5. Turbidity 18:3025(Part-10) <1.00 NTU 1 5
6. Total Hardness (as CaCO3) 1S:3025(Part-21) 218.2 mg/l 200 600
iz Chloride (as Cl) 18:3025(Part-32) 41.50 mg/l 250 1000
8. Calcium (as Ca) 1S: 3025 (P- 40) 28.16 mg/l 75 200
9. | Iron (as Fe) 18:3025(Part-52) 0.21 mg/l 1.0 No Relaxation
10. | Nitrate (as NO;) IS: 3025 (P- 34) 6.88 mg/] 45 No Relaxation
11. | Total Dissolved Solid 1S:3025(Part-16) 576.0 mg/l 500 2000
12. | Alkalinity (as Ca CO,) IS: 3025 (P-23) 254.0 mg/l 200 600
13. | Sulphate (as SO,) 1S: 3025 (P-24) 46.12 mg/| 200 400
MICROBIOLOGICAL REQUIREMENT
RESULTS

S.No. Parameter Test Method Results Required as per 1S-10500:2012

la Escherichia coli IS-15185 Absent Absent/100m]
. t?.. Coliform Bacteria 1S-15185 Absent Absent/100ml
Dles:

1. The results given above are related to the tested sample, as received & mentioned i K

Its g d to th b parameters. The cusiomer asked for th :
24 Rgtponsnblhty of the Laboratory is limited to the invoiced amount only. S
3. This test report m". not be’gcncmlcd again, either wholly or in part, without prior written permission of the laboratory.
4. The test samples will be disposed ofafter two weeks from the date of issue of test report, unless until specificd by (he<

f}ﬁ'am vaid
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TEST CERTIFICATE

NNEXE -A ,1

] Test Report of Report Code Date of Issue
| Soil Quality 50-140622-04 18/06/2022
ISSUED TO: EXPANSION OF GHP VVIP HOMES

Address:

At Plot No. 03K/GH -03, Sector — 16 C, Noida Extension, Greater Noida, U.P.

SAMPLING & ANALYSIS DATA

Sample Drawn By Laboratory

Sample Received Date 14/06/2022

Sample Quantity 2.0kg

Analysis Duration 14/06/2022 to 18/06/2022
Sampling Location On Project Site

Sample Descrlptlon Scil Quality

l "SLNo. | Results Test Method
{5k pH : By 738 | 18:2720(Pant-26) |
|iw " 2. | Electrical Conductmty at 25° C (1: SSuspenswn) pmhos/cm 426 1S:2720(Part-21) |
T 3. Sodium (asNa) . T (megke) 780 | STPSOIL
[ 4 Water holding capacity (%) by mass 25.20 STP/SOIL
|5 Potassium @sK) . . T kgha) 1450 | STP/SOIL
6. | Texture | Sand (%) by mass) 60.0 STP/SOIL
e Clay | Cwbymass) || 180 | STE/SOLL
iy Silt (%) by mass) 22.0 STP/SOIL
[’ 9. | Calcium (as Ca) : | (mgkg) 12450 | STP/SOIL
10. Magnesium (as Mg) (mg/_ﬁg) 610.0 STP/SOIL
11. ! Available Phosphorus (as P) i T zK_g/ha ' ""_ﬁ-}@:? | STP/SOIL
12, Bulk Density (g/cm’) 1.26 STP/SOIL

Notes:
L. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only.

3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.
4 The test samples will be disposed ofafler two weeks from the date of issue of test report, unless until specified by the customer

Myall vad
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UTTAR PRADESH POLIJUTION CONTROL BOARD

Validity Period :06/06/2019 To 06/06/2023

Ref No. - 53527/UPPCB/GreaterNoida(UPPCBRO)/CTE/GREATER  Dated:- 15/07/2019
NOIDA/2019
To,

Shri DINESH KUMAR

M/s SOLITAIRE INFRAHOME PVT LTD VVIP HOMES

PLOT NO. GC-03K/GH-03, SECTOR-16-C, NOIDA EXTENSION, GREATER
NOIDA,GAUTAM BUDH NAGAR,201306

GREATER NOIDA |

|

Sub:  Consent to Establish for New Unithxpa!nsion/Diversiﬁcation under the provisions of
Water (Prevention and control of pollutiqn) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amﬁndcd.

Please refer to your Application Form No.- 4880068 dated - 12/03/2019. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance

of following conditions :
|

l. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details

Name of Raw Material Raw MateriallllUnit Name Raw Material Quantity
Building Material Metric Tonﬁ,;eleay
C- Product with capacity : |
Product lf?ctail
Name of Product '. Product Quantity
Group Housing Project 172207.609
D- By-Product if any with capacity : |
By Product Detail
Name of By Product Unit Name Licence Product Install Product
| Capacity Capacity

2. Water Requirement (in KL.D) and its Source :

Source of Waterlﬁ_.Dei'ai!s
Source Type Name of Soutce Quantity (KL/D)

Municipal Supply '. 574.0
3. Quantity of effluent (In KLD) :

Effluent Dctaiis
Source Consumption | Quantity (KL/D)
Domestic 574.0
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Dear Sir, Q8
The point wise compliance report of que i

1. Existing water pollution load is to be required.

Reply: Presently approx 381KLD waste water generated from occupancy in 8Towers

2. Existing air pollution load

Reply: There is no any continues Air Pollution load. We running DG only during power failure for

necessary works,

3. Operational solid waste quantum is not provided.
Reply: Solid waste quantum is approx 2018Kg/Day

Category Occupancy Kg per capita per day Waste Generated (Kg/Day)
Resident 3916 0.5 1958
Staff 239 0.025 5.975
Visitors 478 0.015 7.17
Land Scape Waste 3.27 acre 0.2 Kg/Acre/Day 0.654
STP Sludge 47

4. Efficacy of STP is to be computed.
Reply: Adequacy report of STP attached.
5. Analysis of inlet and outlet sample is incomplete in all parameter and can not be treated as )
complete adequacy test. ‘!!

e

Reply: We have done analysis from NABL approved laboratory and within one month we will done [!
analysis of waste from Board laboratory on payment basis and submit to your good office. !
6. Comprehensive analyses of sample is required. 111

Reply: We have done analysis from NABL approved laboratory and within one month we will done b
analysis of waste from Board laboratory on payment basis and submit to your good office. _'_|
7. High COD values are unexplained.

Reply: The COD value is well within the prescribed limit and COD value on higher side may be due )
to Covid-19 pandemic the residents using extra sanitization and washing etc. |
8. Operating water balance on monitored quantity has not been provided.
Reply: The Fresh water requirement is approx 470KLD and waste water generation is approx i
381KLD. In our EC the fresh water consumption is approx 574 KLD and waste water generation is '
467KLD. |
9. Operational mass balance of solid waste generation and disposal is not provided.
Reply: Solid waste quantum is approx 2018Kg/Day

Waste Generated (Kg/Day) J

We have proper arrangement for solid waste disposal. Solid waste digester installed and organic
solid waste converted in manure for green belt development.

Kindly acknowledge the same and do the needful please.

Category Occupancy Kg per capita per day
Resident 3916 0.5 1958 i
Statf 239 0.025 5,975 i
Visitors 478 0.015 7.17 ‘
Land Scape Waste | 3.27 acre 0.2 Kg/Acre/Day 0.654 i
STP Sludge 47 ‘
'l
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TO WHOMSOEVER IT MAY CONCERN
This is to certify that the work of establishing 650 KLD S.T.P. at Plot No.

GH-3/GC-3K, Sector-16C, Greater Noida — West (Project being developed
by M/s. Solitaire Infrahome Pvt, Ltd.) is being undertaken by us. The

feasibility report for the 650 KLD S.T.P is enclosed.

Enclosed — As above

Website: www.purlieusinc.com

Regd. Off.: 10, Sharma Market, Sector 82, Noida (U.P)) 201304 Tel. :0120-6548002
Noida Off.: Adu, Sector 80, Noida 201304 Email :info@purlieusinc.com
Work Shop: K-462, Industrial Area-5, Kasna, Greater Noida- 201306 purlieusinc@gmail.com

Scanned by CamScanner

——_
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VVIP

To,

Chief Environmental Officer C-1

Uttar Pradesh Pollution Control Board

TC-12V Vibhuti Khand, Gomati Nagar, Lucknow

Dear Sir,
This is in reference to
57908/UPPCB/GreaterNoida(UPPCBRO)/

our CTO

Rejection
CTO/both/GREATER NOIDA/2022 Dated
17/09/2022. Kindly find below the point wise compliance as.

Annexyee

Ao1q

letter Ref No.

Sr. No. Objections

Compliance Status

1. NOC from CGWA / UPGWD has not been
obtained by the Project.

Application to CGWA
submitted and due to change
of Authority we again
submitted application  with
UPGWD. As per UPGWD
notification the pending
application with CGWA treated
as deemed to granted and
application in UPGWD treated
as renewal.

2. Project was found non complying with respect to
the various provisions of the Water Act.

As per analysis report of STP
from Govt approved laboratory
all the parameters are well
within prescribed standard

3. Project has not submitted the pointwise
compliance of CTE, EC and has also not
submitted the Audited

Balance sheet for the current year.

Poinwise compliance of EC
and CTO/CTE already
submitted. Compliance of EC
submitted half yearly. Last EC
compliance reported submitted

on dated 03/08/2022. CA
certificate attached with
application showing Fixed
Assets+Current Assets-

Current Liabilities.

Solitaire Infrahome Pvt. Ltd.
S-551. Schoal Bicek, Shakarpur, Delhi- 110092

Reqd. Off. ;
Corp. Off.

E-mail I |
Websile

Saies & Marketing Enquiry :

: UPRERAPRJ3330 iFn-l, VWit
: UPRERAPRJ3VTT (£p-n, WP
: 0BAAFCA3459H1ZK

: U70109DL2005PTC 140262

RERA No.
RERA No.
GSTIN.
CIN.

Customer Care

: 4901 8626-90-2020 / 8826-92-2020
+91 8826-52-3030 / BB26-53-3030



o un

4. Display Board under the provisions of
Construction and Demolition Rules, 2016 has
not been installed.

Construction work already
completed. Display board
installed.

installation of flow meter and Electric meter and
log book records.

5. Project was found non complying with respectto | STP is well compiyﬁg_;. All
the proper operation and maintenance of STP | discrepancy already
and addressed.

the continuous and uninterrupted Data Supply
from OCEEMS to the CPCB Server.

6. Project was found non complying with respect to | All precautionary measures
adverse impact on public and Environment. already taken as per law.
7. Project was found non complying with respect to | Not applicable as OCEEMS is

mandatory for Large Scale
Red Category of Industry.

For SOLITAIRE INFRAHOME PVT LTD VVIP HOMES

Authorized Signatory

élgguﬁgeN‘A""""”eC' L.

Authioniged Signalory

J

So“talre Infrahome PVt Ltd RERA No. : UPRERAPRJ3390 (Fhel, VIR Homes)

R'Qd Off. . S+551, c~r~m Blos 3 2[hi-31009 RERA No. : UPRERAPRJ3I7T (Pn-il. WIP Mames)
MIROUEChat e e v WP R GSTIN, : 09AAFCA3459HIZK

i CIN. : U70109DL2005PTC 140262

5'";‘“_“ & & -con Customer Care : +91 8826-90-2020 / 8826-92-2020
g aces.c Salas & Marketing Enquiry : +91 B826-52.3030 / 8826-53-3030
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VVIP

To,

Chief Environmentaj Officer C-1

Uttar Pradesh Pollution Control Board

TC-12V Vibhuti Khand, Gomati Nagar, Lucknow

Date: 15/10/2022

Subject: Request for adjustment of Application fee submitted against  Payment |p
UP01522032918054590 & UP01522060415105194.

Dear Sir,

This is with reference 1o subject matter we have paid Rs. 200000/~ (Rupees Two Lakh Only) &
Rs. 100000/ (Rupees One Lakh Only) against our consolidated CTO application for Air and
Water Consent. Some queries issued against our application and got rejected.

We again applying with requisite details/information and requested to adjust the application fee
as per UPPCB rule and grant our consent validity accordingly.

Application fee acknowledgement receipt with Payment ID UP01522032918054590 (Rs.
200000/-) and Payment ID UP01522060415105194 (Rs.100000/-) attached herewith and marked
as Annexure-1. '

Requested to acknowledge the same and do needfu| please,

Thanking You

For SOLITAIRE INFRAHOME PVT LTD WIP HOMES

Authorized Signatory

E%%;agurére K}.:&ahome vi. Ltd.

Page 1 0f1

Mai ERA No. : UPRERAPRJ3390 ol WP
So“ta're lnfrahome o Ak sERA No. | UPRERAPRUI3IITT (il WP Ha

Regd. Off, © $-551. School Block. Shakarpur, Delhi-110092 GSTIN. : 09AAFCA3459H1ZK e
Corp. Off, | Chamber No-02, Second Floor, VVIP Style, Raj Nagar' Extension, CIN. : U70109DL2005PTC140

NH-58, Ghaziabad - 201017 Uttar Pradesh +01 8826-90-2020 / 8826-92-2020

E-mail Id Info@vvipspaces.com s iamenCarg f+91 8826-52-3030 / 8826-53-3030

Website WWw.wipspaces.com Sales & Marketing Enquiry :
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UFPCHE
— UTTAR PRADESH POLLUTION CONTROL BOARD
b~
;“- % Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010 |
P Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764
Ref No. - Dated : 03/01/2023
167705/UPPCB/GreaterNoida(UPPCBRO)/CTO/both/GREATER
NOIDA/2022 '
To ,

M/S DINESH KUMAR

SOLITAIRE INFRAHOME PVT LTD VVIP HOMES

PLOT NO. GC-03K/GH-03, SECTOR-16-C, NOIDA EXTENSION, GREATER
NOIDA,GAUTAM BUDH NAGAR,201306

GREATER NOIDA

Sub: Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry
Movement) Rules , 2016.

Kindly refer to your Consolidated Consent to Operate and/or Authorisation hereinafter referred
to as the CCA (Consolidated Consent & authorization) application dated 20/10/2022 and received on
20/10/2022under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended, under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Managenient and Transboundry Movement) Rules, 2016. Your
application and the information submitted by you have been examined along with the facts found during
inspection made by officers of UPPCB on 23/ 12/2022 . Your consent application is hereby refused due to
following reason.

Reasons :-

1. As per the report of RO dated 22-12-2022, with respect to Hon'ble NGT in its order dated 05-07-2022
DM Gautambudh Nagar has constituted a joint committee which in its inspection dated 27-09-2022 found
02 borewells in the project for which Regional Office had sent a notice dated 01-10-2022 for submitting
NOC of UPGWD to which the project had submitted just the application form but has not submitted the
actual NOC of the UPGWD.

2. With respect to order dated 15-11-2022 passed in OA no. 392/2022 Prasoon Pant & Ors. Vs. Union of
India & Ors. by Hon'ble NGT, RO in his notice dated 05-12-2022 had directed to the project 0.5 per cent of
the total project cost as EC but there is no information of it being deposited.

3. Detailed pointwise compliance of earlier refusal has not been submitted.

The Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) Application under section 25/26 of Water (Prevention & Control of
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(Prevention & Control of Pollution) Act. 1981
azardous and Other Wastes (Mana gement and

d. Further, you are hereby informed to comply with
981 and HWM Rules 2016

/1"(')11ution) Act, 1974 as amended, under seer JﬂJﬂ‘ :

as amended and Authorization under the provisions of H
Transboundry Movement) Rules . 2016 is hereby refuse
the mandatory provisions of Water Act 1974, Air Act |

Digitally signed by
This order is issued with the approval of competent authority. PRADEEP

PRADEEP SHARMA
S HARMA Dare; 2023.01.03

12:40:39 +05'30'

( Authorized Signatory )

CEO-1
Copy To -

- . ] Digitally signed
Regignal Officer, UPPCB, Greater Noida, et

PRADEEP by PraDEEP
SHARMA
SHARMA Date: 2023.01.03

12:40:54 +05'30
CEO-1
( Authorized Signatory )



